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LOK SABHA

Friday, November 5, 1985/Kartika 14,
1887 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[Mn Serirem in the Chair]
ORAL ANSWERS TO QUESTIONS
Explesion en N.F. Rail Trask

+
*$4. Bhri Hem Barma:

Shrimati Renuka Barkataki:
Bhri Bagri:
Shri Madhu Limaye:
Shri Yashpal Singh;
Bhri Vishwa Nath Pandey:
Shri Onkar Lal Berwa;
Bhri Dhaleshwar Meena:
Shri Ram Harkh Yadav:

Wil the Minister of Rallways
be pleased to state:

(a) whether it is a fact that recent-
ly an explosion took place on the
NF. Rail-track between Dhekiajuli
snd Belsiri siations in Assam;

(b) if so, whether any investigation
inte this Incident was conducted; and

(¢) whether it has been established
as & casse of gsabotage by enemy
agenta?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Bingh): (a) and (b). Yes, Sir.

(e) No, Sir.

Shri Hem Barua: In view of the
fact that this is not the first time that
incidents of this tragic nature have
taken place on that rail track and
during the Chinese aggression there
have been as many as three incidents
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of & tragic nature om that particular
rail track, may I know whether Gov-
ernment have conducted any preli-
minary investigation into this parti-
cular incident and come to the con-
clusion that this might be an act of
sobotage?

Dr. RBam Subhag Siagh: 1 am fully
aware of the nature of such acci-
dents which took place during the
Chinese aggression as well as during
the recent attack of Pakistan on our
country. But despite such incident
no train was stopped anywhere and
this has been investigated, and we
feel that as we are going to distribute
the pay to our personnel in that far-
flung area, some miscreants would
have thought of lootlng it, and this
incident was perhaps entirely due to
that type of thing.

Shri Hem Barma: Since everytime
externul  aggression takes  place,
there are incident of this sort in that
particular area, may 1 know what
specil security steps the Govern-
ment have taken to ensure safety on
that particular rail track?

Dr. Ram Subhag Singh: As I said,
nobody will dare attack our railway;
we have taken enough precautions.

Shri Hem Barua: That is no reply,
Sir. He has becn taking shelter on
one single plea that nobody has stop-
ped any tram.

Mr. Speaker: He has added that
they have taken all steps

Shri Hem Barua: He hus not said
that. He said nobody ran attack our
railways,

Dr. Bam Subhag Singh: He did

not hear
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Bhri Hem Barua: They have already
sttacked three or four times.

Shrimatl Renuka Barkataki: In
view of these cases of sabotage, may
1 know whether Government have
teken any steps to guard the bridges
on this rail track?

Dr. Ram Subbag Singh: All the
bridges that are there, including the

Brahmsaputra bridge, and the bridges

on the Lumding-Badarpur side or
from Pandu up to Dibrugarh and
further beyond Lekhapani, etc, are
guarded, and guards have been put
up. As you might be aware, wherever
important bridges like the Beas
bridge, etc, are there, we have placed
anti-aircraft guns also.
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Shri Swell: As Mr. Barua alleged, s
there any necessary connection bet-
ween the increase in this type of iD-
cidents and the occurrence of external
Have the government
gone into this matter and found out
it there is any specific reason for this
phenomenon?

Dr. RBam Subhag Singh: I would not
say that there has been any speci-
fic reason for such incidents. We
were at war with Pakistan and also
China—of course, there was no actual
war with China. We need not feel
worried about such things. We must
take the necessary steps and we are
doing it.
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Shri Hem Barma: On s point of
erder, Sir. In reply %o the previous
question, the minister said that twe
bombs were deposited on the same
track and one of them exploded,
which caused this accident. He has
not given the time when the bombe
were deposited on the track. But
after the explosion was there, ha has
said, our people opened fire. How
docs he put the two statements %o-
gether? There is a lot of contradic-
tion. The bombs were there and
they exploded. He does not know
the time when they were depusited,
After thal, he says, they opened fire.
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Mr. Bpeaker: He opened fire to-
wards the trees lest there may be
some persons on the trees.

Shrimatl Savitri Nigam: May I
know whether these bombs and parts
of the exploded bombs have been
sent for laboralory tests and if 8o
what is the result? Are the bombs
of a foreign make or of Indian make?

Dr. Ram Subbag Siogh: As 1 said
earlier, the bomb which was found
there, a little ahead of the place
where the first bomb exploded and
caused that accident, was not sent
for investigation for all  purposes.
But there was no marking. 'l'httl is
the report that we got from the in-
vestigating authority. But that type
of bomb caused the carlier accident.

Steel Production Target for Fourth
Plan

+
*5l, Shri Basappa:
Shri Yashpal Singh:
Shri Lings Reddy:

Shri Himatsingka:

Bhri Seshlyan:

Shrimatl Tarkeshwari Staka:
Shrimati Malmoons Saltan:

Will the Minister of Bieel and Mines
be pleased to state:

(a) whether the target for eteel
production for the Fourth Five Yesr
Plan has been finally decided;

(b) If »o, the npture of the target;
und

() bow it is propossd  to b
achieved?

NOVEMBER 5, 1065
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The Depaty Minister in the Minis-
try of Stcel and Mines (Shri P. C.
Bethi): (a) to (¢). The target for
steel production for the Fourth Five
Year Plan and its maner of achieve-
ment are at present under discussiom
with the Planning Commission.

Shri Basappa: Since there is a
difference of opinion regarding the
location of the Fifth steel plant, bet-
ween the Planning Commission and
the Ministry, will a final decision be
taken by the Government quickly
without ignoring the claims of Hospet
for the Fifth steel plant and with a
view to sce that more stee]l plants
are not concentrated in the same area
and are dispersed in the south also?

Shri P. C. Sethi: The cntire matter
is before the Cabinet and the Cabinet
will take a decision as early as possi-
ble.

Shri Basappa: What is the total re-
quirement of high grade steel for our
defenive requirements and hew much
of it is produced indigenously?
May | also know how much
is imporied, what is the forerign ex-
change involwed and whether in order
to avoid the foreign exchange expen-
diture the existing units will be ex-
panded—like Bhadrawati high grade
stee] plant?

Shri P. C. Sethl: So many questiong
have been pressed into one.

Mr. Speaker: He may answer any
one.

Shri P. C. Bethi: The requirement
of mild steel after 1970-71 is 173
million tons. This would Include
about 1 million tons for export also.
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Bhri Linga Reddy: May I know
whether the target includes the ex-
pansion programmes of the several
steel plants?

Bhrl P. C. Sethi; Yes, Sir, it will
include the expansion programme

Shri P. R. Chakraverti: May I
know the extent of the shortfall in
the present Plan period?

8Shri P. C. Sethi: At the moment
the shortfall is of about one million
tons.

Sbri D. C. Sharma: May [ know
bow the forcign exchange require-
ments of the Fifth steel plant or the
Sixth steel plant or the other steel
plants are going to be met, and whe-
ther the Flanning Commission and
the M.:.rustry have given any attention
to this question?

The Minister of Steel and Mines
(Bhri Sanjiva Reddy): Unless we
accept the preliminary report and
give them an indication, we are not
in & position to discuss the implica-
tions of the foreign exchange with
the consortium  people. Therefore,
first the Cabinet will have to take a
decision about the location and then
only we will begin to negotiate, [
may also give this information to the
hon. Member that we are trying to
see how best we can have our own
blast furnaces and coke oven batteries
in India with a small component of
foreign exchange. We are examining
this question in the coming few months
and I hope we will be able to take
a decision. Then the forelgn exchange
component would be very small.

Borimati Tarkeshwari Sinha: Just
now the hon. Minister replied that
the matter of fixing the steel target
is under consideration with the Gov-
ermmment of India and the Planning
Commisgion. May 1 know whether
the-e is any likelihood of any change
being made In the accepted estimmted
target which was given earlier; if
not, whether any consolidated pro-
gramme of steel including power,
transport and other things requisite
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for the production of steel will be
taken into conaideration?

Shri Sanjiva Reddy: The Depart-
ment has put up that the Fourth Plan
target should be 165 million tons.
Naturally, we will have to provide
the necessary funds for that. There-
fore, the question is before the Plan-
ning Commission. Unless we reach
at least that target we will fall
short in the Fifth Plan again. There-
fore, the overall question is being

considered. I am not in a position
now to say what will be the final
picture.

Shrl P. C. Borooah: May I know
what portion of our defence require-
ments of steel will be met indigen-
ously in the Fourth Plan?

Shri Sanjiva Reddy: 1 think we
will be able {o meet our requirements
of alloy steel because we are giving
special emphasis for the production
of alloy steel not only in the public
sector but also in the private sector.

Shri Indrajit Gupta: 1Is it a fact
that about 150,000 tons of capacity
for special and alloy steel has already
been sanctioned in the Fourth Plan
to certain private sector concerns
and, if 850, may 1 know which are
those concerns and what assurance,
it any has the Government received
that their performance will be better
than in the past in this respect?

Shri Sanjiva Reddy: Yes, Sir.
Mahindras, Tatas and so many other
concerns have been sanctioned addi-
tional capacity, 1 csnnot glve their
names offhand. At the same time,
Government are taking steps to ex-
pand the public sector concerns like
Durgapur Alloy Steel and Mysore
Iron and Steel Ltd. Therefore, we
are not dependent only om private
sector but on public sector concerns
also,

Bhri K, N, Tiwary: What would be
the effect of this on pro-
duction of special steel on the pro-
duction of soft steel® Will there be
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a shortfall in the production of soft
steel and, if so, how is it going to be
met?

Shri Sanjiva Reddy: It is not a
question of shorifall in the production
of mild steel. The consumption also
picks up. When we are producing
4 million to B8 million tons we are
short by 1 million tons. When we
are producing 16'5 million tons then
also we will be short of stesl. That
is because of industrial development
and increased demand.

Shri Kajrolkar: Mas any new tar-
get been set in view of the new
defence requirements?

Shri Sanjiva Reddy:

Shrimati Sarvitrl Nigam: In view
of the increased requirementa of de-
fence, may I know if the Government
intends to renase or reconsider the
programma of export of high-quality
iron ore?

No, Sir.

Shri Sanjiva Raddy: No, Sir, be-
eause it has no bearing on defence
production. The dcfence needs of
mpecial and alloy stee]l we will have
te produce ia India. Export of irem
orc will not come in the way of our
meeting our defence requirements,

Shri M. Malaichami: In view of the
defence requirements of alloy steel,
may | know whether the production
of alloy steel will be taken up during
the Fourth Plan in the Salem steel
project?

8hrl Samjiva Reddy: We are taking
steps not only to increase the produe-
tion of Durgapur alloy steel but a.so
o convert the Bhadravathi factory
into alloy steel. The Salem project ls
being examined by the Japanese. They
will submit their report in the coming
two months,

Dr. M. S. Aney: In view of the ax-
traordinary expenditure that ia to be
met by Government on defence, is
Government thinking of reducing ex-
penditure on particular things rather
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than incurring more expenditure om
them?

Bhri Samjiva Eeddy: Expenditure
on steel is not like expenditure om
other items. The progress of the coun-
try, the defence of the country, every-
thing 1~ dependent on productiom of
spacia] and glloy steel. Therefore, we
ocannot cut the expenditure on thesa

Shri Hem Barua: ls it a fact that
some of our steel plants have offered
to produce almost all the special re-
quirements of defence® As our stesl
plants are generally producers of
mild stee] the switching on to defenios
production would mean changing of
the rolling schedules and heat treat-
ing equipments. May I know whe-
ther Government have evaluated
the possibility of switching them om
to defence production and its effect
on production of general gteel in (he
rountry?

Shri Samjiva Reddy: We are in
constant touch with the Defence De-
partment and wo are tryving to give
thom whatever type of rolled material
they want. We are attempting to
produce special and alloy steel whidh
they want. T hope we will succced in
the Fourth Pian.

Shrl R. §. Pandey: Taking inte
account the production which is en=-
visaged in the Pourth Plan I want to
know whrther with this additional
production we will be able to export
steel or at least stop imports  com-
pletely?

Shr Sanjivyg Reddy: Even now we
ar~ exporting. Last ycar we exported
one lakh odd tons. This year we
pronnse to export three lakhs  tona
Naturally, we would like to export a
little more and cara more of foreign
exchange.

Shri R. 3. Pandey:
stopping imports?

8hri Sanjiva Reddy: No stopping of
imports.

What  about
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Shri P. C. Sethi: ] requirs notice
for this

Asian Development Baak

Will the Minister of Commaeres be
pleased to smtis:

(a) whether tha proposal for setting
wp an Asian Devslopmant Bank has
been finalised;

(b) it »o, the names of the partl-
sipating countries which have agreed
b0 the propossl;

(c) the precicg objects and funciioms
of the Bank; and

(d) the nature of India's participa-
tion thersin?

The Minister of Commercs (Shri
Manubhal Shah): (a) to (d). The
proposal has been under discussion
for sometime and will be further dis-
cussed at the Second Ministerial Con-
ference on  Asian Economic Co-
operution to be held at Manila from
39th Nowvember to Ilst December,
1963, when the precise objects and
functions of the Asian Dovelopment
Bank are also likely to be deter-
mined, and final decisions will be
made,

India was one of the main sponsors
of this proposal and has supported
the proposal in principle. The nature
of her participation will, however,
be determnined only after the Second
Ministerial Conference. The tenta-
tive gist of the draft charter of the
proposed Bank is laid on the table
of the House. [Placed in Lébrary.
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See No. LT-5074/65). All these are
provisional proposals and are to be
considered at ECAFE Ministerial Con-

ference in Manila on 20th November,
1685,

Shrimati Sharda Mukerjee: Accord-
mg to the statement laid on the Table
of the House, it seems that the pre-
ponderance of equity will be takem
by Japan and USA—about $408
million out of §1,000 million and
with the aid of other European
States and Australia ete. it comes to
about $700 million. 1 would like
to know why we are providing $93
million and what control we expect
to have over the policies of this
Asian Development Bank which is
unlike the African Development Bank
where the entire capital is provided
by African countries,

Shri Manobhal Shah: The hoa.
lady Member has perhaps read it in
rather a summary manner. The USA
is not going to contribute more than
$ 200 million

Shrimatl Sharda Makerjee: 1 said,
between Japan and America. .

Shri Mamubhai Shah: Firsy of all,
1 am trying te distinguish between
Asian  and non-Asian members,
Jupun i3 an Asian member and is a
fuli-fledged partner of the ECAFE.
Second!ly, apart from the United
States having $200 million, we have
given the basis on whirh participation
has been determined, that is, 70 per
cont of the gross domestic product
adjusted for population, 15 per cent
of exports and another 15 per eent
of tax revenue.

Mr. Speaker: What Is given in the
statement need not be repeated.

Shri Manobhai Shah: Because they
are sumewhat technical points, may
1 have vour permission so that other
hon. Members may not feel other-
wise? Then, in the Board of Direc-
tors, out of ten members, there are
going to be seven Asian members;
therefore, mon-Asians will be in a
minority.



491 Oral Answers
Shrimati Shards Mukerjee: What
1 was trying to point out is that the
only Asian aspect is the collabora-
tion between Japan and the USA.

Mr. Speaker: She should not poimt
out; she should agk questions,

Shrimati Sharda Mukerjee: 1 would
like clarification from the hon. Minis-
ter. In our past experience of the
attitude taken by Japan on the GATT
negotiations in Geneva, does the hon
Minister seriously try to tell us that
we shall have any benefit from this
Bank? Will it not be entirely mono=
poliscd by the western block?

Shri Manubbal Shah: The weslern
block does not really come in. There
is too much of admixture in the
judgement she passed. Japan has all
ulong helped Asian countries in the
ECAFE in various proposals before
the GATT and 1 would be a sorry
partner if 1 denounced Japan on that
account. On the contrary, through-
out our struggle against the industria-
lised countries, Japan was one of our
supporters. That apart, Asian coun-
iries cannot be debarred from the
Asian Development Bank. The voting
right is entirely linked with the hold-
ing of the shares and we, 85 a8 princi-
pal partner in Asia, will be more or
less a permanent member on the
Board of Directors because of our
$ 903 million participation.

# W WA Wm e W@
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Shri Indrajit Gupta: In view aof
certain recent unfortunate experience
which this country has had, may 1
know whether Government is con-
templating trying to get certain safe-
guards introduced in the charter and
rules of this propused bank so that
Pakistan, which also happens to be a
member, may not get loans from this
bank in the name of development and
then use the money for strengthening
her war potential against us?

Shri Manubhai Shah: That
always be taken core of.

Shri Indrajit Gapta: That is not
the way to reply. We do not know
about the operations of the bank.

Shri Manubhal Shah: I zaid that
as for as Pakistan is concerned, we
will always take care to see that any
project that is sponsored by that
country will be properly looked into
on merits. The project does not get
approved till a major member lke
India agrees.

Shri Kajrolkar: Hag any approach
been made so that the bank may have
ita headquarters established in Cal-
cutta, Bombay, New Delhi or mny-
where here?

will

Shri Manubhal Shah: That stage
has not yet come.

Shri Ranga: In view of the doubts
raised over the manner in which the
money that was placed at the dis-
posal of the World Bank has come to
be utilised by Pakistan in recent
past, would Government see to it
at this Conference that they are going
to have at the Ministerial level, that
rules and regulations are framed and
it is ensured that the money will be
given only for development purposes
and that there would be supervisory
machinery also to ensure that it
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would not be misused for military
purpose?

Shri Manubhai Shah: In regard to
the first part of the question of the
hon. Member, all development pro-
Jects will have to be financed from
that.  We @are against any foreign
supervision in our own country also.
Broadly, we can take care to see
that the project is not a military
purpose or military-cum-develop-
ment one.

Dr. L. M. SBinghvi: What would be
the assurance that countries like
China are not able to enter the Bank
und that, if they are able to enter
the Bank, they would not utilise the
resources of the Bank for aggressive
or invading purposes against coun-
tries like our own?

Shri Manobhai Shah: If I may
draw the attention of the hon. Mem-
ber, China is not 8 member of the
United Nations and the membership
ul this Bank is ruled out for non-
members of the United Nations.

Dr. L. M. Singhvi: What assurance
i¢ there that they will not enter the
Bank®

Mr. Speaker:

answered.

Shri Sham Lal Saraf: May | know
how many of the Asian countries
have so far agreed to subscribe their
capital for this Bank?

Shri Manobhai Shah: Thailand,
Philippines, Cambodia, Laos, Japan
and India have agreed and Ceylon is
still contemplating.

Sbrimat! Bamdalari Sinha: What is
the guantum of assistance that India
is likely to get from the Bank?

Shri Manuobbai Shah: Tt is too
early to anlicipate.

Bhri Warfor: In the Statement it
is mentioned:

“20 per cent of the total vote
will be equally distributed among

That is what he has
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all the members of the Bank
The remaining 80 per cent
should be alocated in

to subscribed share capital”

In view of the fact that America has
promised to contribute about $208
millions, will it affect also the voting
power?

Shri Manubhali Shab: §$200 mil-
lions are 1/5th of the total capital
raised and at the most they will have
1 out of 10 Directors on the Board and
there are 7 Asian members and 3 non-
Asian members.

Shrl Narendra Singh Mahtda; May [
know whether Russia will be invited
to enter this Bank?

Shri Manubhal Shah: We have lo-
vited the Soviet Union and the dis-
cussions at Manila will olso take place

on that.
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Bhrimatl Savitrl Nigam: In view of
the fact that large sums of moneys
are going to be given, may 1 know
whether any scheme han been for-
mulated to establish & supervisory
team in order to ensure that the
moneys are properly spent?

Mr., Speaker: He has
answered that,

Shri Hem Barua: May 1 know if
the Asian Bank is going % be a
replica of the World Bank and, if
ant, what special advantages is this
Bank likely to offer?

Shri Manubhal Shah: What has
mappened in global strategy is that
the World Bank sometimes overlooks
developing countries of Asia—too
numerous to be assisted from the
Bank. Therefore, African continents
decided to have an African Bank; the
Latin-American continent decided to
Rhave an inter-American Bank and so
we decided to have the Asian Bank.
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The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). The
Committee is holding discussions with
trade and industry and other coa-
eerned interesta. The Interim Repord
has not yet been submitted to Gav-
ernment,

Shri P. C. Borooah: May 1 know
the total requirements of components
and machinery for the Third Plan and
how much of them are to be met
from indigenous sources and Thow
much are to be imported, and also
how they compare with those of the
First and Second Plans?

Shri Manobhai Shah: So many
questions have been put.

Mr. Speaker: Only one can be
anawered.

Shri Mannobhal Shah: The total

requirements of raw materials com-
ponents and sorcs are Ra. 986 crores
in the current fourth year of the
Third Plun and they are likely to go
up to Rs. 1,200 to Rs. 1,300 crores in
the Fourth Plan. We are trying to
see that this Committee recommends
to Government promptly the com-
ponents of as many items as possible
to be substituted indigenously or
manufactiured here.

Shri P. C. Borooah: May I know
whether the import substitutes, pre-
duced indigenously, are often com-
paratively costlier and lower in
standard and, if so, whether this
matter was referred to the Com-
mittee?
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Shri Manabhai Shah: This is the
first time that I hear that the Indian
products are inferior to foreign pro-
ducts,
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Shri Ranga: May I know what
steps are Government taking to see
that the efforts to develop import
substitution are not so made as to
injure our own industries long before
we acquire the capacity for import
substitution, as for instance the rayon
industry which is suffering for want
of raw material?

Shri Manobhai Shah: I give the
whole hearted assurance to the hon.
Member that it will not be allowed
to happen,

Shri Muthiah: May 1 know whe-
ther Government have any idea of
setting up a panel of eminent scient-
isls to invent subslitutes for imported
components?

Shri Manubhai Shah: The whole
approach, since Independence, has
been one of import substitution end
producing as many articles indigen-
ously as possible. This is one sep
forward, i.e., we are now doing it
more vigorously.

Bokaro Steel Plant

+

*¢4. Shri P. C. Beresah:
Shri Vishwa Nath Pamdey:
Shri Vidyy Charan Shukla:
Dr. Sarojini Mahishi.
Shri Vasudevan Nalr;
Shri Sidheshwar Prasd:
Shrimati Vim'a Devi:
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Shrimati Malmoona Sultan:
Shri Rameshwar Tantia;

Shri Himatsingka:

Will the Minister of Sieel and Mines
be pleased to refer to the reply given
to Unstarred Question No, 881 on the
27th August, 1965 and state:

(a) whether the Indian temm which
went to Moscow for the preparstion
of detailed outlines of the Bokars
Bteel Plant has submitted its report;

(b) if so, the main features of the
report; and

(c) the progress so far made in the
implementation of the Bokare
Scheme?

The Deputy Minister in the Minis-
try of Sieel and Mines (Shri P, C.
Bethl): (a) to (c). As stated in
reply to Unstarred Question No. 891
snswered on the 27th August, 1965
a team of 12 Indian engineers was
sent to the USSR. in June 1965 to
participate in the preparation of the
detailed project report for the Bokaro
Steel Plant. This detailled project
report has been completed and s
being despatched to India from the
USSR In these circumstances M
will be possible to indicate the main
features of the report only after the
report is received here.

12,875 acres of land have been ac-
quired out of about 36,830 acres re-
quired for the project and site pre-
paration work has been taken up by
the Hindustan Stee] Works Construc-
tion Limited, a public sector concern.
Planning and execution of ancillary
facilities like the Tenughat and Gargs
dams to provide water supply, the
township, hospital and office buildings
are under way.

Shri P. C. Borooah: May [ know
whether the Government is keen on
entrusting the entire work to a single
Indian firm ignoring the recommen-
dations of the report of the Expertis
Committee and if s0, why the Gov-
ernment is entrusting the whole work
to one party?
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Bhri P. C. Sethl: We have entered
into #n agreement with the Soviet
Union and, thetefore, we shall have
to take their project report and ad-
wvice into account. The other com-
panies will not come in the picture
at all

8hri P. C. Botooah: Are the pre-
sent hostilitles likely to delay the
establishment of the Bokaro Steel
Plant?

Shri P. C. Bethl: No; on the con-
frary, we are trying to expedite it

Dr. Sarojinl Mahishi: May I know
what other things relating to the
detailed outlines of Bokaro Steel
Plant were studied by the Team of
Engineers which went to the USSR,
besides the design work for which
they were specially sent?

Shri P. C. Bethi: They were deput-
ed particularly to participate in the
preparation of the project report and
1o study the design works. Seven of
them have come back; five have re-
mained behind and they are further
studying the designing and drawing
programme.

Shri Indrajit Gupta: Is there any
proposal now in the light of the
emergency to have the Bokaro project
provide also for the production of
alloy and special stcels?

The Minister of Sieel and Mines
(Bhri Sanjiva Reddy): No, that is not
contemplated, that is for mild steel.
As for alloy steel, as [ have said
nlready, the expansion of Durgapur
is contemplated. Another hon. Mem-
ber has asked whether Salem also
could have another alloy steel plant,
that is also being considered that is
the second one; Durgapur has already
ome. In Mysore, we are converting
Bhadravati also. Therefore, there is
no conflict here.

Shri Rameshwar Tantia: What will
be the estimated cost of the first stage
and what will be the foreign exchange
component?
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Shri SBanjiva Reddy: I cannot give
the correct plcture now. Abowt 35
to 40 per cent will be Indian compo-
nents 190 million roubles is the
foreign exchange which the Russians
are contributing for this project; the
rupee finances may be another hund-
red crores of rupees or something
like that

Shri Rameshwar Tantia:
to know the estimated coet.

Shri Sanjiva Beddy: This is the
money that we have.

8bri Nath Pal: In view of the
touch-me-touch-me-not  policy with
regard to Indian participation vis-a-
vis consultancy, may [ know what
final role is going to be given to the
Indian consultants, and whether it is
a fact that in spite of the fArm
decision taken by the Cabinet a
hitch has developed between the
Indran consultants and the Indian
Steel Cerporation?

Shri Sanjiva Reddy: I did expect
this question, and, therefore, I am
ready to answer it. We are trying
to sort out the slight differences. We
had two meetings with the Indian
consultants. I think to the satisfac-
tion of both the Russians and the
Indian consultants, we are trying to
evolve some principle for giving any
extra work to the consultants after
the project report is received. The
general principles have been agreed
to by the consultants and the Gov-
ernment.

Shri Nath Pal: 1 am glad that the
hon. Minister has been wvery explicit,
but that was not my cxact question.
So far as we have understood, there
are no differences between the Rus-
sians and the Indian consultants, not
the Government of India and the
Indian consultants. As I have said,
the differences are alleged to have
developed at the managerial level of
the Indian Steel Corporation and the
Indian consultants. 1 want to know
whether the hon. Minister can shed
some light on that.

Shri Sanjiva Reddy: That is exact-
ly the point which we have discussed,

I wanted
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we have met twice, and the Bokaro
Steel Plant representatives were also
there. It was not only Government,
but they were also there. At the
governmental level, we have given
certain broad general principles, and
they have accepled those principles.
The Bokaro Stee]l Plant and the con-
sultants have agreed that they will
sort out the minor details.

Shrimat! Lakshmi Kanthamma: May
1 know what percentage of Indian
snd Russian technicians will partici-
pate in the construction of this pro-
ject?

Shri Sanjlva Reddy: Excepting a
few technicians that we shall get to
advise us, the rest of them will all
be Indians.

Bhri 8. C. Samanta: May 1 know
whether at different stages of this
scheme, Indian engineers and experts
will be sent to Russia for work and
whether the Indian consultants also
will be taken into confidence?

Bhri Sanjiva Reddy: We have
developed a certain technology in
India itself. Where we want expert
knowledge, maturally we shall send
a few of our people to other coun-
tries like Russia. But we have our
Bhilai Steel Plant which is also a
Russian-aided project; a large num-
ber of people are being trained and
some are already trained; they will
be taken for Bokaro also.

Shri Ranga: In view of the fact
that the Public Undertakings Com-
mittee in the course of its visits has
found that too much land is being
requisitioned by all these public
undertakings, may I know why Gov-
ernment have not given any consi-
derstion to this fact that they should
iry to ecor ise in the d d for
land and prevent encroachment on
the Grow More Food campaign?
They have already thought of acquir-
ing about 36,000 ucres, and they have
already acquired about 12,000 acres.

Shri Sanjtva Reddy: When we
think of future expansions, naturally
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it is good to have some extra land.
I1f we do not acquire the land in the
beginnmg itself, we shall ind difficul-
ties. For instance, in Rourkela, we
are feeling the pinch now. Within
the perimeter of the Rourkela Steel
Plant, we cannot expand beyond 25
million tons. Normally, it will be
good to expand a steel plant to sbout
4 million tons or to a little over 4
million or 3 million tons. But in
Rourkela, because enough land had
not been acquired in the beginning,
and the perimeter is small, the maxi-
mum that we can go to in the matter
of expansion is only 2'5 million tons.
If only we had land there we would
have been able to expand it easily
to 4 million tons. If we want to ex-
pand there beyond 25 million tons,
then we would have to go outside the
perimeter; that would mean that the
whole economy will be disturbed, and
we shall have to put additional ser-
vice facilities and so many other
things. Therefore, it is safer always
to have a little extra land, but cer-
tainly we should not deprive the
kizans of their land. We would see
that due har Lt is not od
to them.

Shri D. N. Tiwary: May I know
what are the reasons for keeping the
Bokaro Steel Plant office at Calcutta
and not at the plant site?

Mr. Bpeaker: This has been asked
many times.

Shrl Banjiva Reddy: The hon.
Member will be happy to know that
this month it will be shifted to the
plant site.

8hri R. 8. Pandey: There were re-
ports appearing im the papers some-
time ago that thousands of workers
including engineers have been de-
clared surplus? May I know whether
they will be absorbed in the Bokaro
Steel Plant?

Shri Sanjiva Reddy: Yes, thou-
sands of surplus construction workers
from Bhilai, not so from Durgspur
and Rourkela because they were
constructing through contractors. Inm
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Bhilai, it was done departmentally.
There are about 18,000 workers who
will be surplus. A few of them will
be absorbed in Bokaro and some other
projects. We will have to make
efforts.

Shri A. P, Sharma: Have Govern-
ment issued any specific directive to
the management to give preference
in  employment to the local people
whose land has been taken and who
have thus been displaced?

Shri Sanjiva Reddy:  Yes, while
giving employment in other steel
plants to those who have been found
surplus the local people will be given
prelerence.

Shri 8. M. Banerjee: In reply to
Shri Nath Pai's question, the hon.
Minister said that the Indian en-

gineers will be given some extra

work What is this ‘extra work'?
Will they be associated with the
work of construction of the main

plant or will they be entrusted with
work such as gardening ete?

8hri Sanjiva Reddy: Yes, after the
project report is received. Whether
gardening or watering or house con-
struction, we will have to decide only
after that,

Shri Basappa: Muy 1 know what
will be the final picture when the
Bokaro plant comes into existence
through all stages? What will be its
capacity?

Shri Sanjiva Reddy: The anticipa-
tion is that it will be 45 million
tonnes.

Shri Mohammad Elias: How many
contractors have been appointed at
Bokaro for the building works there,
and were any tenders invited or not?

Shri Banjiva Reddy: For the pre-
sent, construction work is being
undertaken by the Hindustan Steel
Works Construction Ltd. which has
been registered. It i1s & public sector
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concern. They may be employing =
few contractors because they do not
have all the equipment for that
purpose with them. At present, the
Bukaro Steel Plant is giving work
only to the Comstruction Company.

Shri Hem Barua: Is it a fact that
the Indian team which visited Mosow
only studied the guidelines of the
project and not the project itself?—
Guidelines can be studied here also—
If so, what are the specific reasons
why this team studied only the guide-
lines and not the project itself?

Shri Sanjiva Reddy: 1 think their
being associated with the earlier
stages of the project report will

paturally be useful for the future [
do not know whether they studied
anly the guidelines.

Shri D. J. Nalk: A large number
of cultivators would be uprooted
from the land acquired. May I know
what steps Government will take to
rehabilitate them? Is that included
in the Bokaro plant estimates?

Shri Sanjiva Reddy: Compensation
ia being very liberally paid. In addi-
tion to that, we are trylng to absor®
al least one member from each fami-
ly which has been dislocated. To
what extent we will succeed is a

different matter, but that is our
ambition.
Mr. Speaker: Question No. 65

Shri S. M. Banerjee: May [ re-
quest that @ No. 76 may also be
taken up with this, because it is

related to this.

Shri §. V. Ramaswamy: [t is not
quite related.

Mr-. Speaker: Then, no.

Shri S. V. Ramaswamy: Kindly

read it; it is not related.

Mr. Gpeaker: Question No. 85 omly.
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Ascumalation of Cloth with Textile
Mills

+
*65, Bhri Yashpa] Singh;
Shri P. C. Borooah:
Bhri 5. M. Banerjee:
Shri Warlor:
Bhri Daji;

Will the Minister of Commerce be
pleased o state:

(a) whether huge stocks of cloth
and yarn are lying accumulated with
ibe Textile Milly in the country;

(b) if so, the reasons therefor: and

(e) the actlon being taken to help
the Mills?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). A statement is
laid on the Table of the House.

STATEMENT

There bas been some accumulation
of stocks in several textile mills, due
to the fact that off-take of cloth and
consumplion has considerably slowed
down in the country due to recent
emergency of Indo-Pakistan conflict.
The mills have complained that ere-
dit has not bren avallable to them
to the extent necessary for holding
these stocks. The stocks of 43 lakh
bales are about six weeks' production.
Of this, the conirolled cloth (which
is 80 per cent of production) is only
1'9 Jakh bales, and 2°4 lakh bales are
of non-rovtrolled variety.

The following mensures have been
tuken to relieve the accumuletion of
stocks and to tide over the difficulties:

(1} The Reserve Bank has already
issued  instructions for the
grant of some additional credit
{acilities to the Mills.

42) In deserving cases, the question
of epabling Mills to secure
loans from banks under Gov-
ernment guarantee has been
taken up for consideration.

(3) Mills have been allowed the
facility of selling yarm on sized
3807 (Ai) LSD—2 .
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beams or in any other form
without any restriction for u
period of three months.

(4) Special rebate has been grant-
ed for four weeks' special sales
of handloom cloth.
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8hri B. V. Ramaswamy: There is
no scarcity of cloth at all; on the
other hand, stocks have not been
lifted.
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Shri P. C. Borooah: May 1 know
whether on sccount of this secumula-
tion, a voice has been raised for rais-
ing the price and distribution of their
profits to traders at different levels?
If so, what is the demand and what
is Government's reaction thereto?

shri 8. V. REamsswnmy: The offtake
ls lem because of certain ressoms.
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During the hostilities, for instance,
the border States could mnot lift the
quantity of cloth that they used to
lift. There is the credit sguecze.
These are some of the reasons why
there is a stock,

Shri §. M. Banerjee: 1 would like
to know whether it is a fact that
because of the accumulation of
medium and coarse cloth in the coun-
try, and especially in Kanpur where
all the mills are producing only
medium cloth, there are certain mills
which are facing closure, and one has
been closed. 1 would like to know
what concrete steps Government con-
template to take to see that these
mills do not close, and that they
gwitch over to other production, whe-
there there is any comprehensive
plan,

Shri Manubbal Shah: Out of 566
mills in the country—of which 283
are composite mills and 273 are
spinning mills—only 20 mills are in
some difficulty. For these 20 mills,
of which as the hon. Member is
aware, one is in Kanpur. We are
trying to give a loan of Rs. 40 lakhs
to the Kanpur Mills. The matter is
coming up bhefore the Cabinet wvery
soon, and as I have already written

to him, we shall announce the
decizsion very soon.

Shri Ranga: What about the
Coimbatore mills? It is the same
everywhere,

Shri Warlor: As a matter of fact,
it is because of the glut in the market
that the mills are closing, that s
what iz stated here, but actually
the mill owners are resorting to cer-
tain devices to cheat the workers and
ereate trouble and close the mills.

Shri Manubhai Shah: Will the hon.
Member point out and put us wise
which unit of a textile mill is facing
that type of crisis?

Shri Nath Pal: Is it a fact that
the INDU group of mills in Bombay,
which employ 19,000 workers, are
also facing some grave crisis, and if
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50, what steps are Government taking
to see that these workers are mnot
thrown out of employment? May I
know whether the crisis is due to
accumulation or mismanagement om
the part of the present owners?

Shri Mannbhal Shah: The hustory
of INDU mills is a mixture of mis-
management, lack of finance and
being a very big group under one
management. Therefore, as the hon.
House is aware, before a fortnight
we appointed the Bedekar Committee
to investigate into its affairs. I can-
not anticipate the report of this legal
committee, but looking to the past
history of INDU mills, I think we will
be obliged to take over the mills
under authorised control.

Shri Shivaji Rao S. Deshmuokh:
May I know whether the alleged
accumulation of cloth will not be
used by wvery powerful mill owners
to push down cotton prices?

Shri Manubhal Shah: On the con-
trary, cotton price is rising sky high,
and has pierced the ceiling.

Dr. Ranen Sen: A few years back,
before the first Textile Wage Board
was appointed, the same eventa took
place, namely that the mills said
that they were in a crisis and actual-
ly there was a glut in the market
This time also, on the eve of the
announcement of the second Textile
Wage Board—it was known that It
was pgoing to be announced—the
same phenomenon, namely the so-
called crisis in the textile mills, has
cropped up again. May I know if the
Government have made sufficient
enquiries about the actual nature of
the crisis and its gravity?

Shri Manubhal Shah: Firstly, there
is no crisis whatsoever, but there Is
difficulty, and that difficulty has to
be recognised because stocks are
larger them normal. We have
examined case by case, and as my
hon. colleague already mentioned.
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there is accumulation of six weeks
sock, 4'3 lakh bales, which is more
than normal. But these are days of
difficult finance. Added to this, there
was the Indo-Pakistani conflict. And
the offtake has gone down not only
in textiles, but in general consumer
goods also, in Assam, Bihar, Orissa,
West Bengal, Punjab and the west
part of Himachal Pradesh. All this
has a cumulative effect, and the diffi-
culty, therefore, is somewhat aggra-
vated, So, we are taking case by
case and helping every mill, and as
I said there are not more tham 20
In number.
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*. . . the fact that off-take
of cloth and consumption has
considerably slowed down in the
country due to recent emergency
of Indo-Pakistan conflict.”
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Shri 8. V. Ramaswamy: Control
has nothing to do with it. The nor-
mal stock is sbout four weeks but
owing to hostilities it has increased
from 4 to 6 weeks. It is definitely
attributable to the hostilities and the
lack of offtake in the border states,
nearly six States.

Shri Bade: That is because they
have controlled the cloth price . . .

Mr. Speaker: He cannot go on argu-
ing it here now.

8hri  Hanumanthaiya: The hon.
Minister wanted to kmow instances.

Has it come to his notice that the
Krishnarajendra mills in Mysore
State has retrenched about 800

workers because stocks have accumu-
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lated and they are lacking banking
facilities?

Shri Manobhai Shah: This is what
our answer contains, that due to the
hostilities, as the hon. Member earlier
pointed out, and also there was a
credit squeeze which was experienced
not only by the textile industry but
also by the other indusiries, there
was  difficulty. The Mysore Chief
Minister wrote to me about that mill
and we tried to give advance, But
the retrenchment was not directly
connected with the stockpiling; they
had really excess of labour.

Shrimatli Tarkeshwarl Sinha: In
spite of the fact that there was ac-
cumulation of «cloth and yarn,
licences for filve or six new units for
producing yarns had besn given and
a big licence was also being issued.

Shri Manubhai Shah: We are a
running country and cannot be
deterred by a litile crisis of the

moment, We want to develop the
industry, to feed and clothe our peo-
ple and also export. Because there
ia a crisis for two months we could
not stop licences being lssued, No
new licences had been issued,

Shri Prabhat Kar: Is the accumula-
tion of stocks due to the high price
of cloth and low purchasing power
of the people?

Shri Manubhal Shah; [ think the
hon. Member should have seen our
annual report; production in all the
three sectors, handloom, powerloom
and mills, had been continuously ris-
ing and even today it is continuously
increasing and it shows that the
demand curve is up. It is only a
temporary difficulty and we hope that
it will become normal within two or
three months.

Shri Ranga: In view of the fact
that my hon. friend says that it is
only a temporary thing of short
duration of 4 or 8 weeks and that the
government  themselves found It
necesssry to sponsor delegations
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from South India as well as other
areas, of textile mill owners to South-
east Asian countries and other parts
of the world to push up sales abroad,
have the government given any consi-
deration to the demand of the indus-
try to see that the credit squeeze is
removed and the banks are advised
to give them sufficient accommoda-
tion so that they need not be woarried
over the stock accumulation?

Shri 8. V. Ramaswamy: We had a
meeling of the CTCB, the cotton
exlile consultative Board. We pro-
posed there certain things to the
Heserve Bank, that banks should give
accommodation  upto  three weeks
extra slock, in case of accumulation
of stock for over four weeks, that it
should be for three months, but the
Rescrve Bank in its wisdom did not
accept our advice and the accommo-
dation that was provided for was not
sufficiently attractive. Even at the
recent meeting of the board of trade
we urged the case for greater con-
eession o the textile mills and the
textile industry in general.

Increase in Speed of Tralns

+

*g6. Shri D. C. Sharma:
Shri A. N, Vidyalankar:
Shri D. N. Tiwary:
Shri Ram Sewak Yadav:
8hri Madhu Limaye:
Shri Bagrl:
Shrli Onkar Lal Berwa:
Shri Dhuleshwar Meena:
Shri Basappa:

Will the Minister of Rallways be
pleased to state:

(a) whether the speed of some Mall,
Express ond Passenger trains has been
increaged and some new trains intro-
duced from the 1st October, 1965; and

(b) whether Government propose to
lay on the Table of the House 5 state-
ment showing the trains whose speed
tras been increased and the new
trains started?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Bingh): (a) Yes, Bir.
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(b) A statement showing the parti-
culars of 185 passenger carrying
trains, accelerated by 15 minutes and
above upto 4 hours and 25 minules
from 1-10-85 as also 52 trains involv-
ing daily kilometerage of 6663 intro-
duced/extended from that date. is
laid on the Table of the Sabha. [Plac-
ed in Library. See No, LT-5069/65)

Shri D. C. Sharma: 1 am glad that
185 passenger, mail or express trains
have had their speed accelerated
May I know if in conformity with
the tradition of our railways their
unpunctuality has also increased cor-
respondingly and, if so, has any
assessment been made of that?

Dr. Ram Subhag Singh: There has
been improvement in that also, and 1
do not accept his statement 100 per
cent.

Shri D, 8. Sharma: I find from the
statement that the government had
introduced some diesel trains. On
what principle do they mntroduce
these diesel trains, and will not the
scope Of these diesel trains be ex-
tended over all the sectors of railway
administrations?

Dr. Ram Subhag Singh: We have
said in this statement that  the
Howrah-Madras trains will be hauled
by diesel engines. The principle is
where there is heavy density of pas-
sengers, we are using them because
that enables us o incresse the num-
ber of coaches on that train. Even
during the war period, when there
was pressure and we had to carry
s0 many things from here to Pathan-
kot and other places, we had diesel
trains, and according to availability
we shall go on using them.

Shri A. N. Vidyalankar: Will the
Minister also lay on the Table a
statement showing the traing  that
have failed to maintain their speed
and often get late?

Dr. Ram Subbag Singh: That is
past story and I do not subscribe to
that. Wherever diesel or electric
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engines have been introduced,
running has  virtually disappeared.
Where there is steam locomotive
along with diesel locomotives for
hauling of goods, the steam loco-
motive trains, whether they are
express or mail or passenger, have to
give way and therefore that point is
there.
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Shri Basappa: Since the trains
moving from Bangalore to Guntakal
or from Bangalore-Mysore to Harihar
are almost low-speed trains because
the rails are small, will something be
done to replace the rails and regula-
rise the track so that the speed may
be increased?

Dr. Ram Sobbag Singh: In that
area, Guntakal is a very important
place and is connected with Madras
by broad-guage. We are also open-
ing a line to Mangalore port and also
a line between Hasan and Mengalore,

The entire thing is being gone into
wvery carefully.
Shri Hanamanthaiya: Make it

broadgauge . . .
oft owarw ey : W oA &
am g fem @ fe 24F
muﬁii vy = §
yod ST @O o

(Interruptions) .
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Bhri U. M. Trivedi: Will the Minis-
ter be pleased to state if any of the
185 trains he had indicated has now
reached a speed of even B0 miles am
hour? In view of the fact that all
over the world the faster trains have
now reached the speed of 120 miles
an hoiir, i3 it not necessary thal we
should also have a speed of at least
80 miles &n hour? Is there any train
here which reaches at least 80 miles
an hour?

Dr. Ram Sobhag Siogh: |
also a little experience of foreign
countries. 120 miles an hour is not
the average anywhere in the world.
There is a train in Japan (Interrup-
tion) which runs at a speed of 180
miles, but that is only between Tokyo
and Osaka. Here, our fast trains are
running at a speed of 60 miles. If
we want, we can increase a little, but
we shall have to see the condition of
our stock, the track, line capacity.
ete,

have
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WRITTEN ANSWERS TO QUES-
TIONS

Export of Iron Ore

*67. Bhri Subodh Hansda: Will the
Minister of Commsrce be pleased t0
mate;

(a) whether it is a fact that Govern.
ment incurred a heavy loss on the
export of Iron Ore in 1064-65;

(b) whether it is also a fact that
the loss is on the increase every year;

(c) if so, the reasons therefor, and

(d) whether any attempts have been
made to curb the future loss and in
what way?

The Minister of Commerce (Shri
Manubhai Shah): (a) There was a
marginal loss of Rs. 17.54 lakhs re-
presenting 0.77 per cent of Lhe sales
of about Rs. 23 crores.

(b) No, Sir. The loss was gbout
Rs. 73.27 lakhs in 1963-64 represcnt-
ing 375 per cent of the sales in that
year, Thus the loss has in fact gune
down.

{r} The main reasons for such |os-
mes are:

(i) increasing competilion i
world markets forcing down in-
ternational prices.

(ii) High vosts of transportation
and handling in India;

(iii} Increase in internal cost of
ores due to high wages.

{d) The following sleps are being
taken to cut down the costs:

(1} Mechanisation of mines to
reduce pithead costs;

(ii) Ratlonal movements cutting
down unnecessary rail freight;

(iii' Construction of nrw rail-
way links to eliminate long road
hauls;

(iv) Modernisation of ore handi-
ing squipmest in the ports;
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(v) Conclusion of bulk con-
tracis for procurement of ore.

(vi) Some concessions in freight
and other forms of assistance.
Decontrel of Cement

*g8. Shri D. N. Tiwary:
Shri Kapur Siagh:
Bhri P. K. Deo:

Bhri SBo anki:

Shri Narasimha Reddy:
Dr, L. M. Binghvi:

Shri Vishram Prasad:
Shri Himatsingka:

Shri Rameshwar Tantla:

Will the Minister of Industry and
Supply be pleased to state:

(a) whether a decision has beea
taken to decontrol cement; and

(b) if not, the reasons for the delay?

The Deputy Minister, in the Minis-
try of Indusiry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
Prime Minister has already announc-
ed in this House on the 26th August,
1905 Government's decision in prin-
ciple to dewontrnl cement. Steps are
being taken to implement the decision,
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Registration of Cars

*70. Shri P. R. Chakravertl:
Shri P, ¢ Borooah:
Shri Kajrolkar:

Will the Minister of Indostry and
Sapply be pleased to state:

(a) whether it is a fact that Gov-
ernment have issued an order mak-
ing compulsory the deposit of
Rs. 2000/- in Post Office Savings
Bank Account, when booking a car;

(b) if sn, how far this order has re=-
sulted in the withdrawal of ‘bogus’
Tegistrations;

(¢) whether the prospects of get-
ting a Fist car within a reasonable

period have improved;
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(d) the estimated demand for cars
by the end of Fourth Five Year Plan;
and

(e) the
same?

The Deputy Minister in the Minis-
try of Industry and Bupply (Shri
Bibudhendra Misra): (a) Yes.

steps taken to meet the

(b) This Order has resulted in the
reduction of registratione for the 3
makes of cars as under:

Ambaador 5% Approximately
Fimt 15% do.
Smndard Herald 8% do.

(e) In view of the reduction in the
number of registrations for Fiat Cars,
the delivery position of this make of
cvar has improned slightly.

(d) The estimated demand for cars
by the end op Fourth Five Year Plan
is 80,000 Nos. per annum.

{¢) Within the limitations imposed
by the foreign exchange difficulties,
various alternatives for increasing
production of cars are being examin-
ed.

Export Promotlon

*71. Shrimati Sharda Maukerjee: Will
the Ministar of Commerce be pleased
to state:

(a) whether any basic policy has
been formulateq for export promotion
by the State Trading Corporation;

{b) if so, the main features thereof;
and

(e} whether it is applicable to sl
items of export or only to seclected
articles?

The Minister of Commerce (Shri
Manobhal Shah): (s) and (b). The
basic policy of the State Trading Cor-
poration is incorporated in its Articles
and Memorandum of Association and
in ascordance with these the Corpora-
tion seeks to develop exports; more
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exports of new and difficult-to-sell
items, eniarge export of traditional
items and explore new markets so as
to diversify and expand the export
trade. They have also opened offices
and depots abroad to facilitate trade
promotion and expeditious conclusion
of contracts. These detnils are em-
bodied wn “Eight Years n* State Trad-
ing Corporation” copies of which are
placed In the Library of the House.

(c) The policy is universal for all
items, but in the nature of things
there is greater effort put in for diffi-
cult-to-sell items, where but for State
Trading there may not be significant
results.

Emport Licences

*72. Shri Earni Singhji: Will the
Minister of Commerce be pleased to
mate:

(a) whether it is a fact that in
many cases import licences granted to
the getual users are misused either by
selling the licences for a idera-
tion or by selling the imported raw
material in the bluck-market; and

(b) whether thorough investigations
are carried out before applications for
import li are I wded?

The Minister of Commerce (Shri
Manobhal Shah): (a) Some cases of
misuse of actual user goods have, no
doubt, come to notice, but it would
not be correct to say that actual user
licences are misused in many cases.

(b) The wvarious sponsoring autho-
rities such as State Directors of Indus-
tries, Development Commissioner
Small Scale Tndustries and Dire torate
General of Technical Development etc.
are required to examine the applica-
tions wvery carefully before re-om-
mending the applications for licences.
After the import of these materials,
the Ministries concerned and the State
Bovernment departments kesp a watch
on the utilisation.
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Import of Scarce Matevials

*73. Shri Bhanu Prakash Singh:
8hri Yashpal Singh:

Will the Minister of Commeroo be
pleased to refer to the reply given to
Unstarred Question No. 802 on the
27th August, 1965 and state:

(a) whether the proposal for orga-
nising the import of scarce materisia
on a rational basis has since been con-
sidered by Government; and

(b) if g0, the decision taken in the
matter?

The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). The
problem of ensuring the adequate
availability of scarce raw materials
has been examined in detail and one
of the important steps taken in this
direction is the issue of the Scarce
Industrial Materials (Control) Order,
1965 on 14th September, 1965 which
imposes some discipline on the import
and distribution of certaln scarce in-
dustrial materials. Ap Officers' Com-
mittee i3 a'so constantly reviewing the
various steps required to ensure sup-
ply and proper distribution of sudh
material.
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Detention of Trains at Mogalbat
and Biral (East Pakistan)
*75. Shri 5. C. Samanta:
Shri Subodh Hansda:
Shri M, L, Dwivedi:
Shri Vishwa Nath Pandey:
Dr. P. N. Khan:

Wil the Minister of Rallways be
pleased to refer to the replies givea
to Starred Question Nos, 823 and 823
on the 24th September, 1865 regard-
ing deteniion of trains st Mogalhat
and Biral (East Pakistan) and state:

(a) whether the two trains have
come back with staff and stock;

(b) it not, the explanation put for-
ward by the Pakistan Governmen!;
and

{c) the further steps Governmeat
propose Lo take in the matter?

The Minister of State In the Minis-
try of Rallways (Dr. Bam  Subhag
Singh): (a) No, Sir.

(b) and (c¢). Efforts to secure the
return of the Indian Railway Staff
detained ip Pakistan are contlnuing
both through the diplomatic channels
and the International Committee of
Red Cross in India. There is no
response yet from the Government of
Pakistan in this regard.

Muir Mills Ltd, Eanpur

*16. Bhri 8. M. Banerjee: Will the
Minister of C be pl d to
refe- to the reply given to Short
Notice Question No. 12 on the 24th
September, 1065 and state:

(a) whether the Muir Mills Limited,
Kanpur hag started functioning;

(b) whether Government have
given a sum of Rs. 40 lakhs as finan-
cial assistance; and

(c) the names of the Directors
appointed by the State and the Can-
tral Governments?

The Deputy Minister in the Minks-
try of Commerce (Shri 8. V. Rama-
swamy): (a) No, Sir.
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(b) and (c). The question of giving
financial assistance is under active
consideration and it is proposed to
appoint Central and State Govern-
ment directors when the loan is grant-
ed.

Fulp, Paper and Newsprint Plants

*77. Shri A, N. Vidyalamkar:
Shri Vidya Charan Shukla:
Dr. Chandrabhan Singh;
Shri Parashar:
Shri Hukam . Chand

Kachhavaiya:

Shri Chandak:
Shri Daji:
Shri Yashpal Singh:

Will the Minister of Industry and
‘Supply be pleased to refer to the re-
ply given to Starred Question No. 651
on the 17th September, 1985 and state;

(a) whether Government have com-
pleted the serutiny of the reports on
the setting up of pulp, paper and
newsprint plants in India; and

(b) if so. the decision taken there-

on?

The Deputy Minister ip the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) Not yet, Sir,

(b) Does not arise.

Export of Iron Ore te Japan

*78. Shri Vidya Charan Shukila:

Shri Hukam Chand
Kachhavaiya:

Shri Parashar:
Dr. Chandrabhan Singh:
Shri Chandak:
8hri J. P. Jyotishl:
Shrimati Minimata:
Shri Daji:

Will the Minister of Commeree be
pleasrd to state:

(a) whether it is a fact that the
proramme of export of iron ore to
Japan will be adversely affected in
case the roilway line carrying the
irom ore is nlsn utilised for earrying
the iron ore for steel plant at Vishak-
Sapatnam; and
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(b) if so, the alternative arrange-
ments made to check the adverse
effect on export?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). The
question of exaoct lo:ation of the nexi
steel plant is still under the conside-
ration of Government, but under any
decision suitable arrangements would
also have to be made to maintain and
safeguard the iron ore export pro-
grammes.

Zinc Smelter Plant near Udalpur

*719. Shrl Basumatari:
Shrimati Maimoona Snitan:
Shri Yashpal Singh:

Shri Indrajit Gupta:
Shri U. M. Trivedi:

Shri Heda:

Dr. Barojini Mahishi:
Shri Eajrolkar:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether it 15 a fact thar Gov-
ernment propose lo take owver the
Zine Smelter Plant being set up by &
private company near WUdaipur and
it so, in what circumstances,

(b) whether it iz also & fact that
the Company had defaulted in repay-
ment of certain loans already advane
ed tp i'; and

(c) the terms of taking over this
plant?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The under-
taking of the Metal Corporation of
india has been acquired by the Cen-
tral Government under the Meta] Cor-
poration of India (Acquisition of
Undertaking) Ordinance, 1965, pro-
mulgated by the President on 22-18
1945,

(b} Yes.

(¢) Compensation is payable #
the Company according to the prim-
ciples laid down in the Ordinanes.
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Hindustan Photo Filmsa Manofacturing
Co. Ltd.

*80. S8hrl A. 8. Alva: Will the Minis-
ter of Indusiry and Supply be pleased
1o state:

(a) whether the Hindustan Photo
Films Manufacturing Co. Ltd. is
cxperiencing any difficulty with their
foreign collaborators and whether
any inordinate delay has occurred in
the target date fixed for production;

(b) whether the foreign collabora-
tion is by a private irm of France
or by the French Government; and

(c) when the production is likely
lo commence?

The Deputy Minister in the Minls-
try of l.miull.ry and Supply (Shri
Blbuodhendra Misra): (a) to (c). The
Foreign Collaborator is M/s. Bauchet
el Cie, France (a Private Firm). Ac-
cording to the Agreemenl, all the
Sections in the Factory were to go
into production by the end of 1863.
Early enough, it was recognised by
both the partics that the Schedule
dates were unrvalistic and as eary
ws November, 1962, dircuisions wert
held between the parties and the
target dates both for completion of
civil works and dates of Start-up in
the various Sections were reviewed.
In March 1963, letters were exchanged
modifying the dates, according to
which the factory was to be made
ready 1o commence production by
June 1984, Meantime, the Manage-
ment of the Colluhoruiois  changed
hands and in the licht of discussions
Reld with the new management during
the latter half of 1964 the dates nf
Start-1n were on-e agiin revised ac-
sording to whirh the Base Casting
‘Sectian was to on into production in
April. 1988, Unfartunately, Pase
Castine drums whirh were imported
were found tn he d~fective in certain
rempecte and the ham had to be
rectified. Thr Base Casting eection
s expected ta go intn nreduction in
Decembes 78S, The Conversion Sec-
tion iz alreadw functioning.

There hawe hesn same differences
witl, the manasement of the Col'abno-
rators In comwtruing the agreement.
“but #hie b not unususl in a project
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of this complexity and these have
to be and are being settled by mutual
negotiations.
Coal Targets in Third Plan

*8l. Shri Sham Lal Sarafl: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether the targets fixed for
production of coking and non-coking
coal for the Third Five Year Plan are
being achieved; and

(b) whether the production of coal
has kept pace with the requirements
of consuming agencies and the details
thereof?

The Minister of Steel andg Mines
(Shri Sanjiva Reddy): (a) and (b).
The target of coal production was
originally fixed on the basis of the
requirements indicated at the beginn-
ing of the Third Plan period by tht
consuming industries. Subsequently,
the rate of growth of the c~al demand
glackened and the coal production has
been adjusted to the level of the de-
mand,

A statement showing the details of
the actual consumption and produc-
tion of coal in 1004-85 and the
estimated demand and production in
1985-88 is laid on the table of the
House.

STATEMENT

Artinl  Fatima-
ennsnmp-  ted

Consuming Sector nanm
tinn in  demand

1064-A¢ in
106<-66
(mll'on tonnes)
1. Steel Plant and Coke
Ovens . F2-10 teeEn
3. Roilwawy 1T 1700
3. Power Honer 770 790
4. Other comsumers 2140 25010
Toral Requirement sk-fo f5 g0
Actunls  Fat'ma-
of e for
1964-65 1965-A8

Total Prociuction

*Difference between production and
consumption ie accounied for by the
collinriss’ own econcumntion. losses in
the manufacture of coke and accumu-
lation at pit-heads

f3-82" 67 oc
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Export of Kangra Tea

*82. Shri Hem Raj: Will the Minis-
ter of Commerce be pleased to state:

(a) whether it is a fact that the
export of Kangra tea from the Amrit-
sar matket has been halted during
and after the Pakistani aggression and
she Kangra tea planters have been
put to great hardship as a result
thereof; and

(b) if so, the steps proposed to be
taken in the matter?

The Deputy Minister In the Minis-
try of Commerce (Shri 8. V. Rama-

swamy): (a) Yes, Sir.

(b) The possibilitics of exporting
Kangrg Tea to Afghanistan either by
air, or by sea from Bombay via Iran,
s suggested by the Tea Trade con-
cerned, are being explored by the Tea
Board.

Supply of Non-ferrous Metals

*83. Shri J. B, 8. Bist:
Shri Basumatari:

Will the Minister of Steel and Mines
be pleased to siate:

(a) whether in view of the limited
indigenous sources of supply of non-
ferrous me'als, particularly lead and
tine and their importance for defence
industries, any steps are being taken
to conserve their supplies; and

(b) if so, the nature of the measures
takcen?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b). An
order was lssued on 14th September,
1965 under Rule No. 125 of the De-
fence of India Rules 1962 viz., the
Scarce Industrial Materials (Control)
Order, 1985. The Order at present
covers copper, lead, tin and zine.
According to thiz Order all persons
holding stocks of these metals are
required to declare their stocks. Sale,
tranafer or utilisation of these metals
is prohibited under the Order excapt
I accordance with a permit  issusd
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by the Controller sppointed for the
purposes by the Centra] Governmant.

The stocks of these metals reported
to the Control er in accordan:e with
the Order, will be allowed to be used
wiln Jdue regard to the requiremaents
of defence and essential industries

wifeem & ww wTC
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Rly, Employees killed during Ends-

Pak. conflict

*g6. Shrl Yashpal Bingh:
BShri Rameshwar Tamtia:
Shri Himatsingka:

Bhri P. B Chakraverfl:
Shri P. C. Berosah:
Shri B. K. Bas:
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Shri B. 5. Pandey:

Shri Buta Singh:

S8hri Onkar Lal Berwa:

Shrl Jashvant Mehta:

Shri Ram Harkh Yadav:

Shri Basappa:

Shri M. L. Dwivedi:

Shri 5. C. Samanta:

8Bhri 8. N. Chatarvedi:

Shri Parashar:

Shri Hukam Chand

Kachhavaiya:

Bhri R. Barua:

Bhri RaMeo Singh:

Shri Priva Gupta:

Bhri Brij Raj Singh:
Will the Minister of Rallways be
pleased 1o state:

(8) the number of Railwaymen who
lost their lives while on duty and
the value of Railwuy property damag-
ed during the present conflict with
Pakistan; and

(hi the action being taken lo look
after the families of these Railway-
men?

The M.nister of State In the Minis-
iry of Rallways (Dr Ram  Sobhag
Singhy: (a) 20 Railwaymen were kill-
@ and Railway property worth
Rs. 1,45,851/- was damaged.

{b) Each family of persons who lost
their lives on duty of the Railways
was paid Hs 500/- as er-gratia pay-
ment and Rs 2000/- as assistance from
the Rai Minister's Welfare and
Relief Fund/Staff Benefit Fund, In
addition to payment of compensation
ranging from Rs. 3800/- to Rs. 7000]-.
Payment of s~tilement dues/family
pension and other donations received
from members of Rallwav staff has
also heen made. In aach individual
rmee.  the payment varles from
Re. 6424/- tn Rs 15053/-. The wi-
dows/denendents are also being pro-
wvided <uitable jobs on the Railway.

Bmall Car Project

*F7. Shri Besappa:
Shel P. B Muakraverfl:
Shri P, C. Boroonh:
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Shri Himatsingka:

Bhri Seshlyan:

Bhri Linga Reddy:

Shri Harl Vishnu Kamsath:
Shri Earni Singhji:

Shri Yashpal Singh;:

8hri Bagri:

Shri Madha Limaye:

Shri M. L. Dwivedi:

Shri Subodh Hansda:

Bhri 8. C. Samanta:

Shrl 8. N. Chaturvedi:
Shrimati Tarkeshwarl Sinha:
Shri K. N. Tiwary:

Shri Brlj Raj Singh:

Shri Onkar Lal Berwa:
Shri Gokaran Prasad:

Bhri M. R. Krishna:

Will the Minister of Industry and
Supply be plessed to refer to the
reply given to Starred Question No, 580
on the 10th September, 1065 and state:

fa) whether the proposal to start
@ Small Car Project in Mysore Stats
has taken any definite shape; and

(h) if so, in what way?

The Deputy Minister In the Minis-
try of Indusiry and Sapply (Bhri
Blbudhendra Misra): (a) Not yel, Sir

(b} Does not arise.

Coal Production In the Fourth Plan

*88. Bhri P. R. Chakravertl:
Shri P. C. Borooah;
Shri Kapur Singh:

Shri P. K. Deo:
Shri Solanki:
Bhri Narasimha Reddy:

Will the Minister of Steel and Mines
be pleased to state:

(a) whether Government have made
final assessment of coml production
targets for the Fourth Plan in con-
sultation with coal-comsuming indus-
tries;

(b) the overall demand for nom-
coking coal and blendable coal,
including export potentials; and

(c) the steps taken to boost up coal
economy, with special reference fo
the disposal of low-grade coal?
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The Minister of Steel and Mines
(Shrl Sanjiva Beddy): (a) The likely
requirements of coal in the Fourth
Plan are varefully assessed periodical-
ly in consultation with the coal con-
suming industries and the large coal
consumers.

(b) The demand for non-coking coal
and blendab.e coal at the end of the
Fourth Plan has been provisionally
estimated st about 77 million tonnes
and 4 million tonnes respectively,

(c) A number of measures intended
to facilitate the off-take of low grade
coal suh as the relaxation of distri-
bution control over these varieties, the
relaxation of quota restrictions and
a libaral policy of opening soft coke
and brick burning coal depots have
been taken.

Thermal Power Station based on
Lignite at Palana

*§9. Shri Bhanu Prakash Singh:
Shrl Yashpal Singh:
Shri Karnl Singhjl:

Will the Minister of Stecl and Mines
be pleased to refer to the reply given
to Unstarred Question No. 798 on the
27th August, 1865 and state:

(a) whether State Government
have fully considered the proposal for
sciting up of a Thermal Power Station
of 100 MW capacity based on Lignite
at Palana;

(b) if so, whether any financial
assistance has been given by the Cen-
tral Government; and

(e) the details thereof?

The Minister of Steel and Mines
(8hri Banjilva Reddy): (a) It is
understood that the State Government
harve considered the proposal for set-
ting up of a Thermal Power Station
of 100 MW capacity based on lignite
deposits at Palara. No  concrete
scheme has so far be n received by
the Central Government.

(b) and (¢). Do not arise.
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Dead Body in Rallway Comparimest
at Gorakhpur Station

143. Shri Bam Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether it is & fact that a dead
body of an old man wrapped in a
quilt was found in wu third class com-
partment of the Allahabad Express on
its arrival at Gorakhpur Railway
Station (N.E. Rly.) on the morning of
the 27th September, 1965;

(b) if so, whether an enquiry has
been conducted into the incident; snd

(e) if sn, the result thereof?

The Minister of Stale in the Minis-
try of Railways (Dr. Ram Subhag
Singh): fa) Yes.

(k) Yes

e The case wus originally investi-
guted by the  Government Railway
Police Gorakhipur, The dead body
was identified as that of Abdul
Hakim S/0 Abdul Majid, resident of
Varanasi City  Preliminary investi-
gation revealed that the murder was
commitied in the city area by one
Ahdu] Matin, nephew of the de~eased
The body was wrapped in a quilt and
placed in a third class compartment
of 8 Up Allahabad-Gorakhpur Ex-
press gt Varanasi Cantt. Station. The
case has since been transferred by
Govt. Rlv. Police Gorakhpur to
Varanasi Distt, Polire for further
investigation.

v W} w fafe
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Burvey of Dantewara-Bhadrachalam
Line

149. Shri Kolla Venkalah: Will the
Minister of Rallways be pieased to
refer to the reply given to Unstarred
Question No. 954 on the 2Tth August,
1965 and state:

(a) whether any alternative align-
ments for the Dantewara-Bhadracha-
lam Road Railway line have been in-
vestigated;

(b) if so, the main features of the
alternative aligmments;

(c) whether the estimate of the line
hag been prepared; and

(d) if so, the total estimated cost
thereof and when the work is likely
to start?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). Alternative alignments
between Kidendul and Hadmma-
murda/Nakulnar and alternative sites
for crossing the Godavari river have
been investigated.

{e) The Engineering Report and
Construction Estimate are under pre-
paration.

(d) The project is likely to cost
about Rs. 23 crores. A decision re-
garding construction of this line can

1607 (Ai) LSD—3,
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only be taken after the survey re-

ports are received and examined by

the Railway Board from al] aspects.
Supply of Coal

150. Shri Sham Lal Saraf: Will the
Minister of Steel and Mines be pleased
to state:

(a) whether it is a fact that to im-
prove supplics of coal, qualitatively
and quantitatively, the World Bank,
among olher things, suggested the
lowering of rail tariffs for coal carried
in Block Rakes and larger and more
detailed sampling of coal; and

(b) it so, the action taken thereon?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Yes, Sir,

(b) The matter is under considera-
tion.

Coir Industry in Kerala

151. Shri A, K. Gopalan: Will the
Minister of Commerce be pleased to
state:

(a) the number of coir and colr
products’ centres functioning in
Kerala at present;

(b) whether it ig a fact that
industry is facing an acute crisis;

this

(c) if so, the causes therefor;

(dy whether GovernmeTit aft awanre
that lakhs of families have been aff-
ected in Quilon and Alleppy districts
ag u result thereof; and

(e) if so, whether Government pro-
pose to take immediate sieps to revi-
talise thia industry?

The Deputy Minister I the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) According to the last
survey mrade by the Coir Board,
there are about 2081 Coir Industrial
Establishments in Kerala.

(b) This ls no erizsis at all regarding
the Coir products manufacturing sec-
tor. There is a =mall accumulation
of gtocks in the spinning sector,

(c) Difficulties in obtaining rall
transport for executing orders seem
to be the immediate cause,
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(¢) and (e), No, Sir. Although some
distress might have been caused as a
result of the accumulation of stocks,
the inadueguacy of rail transport is
connecled with the precent national
emergency and remedial measures to
move the stocks are being taken.

Handloom Indusiry im Kerala

152. Shri A, K. Gopalan: Will the
Minister of Commetce be pleased to
state:

(a) whether Government are aware
that the handloom industry in Canan-
noore district and in other parts of
Kerala is facing an acute crisis;

(b) if so, the maln reasons therafor;

(e) whether it |3 a fact that more
than two lakh workers have been
rendered unemployed;

(d) the total number of workers en-
mged in thiy industry In Canannoors
district a year ugo; and

(e) whether Government have any
scheme to help these workers?

The Deputy Minisier in the Ministry
of Commerce (Shri 8, V. Rama-
swamy): (a) No, Sir.

(b) and (e). Do not arise,
(d) The information iz being collect-

(e) No gpecial gcheme ls under con-
slderation,

Rallway Running Staff

153. 8hry A, K, Gopalan: Will the
Minister of Rallways be pleased to
state:

(a) whether it Is a fact that the
Railway running staff have recently
presented a memorandum of demands
%0 the Railway Board;

(b) if so, their demands; and
(c) the reaction of Governmes§

hereto?

‘The Minister of Stat, in the Minis-
try of Raflwa¥s (Dr. Ram Subhag
Bingh): (a) Yes; only the Guerds.
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(b) The main demands were (i)
revision of the authorized scales of
pay allotled to them; (ii) revision of
the rates of mileage allowance and
(iii) better channels of promotion,

(c) In view of thc consideration that
(i) the Authorized scales of pay allot-
ted to Guardg ure those that have
been specifically recommended by the
Jagannadha Dras Day Commission; (ii)
the rates of mileage allowance appli-
cable from 1st April, 19864 have been
substantially increased over those
applicable prior to the introduction of
the Authorized pay structure; and
(iii) in addition to promotion pros-
pects in their own cadre, from Grade
‘C' tp Grade ‘B' and from Grade 'B'
to Grade 'A', Guards have been given
other avenueg of promotion outside
their cadre and are eligible to be pro-
moted as A.SMs, SMs, Yard Masters,
Section Controllers, Traffic Inspec-
tors etc, and may further seek promo-
tion to Class II Service, Government
find no justification to make any fur-
ther liberalization in these matters,
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Express Traln from Mysore in
Chamarajanagar

155. Shri Siddlah: Wil the Minister
of Ballways be pleased to state:

(a) whether Government are aware
that in view of the fact that there ls
no Express traln from Mysore to
Chamarajanagar in Mysore District,
much of the passenger traffic s
diverted to road; and

(b) if so, whether there is a pro-
posal to introduce an expresas train
on that line?

The Minister of State in the Minlsiry
of Rallways (Dr. Ram Subhag Singh):
(a) It is not true that much of the
passenger traffic on Mysore-Chama-
rajanagar section has diverted to the
road on account of non-avallability
©of an Express train on the section.
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(b) Doeg not arise. Express trains
are not run on short branch line see-
tions,

Development of Serlculture In
Mysors

156. Shri Siddiah: Will the Minister
of Commerce be plcased to state:

(a) the financial ussistance given
by the Central Government to Mysore
Government for the development of
sericulture during the years 1964-65
and 1965-66 so far;

(b) whether the entire amount
given to the State in 1964-65 has
been fully utilised; and

(c) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Commerce (Shri 8. V. Rama-
swamy): (a) to (c). Under the ex-
isting procedure Central assistance is
Biven to the State Gowvernments on
the basis of expenditure incurred by
them on approved Plan Schemes, Ac-
cordingly, based on the provisional
figures of expenditure reported by
the Government of Mysore for the
devel t of sericulture industry
during 1964-85, the followlng finan-
cial sssistance was sanctioned pro-
visionally to the State Government
for that year:—

Rs. 6.10 lakhs
Rs. 7.33 lakhsa

Grant —_—
Loan —

Torar Rs. 13.43 lakhs

Adjustments if any, will be mmde
during the current financial yesr on
the basis of actual expenditure incur-
red by the State Government in 1084~
85.

The eapproved outlay and Central
assistance for this State for 1965-68
are as under:—

(Rs. in lakhs)
Outlay Central assistance
Grant Loan Total
21-79 1300 440 1740
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Fire In Barcda House
159, Shri Rajdep Singh: Will the
Minister of Railwayg be pleased to
state:

(a) whether it is a fact that there
have been two cases of fire in Baroda
House in New Delhi recently;

(b) if so, the loss incurred as a re-
sult thereof; and

(c) the precautions taken to avoid
such incidents in future?

The Minister of State in the Minis-
try of Rallways (Dr, Ram Subhag
Singh): (a) No. There was only one
such incident which occurred on
15-12-1964.

(b) Rs. 48-40 p.

(c) Security measures have since
been tightened up with a view to
circumventing any  mischief. The
fire fighting arrangements viz, water
hydrants, fire fighting equipment etc.
have also been augmented,

Vigilance Organisations on Railways

160, Shri Rajdeo Singh: Will the
Minister of Rallways be plrased to
state:

(a) the expenditure Incurred on
each Railway separately on Vigilance
Organisation and the numher of cases
detected by them;
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(b) how many cases have been
proved in courtsjor through depart-
mental enquiries; and

(c) whether Government propose to
post specially selected officers from
departments other than Railways as
Vigilance Officers so as to improve
the working of the department?

The Minister of State in the Minis-
try of Railways (Dr, Ram Subbag
Bingh): (a) to (c). A statement is
attached. [Placed in Library. Sec
No. LT-5070/65].

Controller of Stores on Rallways

161. Shri Rajdeo Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Question No. 2557 on the 23rd April,
1965, regarding the appointment to
the posts of Controller of Stores on
the Ruilways and state:

(a) whether it is g fact that one
of the two officers mentioned in part
(c) of the question referred to above
has since been compulsorily retired
on the 22nd September, 1965 without
completing the retirement age of 53
years; and

(b) if so, the reasong therefor?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subbag
Singh): (a) One of the two officers
hag been retired from service, giving
him three months notice, after he had
attained the age of 55 years.

(b) Under the existing rules, an
officer may be retired from Govern-
ment Service after he has attained the
age of 55 years by giving him 3
months' notice, if it is considered
necessary to do so in public interest
Action was taken jn this case under
these rules,
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Textile Mills
163. Bhri Vishwa Nath Pandey:
Shri P, C. Borooah;

Will the Minister of Commereeé ba
pleased to refer to the reply given to
Unstarred Question No. 880 on the
2Tth August, 1865 and state:

{a) whether Government have
finalised the consideration of the pro-
posal to set up five export-oriented
cotton spinning mills in the publie
sector;

(b) if 8o, the result thereof; and

(c) the total cost of the scheme and
the location of such mills?
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The Deputy Minister in the Minis-
try of Commerce (Shri §, V, Rama-
swamy): (a) to (c). It has been de-
cided to set up 5 export-oriented
spinning mills in the public sector.
The details of location and cost of the
mills are being worked out. The
necessary technical staff is being re-
cruited,

Electrical Factory in Mysore

164. Shrl Vishwa Nath Pandey: Will
the Minister of Industry and Supply
be pleased to refer to the reply given
to Unstarred Question No. 880 on the
27th August, 1965 and state:

(a) whether the proposal submitted
by the State Government of Mysore
for forming a publie limited company
for the manufacture of electrical
equipments has been considered by
Government; and

(b) Iif so, the result thereof?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b). The
proposal of the State Government of
Mysore for forming a public limited
company in which the Government of
Mysore, the West German collabora-
tors, the IFC Washington will hold
shares together with the general pub-
lie, is still under econsideration.
Deraliment near Gwallos

Shri Vishwa Nath Pandey:

Shri Bhano Prakash Singh:

Shri Yashpal Singh:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. #90 on the
27th August, 1065 regarding derall-
ment of the Madras-Delhi Janta Ex-
Ppress near Gwalior and stats:

(a) whether Government have aince
received the investigation report
about the causes of derailment;

(b) if eo, the result thereof; and

(e) tha steps Government are tak-
Ing in the matter?

The Deputy Minister in the Minks-
try of Ralilways (Shri Sham Nath):
(a) Yes.

(b) According to the findings of the
Enquiry Committee the derallment was

143,

NOVEMBER 5, 1965

Written Answers

548

caused due to the placing of ballast
and a steel nut on the rail table by
§0me person or persons unknowmn

Police investigation, however,- re-
vealed that it was not a case of sabo-
tage.

(c) As u preventive measure action
has been taken: )

(i) to introduce patrolling of line
whenever situation warrants
s0 as to prevent offenders
from placing obstructions on
track;

(ii) assistance of Distt.[Railway
Police has been sought to lm-
press villagers residing near-
by the track on the serious
consequences involved In in-
terfering with the rallway
track;

(iii) co-operation of the local wil-
lagers is also enlisted through
propaganda against tampering]
placing obstructions on track
and offering suitable rewards
to informants.
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Expiosions ai Rallway Tracks

Shri Hem Barua:

Bhri P. R. Chakravertl:

Shri P. C. Borooah:

Shrimatl Tarkeshwari Bismbar

Shrimati Renuka Barkataki:

Dr. Ranea Sen:

Bhri Dinen Bhattacharya:

Bbri Hokam Chang
Kachhavaiya:

Will the Minister of Rallways be
Pleased to state:

i,

(a) whether it is a fact that two
explosions, ones at the railway track
near the Agra Fort Railway Statiom
and another in the South Eastern
Railway's Shalimar Yard in llow-
rah, occurred some time back; and

(b) if s0, whether any investigations
bave been conducted into these inck-
dents and the reasong established?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) There was an Incident of
fire in a wagon containing fire-works,
standing in Shalimar Yard on South
Eastern Railway on 29-8-85. On
2-10-65, an explosion occurred near
railway track between Agra Fort and
Idgah Railway Stations on the West-
ern Railway.

(b) Yes. Both the cases are
under police investigation.

Osmani Fagovies

143, Skr) Yashpal Stngh:
BAri Bhann Prakash Siagh:

Will the Minister of Industry and
Bapply be pleased to refer to the
reply given to Unstarreq Question
No. 882 on the 27th August, 1985 and
state the further action raken by
Government against the defaulters
who have not progressed satisfactorily
in Processing the licences granted to
them for starting cement factories?

The Deputy Minister in the Minfstry
of Industry and Sapply (Shri Bibu-
dhendra Misra): Approval of schemes

still
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for the manufacture of cement, re-
view of the progress made by these
schemes and cancellation of schemes
which are not likely to be implemen-
ted is a continuous process. During
the current year, extension of time Yor
taking steps to implement the schemes
have been given in 17 cases; 15
schemes have so far been cancelled
for want of progress.

Deralimenf mesr Kunpur

150, Shrl Yashpal Singh:
Bhri Bhano Prakash Simgh:

Will the Minister of Rallways be
pleased to refer to the reply given %o
Unstarred Question No. 858 on the
¥Tth August, 1085 regarding derail-
ment between Hamirpur and Ghatam-
pur near Kanpur on the 8th June,
1965 and state:

(a) whether the Report of Enquiry
hag since been recaived by Govern-
ment; and

(b) If w0, the details thereof?

The Deputy Minister in the Ministry
of Rallways (Shri Sham Nath): (a)
Yes.

{b) The Enquiry Committee has in
its report stated that at about 7.41
hours on 8-8-85 while train No. 111
Dn. Banda-Lucknow Passenger was
running between Hamirpur Road and
Ghatampur stations, the leading pair
of bogie wheels of the engine got
derailed on the right side of the track
and travelled in the derailed condition
for about one kilometre before the
train came to a stop.

The Committee could not establish
the cause of the accident on the basis
of evidence avallable and ms such no
railway staff was held responsible.

Low Temperature Carbonisation

Plant

Shri Yashpal Simgh:

Bhri Bharn Prakash Stagh:

Shri Vidya Charan Shukls:

Dr. Chandrabhan Singh:

Shri Parashar:

Sarl Hakam Chand
Eachhavatyn-

me
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Bhri Chandak:
Bhri J. P, Jyotishl:
8hri Daji;
Will the Minister of Steel and

Mines be pleased to refer to the reply
given to Unstarred Question No. 831
on the 27th August, 1885 regarding
Low Temperature Carbonisation Plant
and state:

{a) whether the result of the fur-
ther samples sent to the Central Fuel
Research Institute hag been received
by Government; and

(b) if so, the fndings thereof?

The Minister of Steel and Mincs
(Shri Banjiva Reddy): (a) and (b).
Tests on the further samples nlso
have not given encouraging results.

Manufacture of Fertilizer and
Chemlcal Equipment

Shri Shree Narayan Das:
Bhri Vishwa Nath Pandey:

Will the Minister of Industry and
Bupply be pleased to refer to the
reply given to Unstarred Question
No. 1903 on the 10th September, 1965
and state;

171

(a) whether the preliminary pro-
posal received from M/s. TECHNO-
EXPORT Czechoslovakia for the es-
tablishment of a unit to manufacture
fertilizer and chemical equipment has
aince been considered; and

(b) If so, the decision taken there-
en?

The Deputy Minister in the Ministry
of Imlnstr, and Supply (Shri Bibu-
dhendra Misra): (a) and (b)., The
proposa] is being processed by Gov-
ernment,

Passenger Amentiles in Delhl Area
17¢. Shri Ram Harkh Yadav:
Shri Vishwa Nath Pandey:

Will the Minister of Rallways be
pleased to state:

(a) whether Government have
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finalised the proposals for improving
the Railway passenger amenities in
the Delhi area;

(b) if so, the details thereof and
when they are likely to be imple-
mented; and

(¢) the approximate expenditure in-
volved in the proposals?

The Minister of State in the Minls-
try of Railways (Dr. Ram Suobhag
Singh): (a) Yes, works ms detailed in
part (b) below have been finalised.

(B) and (&),

Name of Work Estimated
cost
Rs.
Subzimandi—Raising low level
passenger platform and pro-
viding shelier thereon along-
with foot-overbridge at— 2,92,000
(haziabad—Providing passenger
shelier on Island platform . 2,14,000

Hazrar Nicamuddin—~Provision of
passenger  sheller on  Island

platform 1,76,000
Delhi main—Extension of shelter

on  passenger  platform a—

(Phase 11) : i = 434,000

The sbove works are likely to be comp-
leted by 1966-67.

Production of Cement from Blast
Furnace Slag

173. Shri B. K. Das: Will the Min-
ister of Industry and Supply be
pleased to refer to the reply given
to Starred Question No. 814 on the
24th September, 1965 und state:

(a) the amount of blast furnace
slag so far utilised for the produe-
tion of cement;

(b) the number of cement facto-
ries which have been using slag as
a raw material; and

(¢) its effect on the cost of pro-
duction?
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The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) The amount
of blast furnace utilised for the pro-
duction of cement would be roughly
half the production of slag cement.
The production of slag cement during
1964 was about 1.5 lakh tonnes; dur-
ing the current year about 3.5 lakh
tonnes of slag cement hag been pro-
duced upto September, 1965,

(b) The following cement factories
are using slag ws a raw materiali—

Annual
installe
Name of firm Location?  capacity
for slag
cement
(Tonnes)
(1) Mysore Iron & Bhadravati 18,000
Steel Works Limi-  (Mysore)
ted.
(2) Associated  Ce-  Chaibasa 172,700
ment Companies  (Bihar)
Limited.
(3) Associated  Ce-  Jamul 290,000
ment Companies  (Madhya
Limited. I’radesh).

(¢) Of the three factories producing
slag cement, the Bhadravati and Chai-
basa units are producing both port-
land cement and slag cement; the
Jamul unit producing exclusively slag
cement has gone into production only
this year. It is, therefore, too ecarly
to judge the effect on the cost of pro-
duction.

"= Running Allowance to Raflway
Guards

174. Dr. L. M. Singhvi: Will the
Minister of Rallways be pleased to
state:

(a) whether Government have re-
wiewed the representation of Rallway
Guards for the grant of running al-
lowances comparable to the Engine
Drivers and other running staff; and

(b) if so0, the decisions taken in the
watter?

‘The Minisier of State in the Minis-
try of Raillways (Dr. Ram Saobhag
Singh): (a) and (b). In view of

the considerations that (i) the rates
of running allowances of Guards and
Drivers and other running staff have
all along been different based on their
duties ad responsibilities and (ii) the
2nd Pay Commission inter alia ob-
served that they do not accept the
suggestion that the rates of allowanca
should be uniform irrespective of the
nature of duties and responsibilities
of staff concerned. which are reflected
in their respective pay scales; Gov-
ernment find no justification to revise
further the rates of running allow-
ances of Guards which are appli-
cable from 1-4-84 and which were
increasrd substantislly over the rates
applicable prior to introduction of the
authorized pay structure as also to
allow the same rates to Guards as
are applicable to Drivers.

Conversion of Poona-Mira] M.G. inte

175. Shri Madhu Limaye:
Shri Bagri:
Dr. Barojini Mahishi:

Will the Minister of Rajlways be
pleased to state:

(a) whether Government have re-
eeived any proposal extending the
programme of converting the Poona-
Miraj metre gauge line into broad
gauge to the Miraj-Kolhapur section;

(b)y whether any survey of goods
traffic on this section has been carried
out; and

(e) if so, the estimated ecost in-
wolved?

The Deputy Minister in the Minls-
try of Railways (Shri Bham Nath):
(a) Conversion of the Miraj-Kolhapur
metre gauge section into broad gauge
s under consideration of Government.
The State Government have also
urged for the same.

(b) and (c). Preliminary Engi-
neering end traffic surveys for this
conversion have been carried out by
Southern Railway, and the conversion
18 estimated to cost about Ra 28
crores.
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Rural Indastries Project in Mysore

178. S8hri Basappa: Will the Minis-
ter of Industry and Buply be pleased
to state:

(n) whether the Bmall Industries
Bervice Institute, Bangalors has pet
up & rural industries project exten
slon service {n the Rural Industries
Project area of Tumkur Gobbli in
llyloreShteltl.hn requast of the
g Commission; and

30,500,400, 00

(w) wrer wYT qaf anel & drw
T ST T S 9E 1953 F 12979

(b) if #o, the success achleved as &
result thereof?

The Depuiy Minister In the Minis-
try of Indostry and Sapply (Shri
Bibudhendra Misra): (a) and (b).
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The reguired information is
collected and will be placed on
Table of the House shortly.

Development of Colllerles in Bokare
Coalfield

Shri P. R. Chakravertk

Shri P. C. Borooah:

Shri Yashpal Singh:

Shri D. N, Tiwary:

Shrimati Maimoona Sultan:

Shri Onkar Lal Berwa:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether the National Coal De-
velopment Corporation js negotiating
with the British MNationa] Coal Board
for developing the collierieg in the
Bokaro-Kargali belt of Hazaribagh;

(b) the prospects of joint collabo=
ration in undertaking the project; and

(e) whether the expert team led
by Mr., Cary of UK. Coal National
Board has submitted any report of its

being
the

179.

on-the-spot.study of the proposed
development project?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) The

National Coal Development Corpora-
iion propose ot develop 3 coking coal
mincs in the Bokaro coalfield with
technicul  collaboration from  the
National Coal Board of the United
Kingdom.

(b) The prospects of the Collabora-
tion materialising are dependent on
the availability of foreign exchange.

(c) The team led by Mr. Cary came
to India 1o discuss one of the project
reports which had been prepared by
the Nationul Coal Board. As g result
of the discussions which they had with
the technical officers of the National
Coal Development Corporation, cer-
tain amendments to the original pro-
lect report were agreed to.

Neyveli Thermal Power Statien

180. Shri Rameshwar Tantia:
Shri Himatsingka:
Bhri P. R. Chakraverti:
Shri P. C, Borooah:
Shri Onkar Lal Berwa:

Will the Minister of BSteel and
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Mines be pleased to state:

ta) whether it Is a fact that the
Soviet Union hag agreed to supply
re-inforcement  steel, steel structu-
rals and welding electrodes required
for the expansion of the Neyvel
Thermal Power Station;

(by if so, whether the Soviet Or-
ganization has prepared the project
report and working drawings for the
expansion of the power statiom;

(e) if so, when the final decision is
likely to be taken and the work taken
up; and

{d) the assistance which the Soviet
Union has agreed to give?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) Yes, Sir.

(b) and (c¢). The Soviet Organisa-
tion will send the Project Report be-
fore the end of November, 1965 and
the working drawings subsequently.
The Corporation will take a decision
on the Project Report within two
months of its receipt and will com=
mence the work after the receipt of
the working drawings.

(d) It is expected that the plant
and equipment for this expansion and
the cost of technical assistance for
erection and commissioning of the
plant will be arranged for under the
Soviet Credit for the Fourth Plan

Cuttack-Bhubaneswar Shuttle Train

181, Shri Gokulananda Mohanty:
Will the Minister of Rallways be
pleased to state;

(a) the reasons which led to the
suspension of Cuttack-Bhubaneswar
shuttle train; and

(by whether any alternative ar-
rangement to suit the convenience of
the travelling public, specially a large
number of Government officials who
were dally going to and returning
from Bhubaneswar, is under conside-
ration of Government?
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The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag

Singh): (a) and (b). Cuttack-
Bhubaneswar  shuttle, introduced
from 3-5-65, was cancelled from
1-10-65 on account of unremunera-

tiveness of the service. For the con-
venience of the sectional passengers
between Cuttack wand Bhubaneswar
including the Secretariat Staff, two
third class coaches are run, from
1-10-65, by 435 Up/436 Dn. Talcher-
Puri Passengers, leaving Cuttack at
0815 and arriving Bhubaneswar at
09'45; in the return direction, the
train leaves Bhubaneswar at 1720,
arriving Cuttack at 1830 hours.

Cement Plants

Shri P. C. Borooah:
Shri Basappa:

Shri Sobodh Hansda:
Shri Hem Raj:

Shri Yashpal Singh:
Shri Shiv Charan Gupta:

Will the Minister of Industry and
Bupply be pleased to refer to the
reply given to Unstarred Question
No. 827 on the 27th August, 1865 and
state:

(a) whether licences have been
granted to the Cement Corporation of
India for gsetting up two cement plants
in Madhya Pradesh and Andhra Pra-
desh respectively; and

(b) the other places where the
Cement Corporation has decided to
set up cement plants in the light of
the latest explorations?

The Deputy Minister in the Minis-
try of Indaustry and BSupply (Shri
Bibudhendra Misra): (a) Two letters
of intent have been issued to Cement
Corporation of India Limited to set
up one cement plant with an annual
capacity of 1 million tonnes at Nagal-
sar, District Bastar (Madhya Pradesh)
and another with a capacity of 200,000
tonnes per annum at Yerraguntla in
Cuddapah District of Andhra Pradesh.

(b) An application for Sedam loca-
tion in Mysore State has been re-
ceived from the Corporation and is
under consideration.
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Non-Utllisation of Licensed Indusirial
capacity

183. Shri P. C. Borooah:
Dr, Ranen Sen:
Shri Dinen Bhaltacharya:

Will the Minister of Indastry amd
Supply be pleased to refer to the re-
ply given to Unstarred Question No.
B26 on the 27th August, 1965 and state:

(a) how much of the licensed capa-
city remained unutilised in each dife-
rent industry in 1964-65 and by how
many units in each industry such de-
faults were made;

(b) the main reusons assigned for
such non-utilisation of the licensed
capacity; and

(e) the action taken against
defaulters?

The Deputy Minister in the Minis-
try of Industry and Supply (Shrl
Bibudhendra Misra): (a) 1o (e). A
statement showing the number of
licences revoked, during 1964-65, in
respect of wvarious Scheduled Indus-
tries, is placed on the Table of the
House. [Placed in Library, Sce
No. LT-5071/685]. Separate data has
not been maintained as to capacities
unutilised in respect of each item
licensed for manufacturing. In most
of the cases, the licences were re-
voked, because of failure to take
‘effective steps’. The main reason for
this given by the licensees was the
difficulty in raising the necessary
resources, in rupees or in Yoreign ex-
change.

Over-bridge om Patel Road, Delht

184. Shri Bhanu Prakasp Singh:
Shri Yashpal Singh:

Will the Minister of Rallways be
pleased to refer to the reply given te
Unstarred Question No. B0T7 on the 27th

August, 1985 regarding the over-
bridge on Patel Road, New Delhi
md state:

(a) whether the matter has since
been considered; and

(b) if g0, the decision arrived at¥

these
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The Deputy Minister In the Minls-
try of Railways (Shri Sham Nath):
(a) The layout plan has not yet been
received from the Delhi Municipal
Corparation, The design of the road
over-bridge is to be finalizrd by the
Railway in consultation with Delhi
Municipal Corporation.

(b) Does not arise.

Rald on Schal Rallway Btatiom

185, Shrl Bhanu Prakash Silmgh:
Shrl ¥Yashpal Biogh:
Shrl Bagri:
Shrl Ram Harkh Yadav:

Will the Minister of Rallways be
Pleased to state:

(a) whether it is a fact that a large
aumber of passengery travelling o
Moradabad by the Moradabad-Kanpur
train raided Sehul Station on tbe 30th
September, 1965;

(b) it so0, thy”details thereaf; and
(e) the actlon taken in the matter?

The Minisier of State in the Minis-
try of Rallways (Dr. Ram Subhag
Blngh): (a) to (c¢). No. The cor-
rect position is that on 28-9-63, about
50 students, who were travelling by
128 Down passenger train without
tickets got down at Sehal Rallway
Station, expecting a Magisterial raid
ahead. They surrounded the Station
Master’'s office, demanding stoppage
of the train till they were issued
tickets, 'When the Station Master
-expressed his inability, the students
assaulted him, looted some tickets
from the ticket tube and cash amount-
ing to Rs. 2108, Four students were
caught with the assistance of Guard,
T.TE. and passengers and subse-
quently, handed over to the Police.
“The Govt. Railway Police Moradabad
registered a case U/s 335 IPC and
are investigating into it. Two cons-
tables of the Govt. Rly. Police have
been posted at Sehal Rly. Station for
the protection of the Rallway Staff.
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Aligarh Rallway Siatiom

186, Shri Bhanu Prakash Singh:
Shri Yashpal Smgh:

Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 8§15 on the
17th August, 1963 regarding the gelzure
of certain official documents from the
office of the Station Master, Aligarh
Railway Station and state:

(a) whether the Investigation nas
since been concluded;

(b) if so, the result of the inquiry;
and

{e) the action taken in the matter?

The Minister of State in the Minis-
try of Raillways (Dr. Ram Subhag
Singh): (a) Yes, the investigation by
Speeial Police Establishment has been
completed.

(b) Shri 5. L. Chaddha, Station
Master, Aligarh, Shri U. 8. Srivastava,
Office Clerk and Shri Kalyan Singh,
Pay Clerk, Tundla, have been held
responsible for misappropriation,
amounting to misconduct. Shri T. N.
Sharma, Head Clerk, Station Master's
Office and Shri Shiv Dayal, Parcel
Clerk, Aligarh, have also been Yound
wanting in certain aspects, but neo
definite charges have been preferred
against them,

{¢) The report of the Special Police
Establishment is being sent by the
Northern Railway Administration to
the competent disciplinary authority
for taking regular departmental action
against the accused employees.

Bleel Plant In Puajad

187, Shri Bagri:
Shri Bhanu Prakaskh Eimgh:
Bhri Yashpal Singh:
8Shri Madhu Limaye:
Shri Ram Harkh Yadav:
Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact thet a Steal
Plant ls proposed to be s+t up m the
Public Sector in Punjab;
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(b) if yo, whether the location for
fbe plant has been decided;

(e) the time by which the work on
the project is likely to start; and

(d) the proposed capacity of the
plant and the fundy allocated for the
sama?

‘The Minister of Steel and Mines
(Shrl Samnjiva Reddy): (a) No, Sir.

(b) to (d). Do not arise,
Bxpansion of Various Bileel PFlanis

188, Shri Linga Reddy:
Shri A. N. Vidyalankar;
Bhri Bagri:
Shri Madhu Limaye:
Dr. Ram Manohar Lehia:
Bhri Sidheshwar Prasad:
Bhri Yashpal Bingh:
Shri Kapur Singh:
Bhri P, C, Borveah:

Will the Minister of Bieal
Mines be pleased to state:

(a) the gtage at which the expansion
programmes of the following stesl
planty are at presant—

(i) Durgmpur

(ii) Rourkela

(iil) Bokaro, and

(iv) Bhadravathi; and

(b) the amount of foreign collabe=
ration, if any, gsought for thess
schemes?

The Minister of Steel and Mines
(Shrl Sanjiva Reddy): (a) and (b).

(i) Durgapur Steel Plant:

The Blast Furnace and the Coke
Oven units are expected to be com-
missioned by the middle of 1966 and
the other units will also be commis-
sioned in 1966. Practically the only
unit that will be commissioned in
1867 is the Skelp Mill which is now
expected to be ready by January
1067. The foreign exchange cost of
the expansion i3 Rs. 23978 million
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and is being met out of the credit ex-
tended Ly the Government of the
United Kingdom.

(ii) Rourkela Stee]l Plant;

The Coke Oven, the By-products
Plant and the Blast Furnace are now
expected to be ready about the
middle of 1966. But some of the
Rolling Mills will be completed only
by April 1967 by which time the en=
tire expansion is expected to be com-
pleted. The foreign exchange cost of
the expansion is Rs. 575 million and
is being met out of a credit extended
by the West German Government,

(iii) Bokaro:

The Bokaro Steel Plant is now re-
garded only as a Fourth Plan pro-
ject. The project report s expected
from the Soviet Union any day now
and preliminary work on preparation
of land has already begun at site,
Certain houses have also been con-
structed to provide accommodation
for labour and staff.

{iv) Bhadravathi:

This project is expected to be com-
pleted in 1867-68. The forelgn ex-
change cost of the conversion s
estimated at Rs. 113'8 million and is
being met from a credit extended by
the Governments of Austria and West
Germany.

Rallway Schemes

189. Shri Linga Reddy: Will the
Minister of Rallways be pleased to
state:

(a) the Railway schemes submitied
by the State Government ol Mysere
for being executed in the Third Five
Year Plan; and

(b) the wmction taken thereon?

The Deputy Minister in the Minis-
try of Rallways (Shri S8ham Nath):
(a) and (b). The Government of
Mysore recommended construction of
the following new railway lines
during the Third Five Year Plan:
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Hassan-Mangalore
Hubli-Karwar
Kottur-Harihar
Bangalore-Salem
Mysore-Virajpet-Tellichery
Gadag-Raichur

O1f these, construction of the Hassan-
Mangalore and Bangalore-Salem rail-
way lines have been taken up and the
works are in progress. The others
were not included in the Railway's
Third Five Year Plan.

Hassan-Mangalore Rail Line

190. Shri Linga Reddy: Will the
Minister of Rallways be pleased to
state:

(a) the stage at which the execu-
tion of the Hassun—Mangalore Rall-
way line stands at present; and

(b) the amount of outlay incurred
so far?

The Deputy Minister im the Minis-
try of Railways (Shri Sham 'Nath):
(a) and (b). On the main Hassan-
Mangalore line actual construction
work has just commenced on the
Hassan-Sakleshpur reach. Preliminary
works in connection with invitation
of tenders and award of contracts
for the ghat section are well in hand.
On the l4-mile mixed gauge link
from Mangalore to the Port site, work
on which was commenced over an
year ago, the up-to-date progress is
about 40 per cent. Outlay incurred
so far is about Rs. 173 lakhs.

Special Alloy Steel Plant in U.P.

191. Shri §. M. Banerjee: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether a special alloy steel
plant is likely to be established In
ur,;

fb) if so, its location; and

(¢) whether the plant will be in the
public sector?
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The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) Four

licences have been issued in the Pri-
vate Sector for setting up plants in
U.P. for the manufacture of alloy
steels,

(b) Two of the plants are proposed
to be located at Kanpur and one each
at Bareilly and Sitapur.

fc) No, Sir.

Temporary Civil Engineers and
Traffic Officers on Railways

192. Bhri A. P. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the total number of temporary
Civil Engineers, Temporary ‘Traffic
officers (both  Transportation and
Commercial) on the Indian Railways
(zone-wise);

(b) for how long they are working
in a temporary capacity; and

(c) the steps Government are tak=-
ing to gee that they are confirmed in
the rcgular Gazetted Services and
allotted to proper cadrep

The Minister of State in the Minis-
try of Rallways (Dr. Ram Bubhag
Singh): (a) to (c). A statement is
attached. [Placed in Library. See
No. LT-5072/65).

Rallway Officers

193. Shri A. P. Sharma: Will the
Minister of Rallways be pleased to
state:

{a) the total number of General
Administrative posts as on the 31st
March, 1965 of G.Ms., C.P.Os, Deputy
C.P.Os. and D.Ss., on the Indian Rail-
ways and Deputy Directors (Estab-
lishment), Joint Director (Establish-
ment), Director Establishment, Addi-
tional Member (Staff) and Member
(Steft) in the Railway Board;

(b) whether they are filledup by
a positive act of selection; and
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(¢) it #0, who are the selecting
muthorities and what criteria and
procedure for such selection are
followed?

The Minister of State in the Minis-
iry of Railways (Dr. Ram Subhag
Singh): (a) The total number of
General Administrative posts as on
51-3-65 of General Managers, Chief
Personnel Officers, Deputy Chief Per-
sonne] Officers, Divisional Superin-
tendents on the Indian Railways and
Deputy Directors (Establishment),
Joint Director {Establishment), Dir-
ector  (Establishment), Additional

Member (Staff) and Member (Staff)
is 78,

(b) and (c). The posts of General
Managers and Additional Member
(Staff) are filled by senior officers of
the Railways considercd suitable for
such  appointments.  Officers are
selected by the Railway Board on the
basis of their record of service, an-
nual confidential reports and suitabi-
lity. The selection of officers for
these posis is made with the approval
of the Minister for Railways and the
Appointments Committee of the Cabi-
net. Member (Staff) of the Railway
Board is appointed from amongst the
General Managers by the Minister
for Railways with the approval of the
Appointments Committee of the
Cabinet.

The posts of Chief Personmel
Officers, Deputy Chief Personnel
Officers and Divisional Superinten-
dents are filled by officers considered
suitable by the Rallway Board based
on their record of service, annual
confidential reports and suitability to
hold these posts. The posts of
Deputy Directors (Establishment) are
filled by suitable officers of the Rail-
woy Board Secretariat Service as
well as officers from Railways. Posta
of Joint Direstors (Establishment)
ond Director (Establishment) are
filled by officers of the Railways
considered suitable to hold theee

1607—AI)LSD—4

Written Answers 5§70
posts. The posts of Chief Personnel
Officers, Deputy Chief Personnel
Officers, Divisional Superintendents,
Deputy Directors  (Establishment),
Joint Directors (Establishment) and
Director (Establishment) are filled by
the Railway Board with the approval
of the Minister for Railways.

Export of Wild Animals

194, Shri A. N. Vidyalankar: Will
the Minister of Commerce be pleased
to state:

(a) whether Government have
examined the potentialities of earn-
ing foreign exchange by the export
of wild animals (dead or alive),
monkeys and particular kinds of
birds to warious foreign countries;

(b) if so, the possibilities of extend-
ing this trade;

(¢) the amount of foreign exchange
earned during the years 1063, 1064
and 19885 so far by the export of
monkeys and other wild animals and
the countries where these are parti-
cularly in demand; and

(d) whether Government have
sought co-operation from the State
Governments in order to breed and
rear various types of wild animals
for commercial purposes in the thick
Indian forests and their response in
this regard?

The Minister of Commerce (Shri
Manubbai Shah): (a) Yes, Sir.

(b) A Study Group set up in 1964
has inter aliu been entrusted with
the work of examining the potentia-
litirs of earning foreign exchange by
exports of wild animals/birds. Its
report is yet to be submitted nnd so
it is not possible to give any posi-
tive indication about the possibility
of extending this trade.

(¢) The value of exports of mon-
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keys and ather wild apimals are as
follows:—

1963 1964 (1965
July)
(‘oo0’  (‘goo’  (‘oco’
Rs.) Rs.) Rs.)
Monkeys 652 2457 981
Other wild ani-
mals. 148 H7 90

Morkeys are allowed to be exported
to U.S.A., UK, and Canada only for
medical research purposes. The fi-
gures of other wild animals given
above include only tigers and ele-
phants as other kinds of wild ani-
muls are not separately shown. These
arc in demand particularly in UK,
Singapore, Germany and Czecho-
slovakia.

td) No special efforts were under-
taken for secking this kind of co-
operation, except that the local laws
(und rules thereunder) concerning
preservation and management of
wild life are so evolved that their
main objective is to preserve the wild
life and even o encourage multipli=
cation of amimals of commercial im-
portance. No major steps to breed
or rear such animmals by using arti-
ficial methods have so far been taken
inside the thick Indian forcsts. Pilot
schemes on breeding of certain com-
mercially useful wild animals, using
artificial methods, are, however, being
planned in certain zoos in India.

Export of Cashew Kernels

195. Bhri A. B. Alve:
Shrimati Renuka Barkataki:

Will the Minister of Commerce be
pleased to state:

(9) whether it is a fact that the
export of Cpphew Kernels to the
Buropean countries has received a
spt-back, especiadly in Italy, due W
the fpct that the Kernels of a diffe-
rent varlety which are 20t very
popular there are mistaken for the
Indian variety; and
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(b) i 0, the steps taken to dispel
Ahis wrong notion and to step up our
exports in these countries?

The Minister of Commerce (Shri
Manubhai Shah): (a) and (b). No,
Bir. Exports to European Countries
have on the whole, greatly increased.
Exports to Italy, during the period
April-July 1965 have fallen compared
with exports in the corregponding
period of 1964. Italy being one of
the leading producers and exporters
of almonds and having a cashew col-
laboration with Tanzania, there is a
powerful ‘almond lobby' which resists
import of cashew kernels into that
country and also the availability of
cashew from a preferred source. We
have, however, no information regrd-
ing u different unpopular variety of
kernels being mistaken for Indian
cashew kernels.

A foreign office of the Cashew Ex-
port Promotion Couneil was opened
in Brussels in September, 1964 with
the specific purpose of increasing our
exports of cashew kernels o West
European countries. The foreign
office has been taking all publicity
and other measures for stepping up
our exports to this area.
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Shri Vidya Charan Shukla:
Dr. Chandrabhan:

Shri Parnshar:

Shri Hukum Chand

Kachhavaiya:

Shri Chandak:
Shri J. P. Jyetishi:
Shri Daji:

Will the Minister of Gieel and Mines
be pleased to refer to the reply given
to Unstarred Question No. 896 on the
27th August, 1985 and state:

(a) the progress made with regard
to the proposal for aerial survey of
about 1,000 sg. km. in fthe Jashpiir-
nagar area In Raigarh district of
Madhya Pradesh; and

(by the time by which the survey
is likely to be completed?

The Minister of Steel and Minesy
(Shri Sanjiva Reddy): (a) The
scheme of aerial survey :is still under
cunsideration.

(b) Does not arise.

Osal and Trea Deopeslis i
Madhys Pradesh
198. Shri Harli Vishas Kamath:
Bari Yashpal Simgh:
Sari Kapur Singh:
Will the Minister of Steel and Mines
be plensed to state:

{(a) whether it i=s a fact that the
area round about Lohgarh, Narsingh-
pur district, Madhya Pradesh, has
been surveyed for coal snd iron
deposits;

(b} if wo, the progress made in the
work; and
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{¢) if the angwar to part (a) abowe
be in the nagative, the ressons thare-
for?

The Minister of Steel and Mines

(Shri Sanfiva Reddy): (a) to (c).
The investigation for coal in the
Mohpani-Ootitoria in  Narsinghpur

District, by the Geological Survey of
India is in progress. The results of
the investigation will become avail-
able after it is completed.

Thin bands and lenticles of iron
ore occur in the district. The best
marked lenticles of such ore occur in
the area between the Sukkur river
and the Chindwara-Narsinghpur
road. Hematite iron ores have also
been recorded near milestone 11/31
on the Narsinghpur-Lakhnadon ruvad
and at Omarpani near Tendukhcra.

Rallway Doctors

199. Dr. Sarojinl Mahishi: Will the
Minister of Railways be pleased to
state:

(a) whelher a large number of re-
presentations have been received from
the Railway Doctors for treating them
at par with the C.G.HS. Doctors in
all respects; and

(b) if g0, the action belng taken in
the matter?

The Minister of Btate in the Minls-
try of Rallways (Dr. Ram Sublmg
Singh): (a) Yes

(b} The matter iz under considera-
tion.

Fruit-processing indusirics

200. B8hri Indrajit Gupta: Will the
Minister of Commerce be pleased to
state:

(a) whether it is proposed to sst
up fruit-processing indusiries for
export with the belp of
Soviet equipment and technicians; amd

(b) if so, the details of the schema?
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The Minister of Commerce (Shri
Manubhal Shah): (a) and (b). Yes,
Sir. The proposal has been initiated
but no details of the scheme have
been drawn up as yet,

Tirur Over-bridge

201. Shri Mohammed Koya: Will
the Minister of Railways be pleased
to refer to the reply given to Un-
starred Question No. 1010 on the 4th
December, 1964 and state:

(a) whether the Kerala Govern-
ment has now agreed to meet their
part of the expenses in the construc-
tion of an over-bridge at Tirur
(Kozhikode District); and

(b) it so,
will start?

when the construction

The Deputy Minister iin the Minis-
try of Railways (Shri Sham Nath):
(a) Yes,

(b) The estimate for this work has
been sanctioned on 1-9-1965 and the
work will be taken up shortly.

Newsprint Plant in Punjab

202. Shri Daljit Singh:
Dr. Mahadeva Prasad:

Will the Minister of Industry amd
Bupply be pleased to refer to the reply
given to Unstarred Question No. 1422
on the 3rd September, 1965 and state:

(a) whether any decision has beem
taken regarding the setting up of the
Newsprint Plant at Nangal in Punjab;
and

(b) if ®so, the detnils thereof?

The Deputy Minister in the Minis-
try of Industry and Suopply (Shri
Bibudhendra Misra): (a) Not yet,
Sir.

{b) Dwes notl arise.
Heavy Electrical Unit at Nangal

203, Shri Daljit Singh: Will the
Minister of Indusiry and Supply be
pleased to state:

(®) whether the clarification asked
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for by the Central Government from
the Punjab Government regarding the
setting up of a Heavy Electrical Unit
at Nangal Dam for the manufacture
of transformers and capacitors has
since been received;

(b) if so, whether a letter of intent
has been issued; and

(c) when the unit will start func-
toning?

The Deputy Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) to (c). The
scheme of the Government of Punjab
for setling up & new unit at Nangal
(Punjab) for the manufacture of
transformers and capacitors was dis-
cussed with the representative of the
Government of Punjab. The Repre-
sentative of the State Government
desired that a provislonal approval
may be granted to them to conduct
negotiotions for collaboration and
arranger:>nis for expenditure on
foreign exchange, as mecessary.

The Government of India have ap-
pointed a Committee to assess the
existing capacity and further capa-
city required in relation to the pros-
pective demand for heavy electrical
equipment. The recommendations of
the Committee are expected shortly,
The State Government's proposal
would be considered in the light of
the recommendations of the above
Committee,

Office of the Chief Controller of
Imports and Exporis in Punjab

204. Shri Daljit Singh: Will the
Minister of Commerce be pleased to
state:

(a) whethey it is a fact that the
Government of Punjab have request-
ed the Centre for opening 2f an effice
of the Joint or Deputy Chiet Control-
ler of Imports and Exports in Punjab;
and

(b} if so, the decision taken in the
matter?
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The Minister of Commerce
Manubhal Shah): (a) Yes, Sir.

(b) The matter is under considera-
tion. Due to economy measures under
the present emergency, the matter is
likely to be delayed.

(Shri

Productivity Year

205. Shrimatl Maimoona Sultan:
Will the Minister of Industry and
Supply be pleased to state:

(a) whether it is a fact that a
dafence slant iy being gaven to the
programme of the India Productivity
Year 19668, and

(b) if so, saliemt features of the
revised programme?

The Depuly Minister in the Minis-
try of Industry and Supply (Shri
Bibudhendra Misra): (a) and (b).
Yes, Sir. The revised programme
will lay particular emphasis on the
mobilisation of available resources to
cover crucial activities in the major
areas of endeavour like defence pro-
duction, wastage reduction, workers'
development, including seminars and
training courses for personnel engag-
ed in defence production and main-
tenance.
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Northern  Railway  Headquarters
Construction Accounts [Department
207. Shri Buta Singh: Will the

Minister of Railways be pleased to

refer to the reply given to Unstarred

Question No. 429 on the 26th Febru-

ary, 1865 regarding the cases of dis-

p_roportimale wealth and malprac-
tices by certain staff of the Northern

Railway Headquarters Construction

Accounts Department and state:

(a) the result of the investigations
completed by the Special Police Estab-
lishment, and

(b) the action taken aguinst the
stafl concerned for possessing dispro-
portionate wealth?

The Minister of State in the Minis-
try of Rallways (Dr. Ram Subhag
Singh): (a) As a result of the in-
vestigations conducted by the Special
Police Establishment, one Clerk of
the Comstruction Accounts Depart-
ment, Headquarters, Northern Rail-
way has been held responsible for
contravening certain provisions of the
Railway Service (Conduct) Rules
1856 for which departmental action
will be taken after the employee
returns from sick-leave. Allegations
agains! other staff referred to in the
answer to the previous question could
not be substantiated.

(b) The allegation regarding pos-
session of disproportionate wealth has
not been substantiated.

Clerks (Grade I) in Northern Rallway
Accounts Department

208. Bbhri Guishan: Will the Minis-
ter of Rallways be pleased to state:

(a) the total number of Clerks Geade
I of the Northern Rallway Accounts
Department whose final confirmation
was ordered in termas of the late
C.R.A's. letter No. 98 CRA/E /30 dated
4-8-1921 in the year 1967;
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(b) whether their seniority assigned
in 1867 was withdrawn in the year
1861 and junior people who had not
even officiated were allowed to
supersede them; ang

(c). if s0, the remsons therefor”
The Minister of State in the Mimis-

try of [Railways (Dr. Ram Sublag
Singhy: (a) 206
(b) and (c). This was done in the

case of 3 employess omly. It was dus
to implamentation of the upgrading
orders (issued: in Manch 1987) with
retrospective effsct from 1-4-58 that
the three employees who qualified in
Appendix I1I-A examination held in
April 58 and were confirmed as
Clerka Grade 1 against the normal
vacancies occurred after 1-4-58, had to
rank subsequently jumior to.all those
who had qualified. prior to 1-456
and were confirmed against the up-
graded vacancies created with retros-
peotive effect from 1-4-56.
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Spindleage Allotted to Mysore Staie

210. Dr. Sarojinl Malitwhi: Wil the
Minister of Commerce be pleased te
state:

(2) the spindleage alloiled to the
Mysore State in the Fourth Five Year
plan period and whether this spindle-
age has been licensed;

(b) whether it is a fact that though
some applicants for licences
Mysore State have been denied licen-
ves due to the exhaustion of quota
a large amount of spindieage is lying
unutilised- in other States; and

() if s0, whether this unutilised
quota will be re-distributed to other
States where thers are a number of
applicants waiting to utilise it?

The Deputy Minister in the Minis-
try of Commerese (Shrl S. V. Rama-
swamy): (a) to (c¢). A statement is
given below:

Statement

Allocation of spindles for the
Fourth Plan period as such to any
State does not arise, Presumably the
Hon'ble Member refers to the alloca-
tion of cotton spindles made to the
Mysore State for the Third Plan
period.

An allocation of 180,000 spindles
was made to the Mysore State during
the Third Plan period; and the entire
allpoation has been licensed to various
parties on the recommendations of the
State Government. Only a small part
of the original total spindleage allot-
ment made to the warious States
r ins to be li d, spread over
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five or six States. It is open to these
States to wutilise that capacity before
31-3-19868. Therefore it is not pro-
posed to divert the small unlicensed
capacity to other States.

The allocations of spindles to the
various States were made taking into
account relevant factors such as the
requirements of yarn in each State,
industrial development of each State,
etc. It has been the general policy
that these allocations should be utilis-
ed in the States to which they are
made. If a licence is revoked, the
spindleage thus released iz again
allotted for installation in the same
State.

Electrification of Coal-Belt of
Bengal and Bihar

211, Shri Heda: Will the Minister
of Rallways be pleased to state:

(a) whether Government have
undertaken any programme to elec-
trify the coal-belt of Bengal and
Bihar areas; and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Rallways (Shri Sham Nath):
(a) and (b). The sections program-
med for electrification in the coal-
belt areas of Bengal and Bihar have
been completed and the names of
these sections are indicated below:

1. Andal-Gomoh; including branch
lines mz,, Dhanbad-Tetulmari-

Kusunda and Pradhankunta-
Pathardih.

2. Anara-Rukni - Bhojudih - Jarma-
doba Washery.

3. Ramkanali-Chourasi.

4. Damodar-Radhanagar.

KARTIKA 14, 1887 (SAKA)
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The trunk rouwte between Calcutta
and Moghalsarai which serves these
sections has also been electrified.

Export of Tea to UK.

212, Shri P. C. Borooah: Will the
Minister of Commieres be pleased to
state:

(a) whether it is a fact that Gov-
ernments and traders of India and
Ceylon are together organising a
Campaign to stimulate new-sales of
tea in the UK ;

(b) it so, the mllent features of the
campaign and its estimated cost and
Government's share therein;

() whether similar campaigns are
being organised by Government in
other countries also; and

(d) if so, where?

The Deputy Minister in the Minis-
try of Commerce (8hrli 5. V. Rama-
swamy): (a) Yes, 8ir. The Govern-
ments of India and Ceylon and the
UK. Tea Trade Committee have
organised a “Drink More Tea"” cam-

paign.

(b) The campaign seeks to
strengthen the image of tea as a
more fashionable, modern and essen-
tial beverage in order that maore
peoples could be persuaded to appre-
ciate tea rather than other competing
beverages. The campaign will in-
volve an annual expenditure of
£6,00,000 out of which an amount of
£1,87,500 will be contributed by the
Government of India.

(c) and (d). Yes. Sir. Similar
campalgns are already in operation
in the U.S.A., Canada, West Germany,
Australis and France.



583 Written Answers

wwYy w1 FeaTEOr

213. it Aq fewd :
st qaae oy
st Ho Wo wEAT:
st frmen ot :

Fq7 weaT WY WA AdT gg a
LAl I T B E

(F) ¥ §7HIT w=g gTEET w1
Seqrad age & fAg wf wriard 7T
w1 § arfe sfawen gemga w10 7 amem
CELE NI (o

(w) afz &, a1 g& faao & sa1
FAR A TR 7

e war W WAt (oft ot
) (7)o (@) &, oaEhs,
negfafaaw, amn, fesmr sT
¥ Iz wg F fAe i 5T el
% geyEA A1 adwE qed ¥ faw
freafafas waw 3zm oo &

weafafam —oerfafras Fama
T FANIA AEAT 1966

aw (7,500 HEZC A A

% TT 1,13,000 qEH

z= gt @ o faoget
gy awht  ofEreEd
quTA F AU AR

g ¥ 51 At qfgrear
wai FrAr  oegfEaw
qfedomT (W1 25000
Freft zv)  Aqr WA
meqfefras afreEn
(sw@T 1,00,000 WX

) g AR TR

W gt & us T
w1 A0k oOT WY ¥ 0
draoed W § Q anw
smawi % fowre & Ao
g7 TE AT WETAE W

NOVEMBER 35, 1965

Written Answers (1.1

=T W AR fear
U L) @ aft-
aromat & W grear
¥R Foqr Fr oW ¥
wafafem 1
qwr ¥ 3,00,000
wredy == & ufus g and
I B

aAvar (T ) == ( 1) AT —

(2)

(3)

wiEE qaT fErrr w5
FrAEr  mqr faew
TEmA ¥ A0 K7 Aar
71 &t w1 fawra
21,000 FEH ZF AET
wfr o SwTE AT
gt T

T (T -
20,000~30,000 ATET
za sfa o FeqrET wA Y
MEAT FTAT FTOE AT
& fom faedl 1 mpeon
fFma w1 @A
w1 wifags wEAaT W
g fam @ %
Haeg 9 faaT & @
g

gftmos (qrw aam) -
wAEaT T 9T g

weT —gET A EgEm ¥

30,000 0 ZA FEN
sfx af agT & wme ¢
T WE=Rm ¥ AWTT
A % fom favmemaaw
H oo% AEN AR
ami *wr  gfegar
qT fawe fwar



585 Written Answers KARTIKA 14, 1887 (SAKA)

a7 g fazwi & A
70 AR & T 9
OF GV AT GETER
drawrdd @ 0w
weraré (%) 7 wofaq
fomqr o &1 & ) AW
w1 20,000 WO =
T U AT w1 ATGHE
T g AT 3T wEeaTHi
# fawfoa £ 60,000
drd =7 o w1 wean
L

wET oY [AET AT § q2 W
Froatioa e ofigan £
frama #1 meaEw w9y
wred # arg frm (frem
garfa wemmam) 2EEY
gafd gro wnp w
%-le-fy WA T
foar & orfe faaw Wt
iET & WA fade wET

FT AR gA! 7 FAT AT g
w7 fw -

(%) warag 7= @ fw 24 frpeae,
1965 %1 T F! FrAAYT ¥ Tz
my qret ATt § ¥YAgT f2we 97 o
NI 7T WE T T 6

(w) ofz &, #t 7 a9 &
qTETT X wqT wTdAAT 61 B 7

Written Answers 536-

vk dvm W ovg AW (W
g fey ) (%) S Er

(=) armodT &1 FETE R
gfdq & WA qoe A&fgm & 9@
302 ¥ 919 ma wrwAr 7w ¥ forar
aYT @T-gETE {1 Y §

Steel Alloy Plant at Bhadravati

216. Shri Kajrolkar:
Shri Basappa:

Will the Minister of Steel and
Mines be pleased to state:

(a) whether it is a fact that Gov-
ernment had decided to equip a steel
alloy plant with another electric pig
iron plant at Bhadravati in collabo-
ration with a West German stee] firm,
named Demag; and

(b) if so, when it is to be commis-
sioned and on what terms?

The Minister of Steel and Mines
(Shri Sanjiva Reddy): (a) and (b).
Myscore Iron & Steel Ltd. (Bhadra-
vati) have been permitied by the Gov-
ernment ig expand their pig iron
capacity by 1,20,000 tonnes per annum.
The foreign exchange cost of she
plant will be covered under a loan
agreement entered into by MISL with
Kreditanstalt. The plant and equip-
ment will be supplied by M/s. Demag
and AEG of West Germany. The ex-
pansion programme is likely to be
completed by 1068

Trade Agreement with Swdan

217. Shri P. C. Borooah:
Shri Onkar Lal Berwa:
Shri Gokaran Prasad:
Shri Brij Ra) Singh:
Shri R. Barua:
Shri Yogendra Jha:

Will the Minister of Comenerce be
pleased to state:

i) whether a trade agreement has
recently been negotiated with Sudan;
and
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(b) if so, the result of the negotia-
tions and the terms of the agreement,
if concluded?

The Minister of Commerce (Shri
Manabhal Shah): (a) Yes, Sir.

(b) As & result of discussions, a
Trade Agreement between India and
.Sudan was signed on 22nd October,
1986. A copy of the same is enclosed.
| Placed in Library. See No. LT-W?S}
65].

In recent years trade between the
two countries has been of the order
of Rs. 15 crores both ways. It is ex-
pected that as a result of this agree-
ment there would be a near-balanced
growth of trade between the two
countries at a level of Rs. 20 crores
with tHe possibility of further sales
and purchases between the two coun-
tries of about Rs. 3 crores.

The two countricg have also agreed
to co-operate in setting up joint ven-
tures in Industrial fields and ex-
change of technical knowledge and
exparts,
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Aluminium Plant in Kerala

220. S8hri Vasudevan Nalr: Will the
Minister of Steel and Mines be pleas-
ed to state:

(a) whether there is a proposal to
set up an Aluminium plant in the pri-
vate Sector at Alwaye in Kerala State;
and

(b) if s0, the estimated cost of the
plant?

The Minister of Steel and Mines
(Shri Samfiva Reddy): (a) M/a. J. K.
Industries Private Limited, Calcutta,
were granted ‘Letters of Intent” for
the establishment of a new aluminium
smelter in Kerala State with a capa-
city of 30,000 tonnes per annum, and'
aluminium fabrication facilities with
a capacity of 15000 tonnes.

(b) The cost of the plant has been
provisionally estimated at Rs 193
crores,

Station Masier, Attari Rallway
Station

221. Shri B, Barua; Will the Minis-
ter of Rallways be pleased to state:

(a) whether it is a fact that the
Station Master, Attari Railway Sta-
tion near Amritsar, was the first per-
son to inform Government about the
preparation of Pakistani armiks to
march towards Amritsar; and

(b) if #0, whether he has been re-
warded in this connection by the Rail-
way Administration?

The Minister of State in the Minde-
try of Rallways (Dr. Ram Sabbag
Singh): (a) No.

(b) Does not arise.
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Pay Scales of Head Clerks oa
Rallways

224. Shri Rajdeo Singh: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that Gov-
ernment are considering to declare the
scale of Re. 210—380 (A.S.) for Head
Clerks on the Indian Railways instead
of the scale of Rs 335—525 (A.S.) for
Chief Clerks; and

(b) if so, whether Government pro-
pose to take the views of the Federa-
tion before making a change?

The Minister of State in the Minls-
try of Rallways (Dr. Bam Bubbag
Singh): (a) No.

(b) Does not arise.

Northern Rallway Class I Officers
posted Im Delhi

225. Shri Vishram Prasad: Will the
Minister of Rallways be pleased to-
state:

(a) the number of Class 1 officers.
in the Northern Railway posted i
Delhi for the last:

(1) 15 years,



Written Answers KARTIKA 14, 1887 (SAKA) Confiscation of Goods 59y

(ii) 10 years, and
(iii) 5 years;

(b) whether it is the policy of Gov-
-ernment that such officery should not
remain at a particular station conti-
nuously for such a long period so as
1o avoid developing undue influence;
and

(c) if so, the steps being taken to
bring down the number of officers
referred to above?

The Minister of State in Ministry-
1ry of Rallways (Dr. Ram GSubhag
Singh): (a) (i) Nil

(i) 14

(iii) 30.

(b) and (c). The policy of the
Government is that officers should
not be pormally retained at one place
for unduly long periods. Transfers
are periodically made, keeping, in
view administrative requirements
Among the 34 officers referred to in
part (a), 17 are Administrative
Officers who have to be kept at Delhi,
as the Administrative posts are only
in the Headquarters office at Delhi.
The remaining 17 officers have most-
ly been transferred from one post %
another in the Headquarters office or
in the Divisional office and from the
Headquarters office to the Divisional
office and vice-verse. In a few cases,
officers have to be kept in the same
post for long periods on account of
the specialised nature of the job.

Export of Handloom Goods

226. Shri M. Malalchami: Will the
Minister of Commeroe be pleased o
state:

(a) whether it is a fact that the
total export earnings of handloom
goods during 1995-66 have exceeded
that of 1964-85; and

(b} if 30, whether all the accumu-
lated stock of handloom goods has
been cleared?

The Deputy Minister in the Minle-
try of Commerce (Shri 8. V. Rama-

and Ships by Pakis-
istan (C.A.)
swamy): (a) The exports of hand-
loom goods during 1965-88 (April-
August) were of the order of Rs. 6'47
crores as against Rs. 4'74 crores for
the corresponding period in 1064-85.
The tota] exports of handloom goods
during 1964-85 (April 1964-—March
1065) were of the order of Rs 15:04
crores.

(b) There is still some accumula-
tion of handloom fabrics in Andhra
Pradesh, Madras and Maharashira,

12 hrs

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC
IMPORTANCE

IMPOUNDING OF INDIAN GHIPE AND
CONFISCATION oOF JUTE, TEA ETC. BY
PARSITAN
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The Minister of Transport (Shni

Raj Bahadur): I have a statement to

make; it is a lengthy one; it runs over
about 11 pages.

Mr, Speaker: Is he prepared 1o lay
it on the Table of the House?

That would be circulated and then

I will allow an opportunity to Mem-
bers (o put their questions

Shri Raj Bahadur: | lay the state-
ment on the Table of the House.
|Placed in Library. See Nu. LT-
5075/635).

An hon. Member: ]t may be eircu-
lated today.
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PAPERS LAID ON THE TABLE

NOTIFICATIONs UNDER Mmves awp
MmnerALs (REQULATION AND
DxvELoPMENT) AcT

The Minister of BSteel and Mines
(Shri Sanjlva Reddy): 1 beg to re-lay
on the Table a copy each of the fol-
lowing Notifications under sub-sec=
tion (1) of section 28 of the Mines
and Minerals (Regulation and Deve-
lopment) Act, 1057 —

(i) S.0. 1238 published in Gazetle
of India dated the 24th April,
1965

(i) S.0. 1656 published in (Gaz-
otte of India dated the 28th
May, 1965

(iii) The Mineral  Concession
(Second Amendment) Rules,
1965, published in Notification
No. GS.R. 793 in Guzelte of
India dated the 5th June,
19085,

{iv) G.S.R. Th4 published in Guz-
ette of India dated Sth June,
16865

(v} S.0. 1861 published in Gaz-
ette of India dated the 12th
June, 1965

(vi) The Mineral Caoncession
(Third Amendment) Rules,
1985, published in Notification
No. GSR. 1011 in Gazette of

India ‘dated the 24th July,
19665. ]
[Placed in Library, See No.
LT-4643/68].

(2) to lay on the Table a copy each

of the following Notifications: —
(i) The Mineral Concession
(Fourth Amendment) Rules,
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(ii)

Papers laid

Sanjiva Reddy.)

1965, publishey in Notifica-
tion No. GSR. 1388 in Gaz-
ette of India dated the 25th
September, 1965, under sub-
section (1) of gection 28 of
the Mines and Minerals (Re-
gulation and  Development)
Act, 1957.  [Placed in Lib-
rary. See No. LT.5050/65].

The Iron and Stee] (Control)
Amendment Order 1965, pub-
lished in Notification No, S.0.
3147 in Gazette of India dated
the 8th October, 1885, under
sub-section (6) of section 3
of the Essential Commodities
Act, 1955, [Placed in Lib-
rary. See No LT-5060/65].

NoTiricaTions unper Export (QuUALITY

CoNTROL AND INSPECTION)

ACT AND

PAPERS UNDER Tarrrr Commission Aer

The Minister of Commerce

(Shri

Manubhai Shah): 1 beg to lay on the
“Table: —

(1)

[4)]

(i)

(" ‘
a copy each of the following
Notificution under sub-sec-
tion (3) of section 17 of the
Export (Quulity Control and
Inspection) Act, 1963:—

The Export of Mica (Inspec-
tion) Rules, 1964, published
in Notification No. 8.0, 2658
in Gazette of India dated the

30th July, 1064, [Placed in
Library. See No. LT-5067
(A) /65.]

The Export of Juie Hessian
and Jute Sacking (Inspec-
tion) Rules, 1964, published
in Notification No. S.0. 4097
in Gazette of India dated the
24th November, 1964. [Plac-
jed in Library. See No. LT-
5081/65.1

«(iii) The Export of Fish and Fish

Products (Inspection) Rules,
1864, published in Notification
No, S.O. 4398 in Gazette of
India dated the 29th Dscem-
1964, [Placed in Library. See
No. LT-5068/66.]
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(iv) The Export of Fish and Fish

Products (lnspection) Am-
endments Rules, 18965, pub-
lished in Notification No. S.0.
772 in Gazette of India dated
the 6th March, 1965. [Placed
in Library. See No, LT-3080/
65]

(v) The Export of P.V.C. Leather

(vi) The Export of Mica

(vii)

(viii)

(ix)

(x) The Export

Cloth (Inspection) Rules,
1865, published in Notifica-
tion No, 5.0. 1325 in Gazette
of India dated the 26th April,
1964. [Placed in Library. See
No. LT-5078/85.]

(Ins-
pection)  Amendment Rules,
1865, published in Notifica-
tion No. 8.0. 1346 in Gazette
of India dated the 30th April,
1965. |Placed in Library.
See No. LT-5067/65).

The Export of Jute Hes-
sian and Jute Sacking (Ins-
pection) Amendment Rules,
1965, published in Notifica-
tion No. §.0. 1424 in Gazet-
te of India dated the 27th
April, 1965. |Placed in Libra-
ry. See No, LT-5079/65].

The Export of Coir Products

(Inspection) Rules, 1968,
published in Notification No.
5.0. 1892 in Gazeite of India
dated the 15th June, 1965,
[Placed in Library, See No.
LT-5077/65.]

The Export of Mica (Inspec-
tion) Second Amendment
Rules, 1965, published in
Notification No, 5.0. 2140 in
Gazette of India dated the
30th June, 1965, [Placed in
Library. See No. LT-5062/
65.1

of Flash Lights
(Inspection)  Rules, 1963,
publisheg in Notification No.
S.0. 2345 in Gazette of India
dated the 26th July,  1965.
[Placed in Library. See No.
LT-5083/65.]
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(2) a copy eacn of the following

pupers under sub-section (2)

' of section 16 of the Tariff
\ Commission Act, 1881:—

(i) Report (1863) of the 'Tariff
Commission on the continu-
ance of protection to the
Safety Match Industry.

(ii) Government Resolution No.
16(1)-Tar/64, dated the
14th Seplember, 1963.

(iii) Statement explaining the
reasons why a copy each
of the documents at (i) and
(il) above could not be laid
on the Table within the
period prescribed in the said
sub-section.

[Placed in Library, See No. LT-
6081/65].

—

1288 hrs
-—
BUSINESS OF THE HOUSE

The Minister of Communications
and Parliamentary Affairs (Shri Satya
Namayan Sinha): With your permis-
sion, Sir, I rise to annaunce that Gov-
ernment Business in this House for
the week, commencing 8th November,
1965, will consist of:—

(1) Consideration and passing
of;—

The Railways (Employment of

Memberg of the Armed
Forces) Bill, 1868.
The Industrial Disputes (Am-

endment) Bill, 1965, a5 pas-
sed by Rajya Sabha.

The Taxation Laws (Amend-
ment and Miscellaneous
Provisions) Bill, 1965.

(2) Discussing and voting on the
supplementary demands for

Grants (General) fbr 1963
88.
{3) Consideration and passing

‘The Metal Corporation of
India (Acquisition of Un~
dertaking) Bill, 1965,

1607 (Ai) LSD—D3.
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The Delhi Secondary Bduea-
tion Bill, 1965,

{4) Further discussion on the
Report of the Backward
Classes Commission at 8 pm.
on Monday, the 8th Novem-
ber, 1965.

(5) Discussion on the payment
and water-supplies under the
Indus Waters Treaty, 1960 om
a motion to be moved by the
Minister of Irrigation &
Power on Wednesday, the
10th November, 1965 after
disposal of questions.

Shri 8. M. Banerjee (Kanpur): Yom
are aware, Sir, that many calling at-
tention notices  and adjournment
motiong on scarcity and famine com-
ditions in many parts of the country
were given. A motion has also been
tabled In the matter. So, I request
you to direct the Minister of Parlia-
mentary Aflairs to allot some time to
discuss this issue.

Secondly, I read with great sur-
prised in today's newspapers that an

agreement hus been reached re-
garding the supply of American
wheat through PL 480. I know, Sir,

that the people al] over the country
are very sgitated about this PL 480.
1 cannot imagine that at this hour,
when America is supplying Sabre jets
and Patton tankg to Pakistan....

Mr. Speaker; At this moment whea
the business for the next week s an-
nounced, if there are motions pending
or certain reports..,.

Shri 8., M. Banerjee: No motion is
pending. 1 am only demanding a dis-
cussion.

Mr. Speaker: He should give a re-
gular notice if he wants discussion.

Bhri 8 M. Banerjee: Under the
motion which 1 have given for dis-
cussion of foodgrain prices, this thing
does come.

Mr, Bpeaker; Then he should ask
whether that motion would be taken
up next weak or not.
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Shri §. M. Banerjee: I do not know
why there are certain hon. Members
like Shri Masani who are allergic to
it

Mr. Speaker: Shri Masani has no-
thing (o do with it

Shri S. M. Banerjee:
hear me.

Sir, kindly

Mr. Speaker: It is not relevant.

Shri 8. M. Banerjee:
dsbed,

Mr. Speaker: I have interfered and,
therefore, if anybody cam be allergic
it is the Chair and not any other hon.
Member. No question comes of Shri
Masani here, (Interruptions).

Bhri 8. M. Banerjee: Is America
hig fatherland that every time he
says like that?

I have not

Mr. Bpeaker: Does he want to put
any question?

Bhri 8, M. Banerjee: Sir, it is my
earnest desire that we should discuss
this matter of PL 480, We do not
want wheat. They are supplying
Sabre jets and patton tanks to Pakis-
tan. We do not want the rotten wheat,
‘We want 10 discuss this matter,

ft g e vEw  (3AW)
arawt arx g s fags xwe duw
F ot R WA ES O dwA §
Cippici ol il I

Mr. Spcaker: About PL 480. I am
lold by my office that there is a re-
gular resolution moved by Shri H. N.
Mukerjee which has got the top pri-
ority in the ballot and it is going to
be discussed next time,

Wt gvM wR weI : g

g HY AT ¥ OF ¢ qg HTETEA
frar wr fis ag dvfr wag & fag
TiAaky I wifate wy 7 fafwe
® wRAjdor fridas Ay g &
AT g § fo % aw ag e fadaw
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F AW ? gy aga I€AE | TEw
wagli %1 aga §9 agfaad fuw adr

Shri Hem Barua (Gauhati): Sir,
the hon. Minister for Parliamentary
Affairs looks more charming after his

visit to the Soviety Russia. In this
connection, may we know......

Mr. Speaker: It is only the eye that
beholds that that can tell....

Shri Hem Barua: May I know if
the hon. Minister i3 going to make &
statement, oh his visit to the Soviet
Rugsia, during the next week.

Shri Harish Chandra Mathur
(Jalore): Mr. Speaker, Sir, it has
been your decision, endorsed by this
House, that every week we will have
a  No-day-yet-named-motion discus-
sion. Therefore, when the hon. Min=
ister of Parliamentary Affairs an-
nounces business for a week he must
in pursuance of that decigion include
at least one of the No-day-yet-named.-
motions. You are aware that on the
4th there was a sub-committee meet-
ing which had gelected about half-a-
dozen No-day-yet-named-motiona,
and I think it is for the hon. Minister
to find room for one of them during
this week. He has not done go

st wo wo wwi (wwAT) - WA
az wrvTeA foar ar ow g2 § fred
a aoe dww | f o @ 3 -
frfon & o aga & wmr @l d
A1 w9 AwaT g qr g GAfrator
Y, TW T AEW ¥ ATWAT | I@ F am
ofeee quefl €1 fodid ot oo 0
OF e & whw g %1 arar § ) afer
w¥l @ Tga 1w (A fen
mar ¢ 1 & wrgan § f vw fawg T W
Tg@ st A gy
Shri Hari Vishnu Kamath (Hos
hangabad): Mr. Speaker .may I, Sir,

invite your attention to Bulletin
Pary 11 dated 2dnd October, 1965 sed-
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ting out the business for this gession.
It Tncludes legislative business, finan-
cial business and other business. But,
Sir, nowhere do I fing listed for dis-
sussion the Fourth Plan yhich will
cammence on lst April, 1966, Ip the
mext session it will be impossible to
have a discussion opn the Fourth
Plan. Therefore, it is imperative that
the House discusses the Fourth Plan
in this session Secondly, in the
last session, if my memory does not
betray me, you were pleased (o as-
sure the House that you would in-
quire into the matter as to why it
took as many as six days for a com-
munication from the Delhi District
Jail—District Jai] or Central Jail | do
not exactly know—to the Lok Sabha
Secretariat, both in Delhi. 1 do not
know what has happened to that in-
quiry. If the inquiry has been made,
the House may be told about the out-
come of that inguiry.

Thirdly, the experience gained of
the new timingy that were introduc-
ed by you, with the consent of the
House ,of the Lok Sabha gitting were
found to be very satisfactory and
salutary. I do not know whether the
House would be agreeable to conti-
nue the same timing, (Interrup-
tions). Well, well, if you do not
want it, well and good.

Then | would like to know whether
the Govermment have decided to put
through in this seszion all the Bills
listed for this session.

Lastly, 1 am reluctant o raise one
point but I think in the larger in-
terests of the House I should raise it
for your consideration. I am given
to understand that a notice has been
imsusd to the Secretary of the Lok
Sabha by the Supreme Court in res-
pect of a special leave to appeal peti-
tion by an hon. Member of this House
in that court 1 am sure my hon.
colleagues on both sides of the Hou<~
woulq like to know what the position
js at the moment and whether you
have taken a decision on whether a
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return will be flled in that court or
not.

Dr. L. M. Singhvl (Jodhpur): The
House would like to know whether
it is the intention of the Govern-
ment to initiate a discussion on the
situation arising from persistent vio-
lations of the ceasefire by Pakistan
and the situation arising from various
steps sought to be taken by the
United Nations for implementing the
Security Council Resolution. The
Prime Minister is making a statement
this afternoon. We would like to
know whether it s the intention of
the Government specifically to pro-
vide for such discussion during this
session.

Secondly, | think most v my hon
colleagues here feel that the time
allotted for the discussion on the water
supply payment under the Indus
‘Water Treaty Agreement is extreme-
ly meagre. The time allotted iy only
four hours. I would plead with you
that the time allotted should be In-
creased,

ot swrfre ool (faoete)
wrow) s Zrm fe Aey & few
wufgawa #1 fawfer 3 s awr afa-
arm & werfa 3 ft Sw ¥ @
war a1 f§ feq-fes fare ami ow

@ g7 & wirmm & feare fenr

amenr | Sw # 0% weew faaw Aifa

W ot | wfEw wifE g ey

qifiar ¥ guTer q9d ww g ow fog

ag wwi 79 qug vafna g1 o€ | w7 FWT

gram T & o fr ow am o

w9f 7 1 7 AN TRy w=w B

Afe wa ¥9 T wefta gt T b fr

qg ¥ 519 97 A4 gw A wewAr AN

w3, e N qr os@d &
ofas 7u wiwe g @ &1 wafEl

¥ ey oag ., .

R wgR e fue T AT a%T
LU R RN e R
& fr g7 wgew & ot omm



607 B.OH.

ot sermitc qrent - ot wEd &
LU AF SRR E AR Rl A X o
77 § fe fe fag & g1 a1 #1 g
|

wSw g W e w1 g
g
sft s @ A wETaE g
f& a7 madie & o wqw fafaex
ot g0 Hro FrTAT AR wiky 97 F
9@ safwrdi & dag & fawdr wfeqws
#1 garfer o f2w A & ofedw
*1 ama 741 o gw qg Ty § v faw
Ay § ofeds gy v & g w7
e & gw wgy & i ww wfa-
&a7 7 fazw Afs ox wawg agq «
qAT

ot awae feg  (Fomm) O
Tiqe g & e gait eifaaried
gird & fafreet argn gt gl
H AR WOA AW & i & A oA
q T § 1 Wy ag qA T e
¢ e ded ¥l &1 F1 7w § W
faasr aeq® 28 ¥ 1 ¥ |19
t, Ia% w9 ¥ w7 g 9 ¥ oww
famr AT )

wew WEWW 0 AWd W g
SgET qaTE o

ot qumare oy zad amw g & fr
o qAT § W ¥ FH IAH ATH &7 AET
i arfgh 1 a8 afaamied iy &
faars § fF g7 B 1 g aF o
gt qFRI & Ji & A ave o

st wy ferdr (7)) @ T AR
& wagd o=y A femg qar 9 f
¥ 1953 ¥ oA a0 F ITET AR
18 TR, 1965 &1 301 | AfwA ol
mE IR gEA g s & vk
t
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W WE a1 %)
a1 &t sy e 23y ek

ot 7g favd : § e ;
f Qur wit gun 7 il

VR TR g qew A
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9 a7 fie wrg g gfsT 2 3
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gy g X A |
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WEw SR AAY §OE §
war w1 o am wpht § 0. e
art @t

ot AT (voe) & A
ol gF ¥ gaew ¥ (g Wl amw
X ot w2 ok § 99 & ww { Qe
s weare fen qr o' wew g
ot fagr er 1 & s e §
Fwdtwigraf mypaeda i
~fw tg =i ¥ awr aw o @ Al
o 7 e frr< o e nfigd 1 e
it aw ag arnfps fae ox o
s § o fad qR ag or A wm e
o o fawrz g @t

-
W v : & g o e et
§ % wiy i fre amft ot 7 wgr
wifag

weaw wghen - ag ara & § e
WY A {O ST @ AVE @ 6T
feer ®1 acs w7 §fww, fad
ar A1 1 ars s fag

Shri Ramga (Chittoor): 1 would
like to suggest that some time should
be given during the next week or
soon after for a discussion of the
drought conditions and the effects
thereof on the peasants, workers and
other people in large parts of the
sountry. All over India it has taken
place, more specially in the south-
Madras, Mysore, Maharashira, parts
of Madhya Pradesh and also Andhra.
The north-east monsoon has failed
and there js a great scarcity of food-
grains also. Declaration of a mora-
tworium, supply of credit, suspension of
collection of lang revenue— all these
things are needed. Therefore, we
would like the Government to consi-
der the advisability of allotting some
time for the discussion of this wery
important matter and also for the
@overnment to place before the House
what steps they are trying to per-
suade the States to take and them-
selves to take
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Shrimati Lakshmikanthamme
(Khammam): We are  passing
through wvery difficult umes and I

only request that we should avoid
any of the items on the Agenda which
might irritate our international rela-
tionship with major countries. This
House should not be made the forum.
The hon. Prime Minister can discuss
with the leaders of opposition parties.

Bhrli D. C. Sharma (Gurdaspur):
In the first place, the situation grising
from the Pakistanl aggression in the
border States of India, such as Pub-
jab, Rajasthan and others, should be
fully discussed op the floor of the
House because the people dp want &
categorical answer to some of the
questions that they put to us whem
we go amonget them.

Secondly, the foreign policy of alt
the countries is undzrnms reapprais-
al at this time and every day we read
about the revisionbf the foreign policy
this country or of that coumtry. 1
feel that the foreign policy of our
country should also be made the sub-
ject of discussion on the floor of this
House so that we know where we
stand in regard to those countries
who are gur friends, those who pre-
tend to be our friends and those who
are avowedly our enemies.

. My third point is that we must find
some time, whatever it be and when-
ever it be, during the session for the
discussion of the Backward Classes
Commission Report.

An hon. Member: That is pro-
videqd for.

Shri D. C. Sharma: More time
should be given for that. This is
a thing to which our atlention is
drawn when we go to our constitu-
encies.

Shrimati Yashoda Reddy (Kur-
nool): 1 am very glad that Profes-
sor Ranga drew thc attention of Gov-
ernment to drought conditions. 1
also want to request the Government
to give some time to discuss the
severe drought conditions existing in
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(Shrimati Yashoda Reddy]
almost all parts of our country. We
will be very much obliged if somme
time is given

Shri Nath Paj (Rejapur): 1 ghould
like to endorse the remarks made by
Shri Prakash Vir Shastri In the
past, there was no session when this
House was not called upon to discuss
internationsl affairs. Almost during
every sesmon there was the foreign
affairs debate. We do not want to go
to the other exireme of neglecting
foreign affaira There are some vital
changes in the foreign policy of this
country. We had put a self-imposed
restramd on ourselves. 1 think now
we should have an opportunity of dis-
cussing what those changes are. I
think some of them are desirable and
some of them are not so desirable.
The House should be given an oppor-
tumity of expreesing itself oa this. I
whould like to know whether the
Prime Minister or the Minister in-
charge of the Parliamentary Affairs is
really intending to give an opportu-
nity to us on this subject,

Mr. Speaker: Defore calling upon
the Minister to reply to all the queries
that have been made, I would like to
submit to the hon. Members that this
is an occasion only to make a sugges-
tion in a brief manner that such and
such an item of discussion might be
taken up. Tt should not be utilised as
an opportunity to make speeches and
give reasons to justify that demand.
This is no occasion for that. Second-
ly, once a particular item has been
suggested by one Member, it need not
be supported by others. If it has been
suggested by one Member, the Minis~
ter would reply to it

Then, Shri Madhu Limaye put it to
me that in the Question List of the
10th November, 1865, the first Ques-
tion listed there is such that it ought
to have been disallowed, This is not
for the Minister of Parliamentary
Affairs to answer. When that Ques=
tion is taken up, he can take excep-
tion to that and raise a point of order
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as to how that has been admitted or
why it has been admitted. That query
pertains to the Question List. It fa
not for the Minister of Parliamentary
Affairs to give an answer to that as
to why such a Question has been ad-
mitted. ~adill

So far as the timings of the Parlia-
ment are concerned, when the Parlia-
ment was to be summoned, I had con-
sidered whether to put it as 10 Am. to
4pm oor 1l am. to S pmM. 1 had
considered that. 1 had anticipated
that there would be no unanimity
about the timings which were adopt-
ed last time, Therefore, according to
the rules, I put down the timings
from 11 AM. to 5 pM, in the sum-
mons. Even now I have found that
all Members are not agreed on this.
So, the timings from 11 AM. to 5 P.0e.
would continue.

Shri Har{ Vishnu Kamath: What
about the Supreme Court case?

Mr. Speaker: I am looking into it.
I cannot answer it so soon

st weg aroqw fey . wew
qgreg, & qEy  sft weTwErT wmed
Faawm WM AE wife N w9
IR T I9 F1 wF 9 vl ot
wer fe wA whaw 9 feae gam
wfglr 1+ oft arq € TET A TH W
TEATE AR g IR T g A &
s frart Fwr & o YT wra qv
fe g7 ox fridz @ gt witfe oy
% arg afdeefa & gar a1 d gy
wx W owwe & T Eww A
wdft wpm g & Fer ot wefrn e
d INIAT T FE WAL | WX
WA 9 T A W7 ATH TG ATIHT
darg g w1 gaTe qr 1 qga dr
¥ wfr ok # 1 gw AT wrfener
"{ FE oF oM QS RI T
o ¥ ey oy
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oft ST AQE warw Fovr, forawt
wx off gware fag & W ard
g w3 5 Fawr am A fow
| AEACE AT IT T AT WA
& o fis qgd o T AT | AE -
g o e A aee &g a
o ag & g7 w1 A fawr W€
ag A Az T ¥vw Avwoar 1w
aw ¥ (ew farvaid g,

Shri Harish Chandra Mathur: Is It
a Government motion or a No-Date-
Yet-Named motion?

8hrl Surendranath Dwivedy (Ken-
drapara): The Minister wag not pre-
seny here yesterday. We demanded
«mat it should be a Government
motion. It is not a No-Date-Yet-
Named motion.

Mr. Speaker: It is a Government
motion that Is coming up. He was
referring to a different thing altoge-
ther,

off weq ATew Ty AY ¥
I A E AT AT )

waw WEEW ;9 O 6T §E
g ¥ % gw¥Fe oIy
T

oft & ooy fag 0 & dwwd
wrew Wl & A # wg @,
oy fA S e AT &
L

gTH AT & e § Ot qvm

g @ neidzwTENA 1 Saw fag
a2 & g fear mar g
Bhri A. N. Vidyalankar (Hoshiar-

pur): More time should be allotted.

wert wpww c f o §F w7
a1 xod o f v o owd dr
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1854 hre

BTATEMENT RE. REAPPRAISAL OF
THE PLAN IN THE LIGHT OF THB
EMERGENCY

The Minister of Planning (Shri B.
R. Bhagat): In my statement in the
House on 17th August, 1965, I had
referred to the preparatory work
which had been undertaken by the
Planning Commission on the Fourth
Five Year Plan, I had then indicated
that in consultation with the Ministry
of Finance, the Planning Commission
had made a fresh assessment of re-
sources available for the Fourth Plan.
Based on this assessment and after
taking into account the recommenda-
tions of the Sub Committees set wup
by the National Development Council
to advise on policy issues concerning
the formulation of the sectoral pro-
grammes and resources of the Fourth
Plan, the Planning Commission had
prepared a paper on the “Fourth Five
Year Plan—Resources, Outlays and
Programmes” for the consideration of
the National Development Council.
Qopies of this paper were supplied to
the Hon'bly Members during the last
Beaslon,

This paper was considered by the
Mational Development Council at its
Xnd meeting held on Gth and 6th
September, 1065. The Council resolv-
ed that the overall size of the Fourth
Five Year Plan should be of the order
of Ra. 18,000 crores of investment and
Rs. 2,500 crores of current outlay,
made up of public sector outlay of
Rs. 14,500 crores and Rs. 7,000 crores
in the private sector. The Council
also considered that Pakistan's aggres-
slon on our border since the B5th
August, 1865 created a new situation
making it imperative on our part to
strengihen the defence of the country.
The Members of the National Deve-
‘opment Council expressed the view
that this emergent situation required
reappraisal of the detailed proposals
of the Fourth Five Year Plan, as st_:b-
mitted to the Council by the Planning
Commission. Consequently the Prime
Minister as Chairman of the National
Development Council was authorised
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to reorient, alter and improve the
Plan as necessary to meet the emer-
gent situation and safeguard the
country's security and long-term in-
terests. A copy of the Resolutiom
adopted by the National Development
Council is laid on the Table of the
House. (Placed in the Library. Ses
No. LT-5074(A)/65].

The Planning Commission is cur-
rently engaged in making various
studies in order to determine changes
that need to be made in the detailed
projects and programmes of the
Fourth Five Year Plan, to ensure that
the requiremenis of defence are med
as far as possible by the development
of productive resources in the coun-
try. It wil] take some time to com-
plete these studies. The emergemt
situation has also led to uncertalnties
a5 to the nature and quantum of ex-
ternal assistance that can be expect-
ed for the Fourth Five Year Plam
It has, therefore, become necessary
to give greater priority to stepping up
the measures of import substitutiom
and export promotion. The Plan will
need to ensure that the essentisd
needs of the people are met and that
the basic infra-structure is developed
with a view to strengthen the eco-
nomy and to sustain its continueus
growth. While these detailed studies
on various aspects of the Fourth Plam
continue and are likely to take some
time, it has become necessary to for-
mulate the Annual Plan for 10688.8T,
the first year of the Fourth Plan, im
order that the implementation of the
programmes to be included thereim
are not delayed. The Annual Plam
for 1966-67 has to take account of the
exigencies of the present situation,
and consequently it will not bear the
same relationship to the Fourth Five
Year Plan as it would have under
normal conditions; nor will its size
and content pre.determine the magni-
tude and dimensions of the Fourth
Plan. The Stale Governments and
Administrations of Union Territories
have been asked to prepare their
Annual Plans for 1086-67 taking inte
account the limitations of internal and
external resources, completion of con-
tinuing schemes, increasing agricul-
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tural production to the maximum ex-
tent possible, giving priority to quick-
yielding schemes, strengthening of the
infra-structure for economic growth,
intensifying the family planning pro-
gramme, utilization of capacities creat-
od in the flelds of industry, irrigation
and power. They have also been ask-
od that expenditure on new construc-
tion be kept down to the minimum
and that more intensive use be made
of existing institutions and facilities.
A series of meetings have been ar-
ranged during November-December,
19658 in which the Plans of the States
and Union Territories would be dis-
eussed. Similar meetings are sche-
duled with the Central Ministries.

Similarly with regard to the current
yoar the State Governments were re-
quested to make adjustments in the
Plan in keeping with the needs of
Defence including Civil Defence; the
maintenance of essential requirements
and the need to conserve foreign ex=
change by import substitution and in-
ereased exports. The State Govern.
ments have been asked to report the
adjustments made and these reports
are awaited

Shri Ranga (Chittoor): What about
the 10 per cent economy cut that the
Finance Minister hud agreed to re-
eommend to the States as well as the
spending Departments here? Has any-
thing been done and is anything go-
ing to be done by the Planning Com-
mission as well as the Government
here in that regard?

Ehri B. R. Bhagat: That is under
the current programme. The Finance
Minister has already directed that
even during this year the maximum
economies will be effected, and for

the next year also steps have been
taken.

Shri Ranga: The hon. Minister
should have said about that in this
statement.

Shri B. R. Bhagat;
the current programme.

That is under
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12:38 hrs.
BUSINESS ADVISORY COMMITTEE
FourTmTH REPORT
Bhri Bane (Buldana): I beg to
move:

“That this House agrees with
the Fortieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the 4th
November, 1965.”,

Mr. Speaker: The question is:

“That this House agrees with
the Fortieth Report of the Busi-
ness Advisory Committee pre-
sented to the House on the #th
November, 1965.".

The motion was adopted.

12.38} hrs

RESOLUTION RE: CONTINUANCE
OF PROCLAMATION IN RESPECT
OF KERALA—contd.

Mr, Bpeaker: We shall now take
up further consideration of the fol-
lowing resolution moved by Shr
Hathi on the 3rd November, 1065,
namely: —

“That this House approves the
continuance in force of the Pro-
clamation dated 24th March, 19056
in respect of Kerala issued under
article 358 of the Constitution by
the Vice-President, discharging
the functions of the President, for
a further period of six months
with effect from 1ith November,
1965.".

Shri Vasud-van Nair may now con=
tinue his speech.

Shri Vasudevan Nalr (Ambalapuz-
ha): While introducing this resolu-
tion, the hon. Minister had stated in
the course of his speech that the tak-
ing over of the administration of
Kerala by the President was a kind
of relief to the people of Kerala

12,539 hrs.

[Mr DeruTrSeeaxen in the Chair]

To be very frank, I was really
shocked and pained to hear a state-
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(Shri Vasudevan Nair]

ment like that from a Minister who is
presiding over a Ministry under a
popularly elected democratic govern-
ment. 1 think perhaps on second
thoughts Shri Hathi himself would
have feit that he had said something
which was not warranted, and I hope
that while replying to the debate he
will clarify the position and get out
of the statement that he had made in
his opening speech. While we take
objection to that statement, I should
like to dilate a little on it. The hon.
Minister also knows, as many of us
do, that even today there are forces
in our country who feel that this kind
of set up is no good, this kind of
popular set up is no good. There are
forces like that; T do not say they are
very powerful but they are lying low.
May be that in a particular situation,
there may be sections and elements
here and there, may be in Kerala
State also at that time, who may have
felt the same way as the hon. Minis-
ter; T do not deny that. But we know
that that is a wery unhealthy senti-
ment, the result of a particular situa-
tion, and any responsible person who
by his utterances tries to justify such
a sentiment is, I am sure, not doing
any good to the healthy development
of parliamentary institutions in this
country. It is from that point of view
that we wanted to object to the state-
ment made by the Minisier.

Again, 1 should like to request the
Minister to dispassionately look at
the situation created to s great extent
by the series of actions taken by his
own povernment in the State as well
ns at the Centre which resulted In
that kind of thinking among certain
sections of people. I do not want to
repeat what my leader, Prof. Muker-
jee, has said. What had happened in
1959 was really, according to us, a
blow at the roots of the development
of parliamentary institutions. A gov=-
ernment which enjoyed a majority in
the legislature was deliberately push-
ed out, pulled down from authority
to protect the interests of certain ele-
ments in Kerala State. That was one
thing. Naturally, such behaviour on
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the part of the central authority does
not at all help people to believe in
parliamentary institutions.

Secondly, what happened just om
the eve of the last elections? Large=
scale arrests of people. Even after
people are elected to the legislature,
they are being detained under this
excuse or thai excuse. Why even
people like Shri Setalvad are today
speaking against this constitutional
dictatorship, according to him, is be-
cause such things have happened in
our country, and the Central Govern-
ment has contributed, in a great mea-
sure, in destroying the faith of people
in parliamentary institutions. The
present Resolution, according to us, is
& continuation of that line which will
only make people lose their faith in
the development popularly elected
governments and parliamentary insti.
tutions.

The hon. Minister was trying per-
haps to soothe the feelings of people
by saying so much about the parlia-
mentary consultative commitiee.
Again, I should like to request him
to examine what kind of a state
machine we have—he should know,
as anyone else,—inherited from the
British, a state machine, which I may
characterise as a heartless steel-frame,
Everybody knows that; I am sure the
Congress Government also, including
the Minister, might have their experi-
ence of trying to tack!e the problem
of taming this steel frame. I am sure
that a ronflict is going on right from
15 August, 1947 to this day. Even
today we arc always talking about
administrative reforms, this and that,
so that the state machine is given &
new objective, a new orientation
Even today we have not succeeded to
a great extent. That is our judgment
of the matter. And In a State where
there is not even that popular power
over the stee] frame, you will under-
stand what the situation will be. Let
it be Mr. Jain, Mr. Hathi or Mr.
Nanda himself or even a god who s
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sitting over a steel frame like this. I
am not blaming any particular person,
I am not even blaming a particular
officer, but this is a set-up which we
have inherited, and any person sitting
over that set-up today, however
much he wishes, must realise ihat he
can do very little. I am sure that
Mr. Jain will be now, in his heart of
bearts, justifying this statement of
mine by his experience of the last six
months. And ] want to point out a
few cases for the benefit of the House,
the Minister already Lknows them,
where we see how this machinery is
functioning today without a heart,
without a soul, without any human
feeling.

The hon. Minister knows that o
many times in the consultative com-
miltee we have discussed the question
of retrenchment of 510 workers from
the Kerala Water Transport Corpora=
tion. It is not a question of one or
two, it is a question of 510 workers
who were working in the KXerala
Water Transport Corporation for
many yecars. They were just thrown
out of employment one fine morning.
The Minister himself knows that the
committee took up the matter in all
seriousness, and we are really very
thankful to the Minister himself. He
will remember that at the last meet-
ing the Adviser to the Kerala Gov-
ernment promised the consultative
committee that as soon as he went
back to Trivandrum he would take
steps to ameliorate the conditions of
these 510 workers who were thrown
out. The meeting was held on 13th
August, but to this day the Kerala
Government has not moved in the
matter at all, they have not done any-
thing in the matter.

1 should like to recall that the issue
of this Corporation, the retrenchment
question, the liquidatien of this Cor-
poration, al] these matters were con=
sidercd bv the Government, the Con.
gress Government before it went out
of office in September, 1964 In a
conference attended by the Congress
Minister and all the M.L.As elected
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from a particular ares, in the pre-
sence of certain officers, certain deci-
sions were arrived at in which it was
provided that the workers' interests,
even if they were retrenched, would
be fully protected. And what did the
President’s rule do? They went to
court for the liquidation of this Cor-
poration, just a week before the elec-
tions last time. They did not even
wait for the elections, and the ligui-
dation was effected in such a manner
that all the guarantees given to the
workers in the presence of o Congress
Minister were just thrown to the
winds. Not a single promise made in
that conference is today respected by
the Government, by this officers’ Gov-
ernment, and the Minister might be
informed for his benefit that the
workers went to the High Court of
Kerala recently, and the High Court
gave more than one verdict against
this action of the State Government.
Now the State Government is in a
soup, they do not know what to do,
because the Division Bench of the
High Court has now said that the
principle adopted for retrenchment of
510 workers is wrong, and it should
be revised.

Already the workers are on the
streets. The High Court says they
should revise it, that retrenchment
ghould be strictly on the princip'e of
seniority. The offirers reirenched 510
people not on the basis of senlority
and so many imsues are involved.
There poor workers, with nothing to
fall back upon, have been suddenly
thrown on the streets. I see their
tears, their miseries, their worrfes.
We try our best to help them, but
somehow that help is not forthcoming.
This is just one Instance.

I can give many other instances. A
very patent question is that of the
banning of these books in the schools.
You know what happened. Normally
in the popular set-up I am sure that
it will not be like that, that decisions
‘will not be taken like that.

The Minister of State in the Minis-
try of Aome Affalrs and Minister of
Defence Supplis In the Ministry of
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Defence (Shrl Hathi):
has been withdrawn

That order

8hrl Vasudevan Nair: I agree that
## was withdrawn, but I am referring
to the way the decision was taken It
was given as an instance to show how
such things are taking place.

Bven our Education Minister, Shri
Chagla, in an interview to the repre-
sentative of Matru Bhumi had to say
that such things would happen only
0 a police State. The Central Min-
fster in an interview commenting on
this had to say that such things will
happen in a police state. I do not
want to say that it is just s police
slate.

Coming to the question of palice it-
salf, I am wurging upon the Minister
again to impress upon the advisers
that they should keep the police under
sheck. Especially in our State, police
has & very notorious past tradition. [
do not have time to go into it now.
1 have many instances of ordinary
eriminal cases, murder cases and the
like and a lot of corruption charges
are there and there is no popular
government or anybody to look after
it. So many murder cases are writ-
ten off as suicides openly and I know
many such cases.

In this time of emergency, I would
ke the Minisicr to enguire into what
s happening in the university pre-
mises of the Kerala university., There
are allegations that patent pro-Pakis-
tan propaganda is going on under the
suspices of the USIS in many colleges
under the Kerala University; the alle-
gations are that even the vice-chan-
cellor and some of the branch man-
agements have a hand in this propa-
ganda. The congress students and
student organizations led by the Con-
grem Partv say so. They issue open
statements that such a propaganda Is
going on and the Government should
Yook into the matter.

1 should like the Minister to at least
prepare the ground for an election m
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early as possible and I may impress
upon him that if a free and fair elec-
tion is to be held in that State, he
should correct the mistake of arrest-
ing 30 many leaders of the Marxist
communist party; they should be re-
leased and a proper atmosphers
should be created for popular elec-
tions so that a popular government
may take care of the people’s interests
and take caro of the future progress
of the Kerala State.

Dr. BSarojini Mahishi (Dharwar
North): It is really a misfortune that
Kerala has been the State where the
application of the emergency prowi-
sions of our Constitution had beems
made use af. Now, there is no other
alternative and hence this was resort-
ed to. Members of the Opposition are
keen in criticising very severely the
imposition of this rule to say that the
President's rule, with which I do not
agree, has been done on'y in the in-
terests of preserving certain vested
interests, which [ think is a very
wrong statement. In Kerala of course
where there was a breakdown of the
administrative machinery and it could
nmot be carried on according to the
provisions of the Constitution, peace
and order was threatened by external
aggression, and internally too 1 ajree
that there is no doubt provision for
the application of the emergency pro-
visions of the Constitution. These
conditions were fulfilled and then
only President’s rule had been im-
posed. Neither the President nor this
House has any interest or pleasure in
imposing this rule in Kerala. Why
should Kerala be made the victim, out
of all the States? Sometimes admin-
istrative powers were taken away
from the other States also, long back.
Why is it that Kerala State is again
a victim? TUnless we enter deep into
the matter and try to solve the pro-
blem, I do not think the problem will
be solved. It is no use saylng super-
ficially all kinds of things that the
Congress Party was interestsd and
so on and so the President's rule was
imposed. I differ from the Opposition
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Members. The President assumas
certain powers in case of emergency.
They are saying that it is unconstitu-
tional and it is a mockery of demo-
cracy. Every problem has got two
sides and you should not look to only
one side of the problem. TUnless a
person looks to both sides, he could
not come to any wise conclusion and
Members of the Opposition are look=
ing to only one side of the problem.
Some Members from the Congress are
looking also at only one side of the
problem, that is the other side. Seo,
we must look at both sides of the
problem. Mr. Warior is nodding and
1 hope he appreciater what I say. No-
body is interested in enforcing the
emergency provisions unless one Is
forced to do so by circumstances that
demand the application of some such
emergency powers. ‘The Opposition
says that this could not be continued.
" We may sce the circumstances under
which the proclamation of emergency
was declared and also see exactly if
those very circumstances are not con-
tinuing. The same conditions are there
and hence the continuation of
the proclamation of emergency has
been made necessary. Prof Ranga
remarked that the Kerala government
can be run on the Swiss model. It is
easy to advise. When any experi-
ment is made and no results are ar-
rived it, one cannot say with confl-
dence that it will be a success because
Kerala has been made the ground for
experiment of a number of such gov-
ernments also; there was the coalition
government, government also by a
party other than the Congress. The
peop'e of Keraln were not happy with
any one of these. My friends of the
Opposition know that the people of
Kerala never appreciated the so-call-
od rule of the coalition parties. Why
is it then that Members are making
such suggestions, when they know
these things? When Members make
certain suggestions, they make them
with all their responsibility and they
must try to give certain proof also
fhat it will turn out to be a success.
1 have heard many Members criticis-
tng the Centre for certaln other
things also, than Kerala. Mr. Kamath
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was keen to say that he felt extreme-
ly sorry that the PSP was maligned
with the left communists. Is it the
main issue under consideration?
Many members referred to the gov-
ernor’s document, so-called document.
It is only a report under article 358
of the Constitution. That articls
mukes it explicit; it says:

“If the President, on receipt of
a report from the Governor of a
State or otherwise, is satisfled
that a situation has arisen in
which the government of the
State cannot be carried on in ac-
cordance with the provisions of
this Constitution, the President
may by Proclamation (a) assumae
to himself all or any of the func.
tions of the State and all or any
of the powers vested in or exer-
cisable by the Governor or any
body or authority in the State
other than the Legislature of the
State; (b) declare that the pow=
ers of the Legislature of the
State shall be exercisable by of
under the authority of Parlia-
ment . . "

Therefore, it is only on receipt of a
report from the Governor that the
President can decide whether to as-
sume all the powers or any of the
powers vested in that government.
Shri G. S. Kakkar, an advocate of
repute suggested that this report can.
not be the basis for the continuance
of the proclamation. Is it wrong or
unconstitutional? We may not agree
on the basic fact that there should
be a proclamation of emergency
under such circumstances and that
the powers vested in the State gov-
ernment should be assumed by the
Governor; we may not agree on this
factor. But as far as the present
problem under consideration today is
concerned, it is the continuance of
the proclamation of emergency. The
very factors which led to the procla-
mation, the proclamation of the con-
tinuance of the emergency, may nod
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[Dr. Sarojini Mahishi]

be in existence today, but other cir-
cumstances which were never thought
of at that period are in existence such
as the continuance of the emergency
as a necessity. Therefore, the peo-
ple in the country, right from Hima-
chal Pradesh to Cape Comorin, agree
and are willing to brush aside their
own problems, the problems of indi-
viduals, the problems of institutions
and the problems of the particular
aress, with a view to concentrating
all their efforts on the defence of our
borders.

13 hrs,

What is it that has actuated the
Members of the Opposition to say
that the elections must be held in
Kerala and the continuance of the

proclamation of emergency should
not be carried on? Even in the
municipal elections, the panchayat

elections and the taluk development
board elections, the members who
are not in power—I do not refer to
the members who are in power, be-
cause some friends may jump up and
say that when they are in power,
they would like to continue in
power—are keen to see that the elec-
tlons are postponed and that all our
efforts should be concentrated on the
developmental activities and defence
ectivities. Hence, the mnecessity to
issue the proclamation of emergency.
But is it only because that the Mem-
bers of the Opposition are required
to oppose all the measures brought
by the Government that they are
putting forth these grounds to op-
pose the continuance of the procla-
mation of emergency? If the Mem-
bers of the Opposition think twice
before they speak out, I hope they
will not venture to speak out such
things again.

1 would like to refer to the speech
of Shri Rangs, who referred to the
Swiss modal and said that the loyal-
ty of the people in this country is to
the democratic values. Who chal-
lenges his statement that the loya-
Ities of the people of this country are
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towards preserving democratic
values? It is because of the need
for paying some importance to these
democratic values themsclves that
such things are to be resorted to. It
is in the interests of maintaining
peace and order within the country
itself. Therefore, taking into consi-
deration these circumstances prevail-
ing in the Stiate and the desire of the
people of Kerala, this has been done.
The desire of the people of Kerala
cannot be ventilated by having some
vested interest in this direction or
in that direction. 1 am quite sure
that the people of Kerala may not
express their full satisfactlon at the
President assuming the powers in the
State, but the point is, there is no
other alternative, and hence, whe
ther you call it o good thing or am
evil thing, in the absence of any
other alternative, this is the thing
that has to be resorted to.

What is it that the Home Ministry,
under the present circumstances, has
done in reviewing the situation exist-
ing in the Kerala State after the as-
sumplion of powers by the President?
Only today, a review made by the
Union Home Ministry of the affairs of
Kerala State after the State came
under President's rule in September
last notes that the Kerala Govern-
ment has been mainly concentrating
its work on improving the efficlency
of administration and increasing the
tempo of developmental activity. Ac-
cording to the review, the 14-months”
period of Governor's administration
was not marked by any significant
cheanges in policies followed by the
predecessor Government of the popu-
lar Ministry. However, every effort
had been made during the period to
see not only that the development of
the State is accelerated but that the
people are associated at various levels
with the developmental activities of
the Government, through local leaders
of public opinion. The Board was ap-
pointed to review the development
activities and the progress made in
the Kerala State during the 14-
month's Governor’s rule, administra-
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tion, and that Board has made this
remark clearly, that there is mo
marked progress in Kerala. Do you
think that any other government, not
based on democratic principles and
rules, could have gone to the extent
of making this remark and admitting
that no marked progress has been
made, and that the Government
is making every effort to concen-
trate om the developmental acti-
vities and also wupon the general
progress of the Kerala State? Of
course, certain things might have been
neglected no doubt in Kerala. Kerala is
& very besutiful State, full of natural
resources and it has a very long coast-
line glso. The fisheries in the State
can be developed to a very great ex-
tent; as Shri Kappen said yesterday,
75 per cent of the people there eat
fish, and the fisheries industry can be
developed to a very great extent.
Since fish is a very substantial, prime
food of the people of the KXerala
State, it could be developed to a very
great extent. All these things are to
be properly attended to, and the Home
Minister made a remark in his state-
ment yesterday that all these things
are being attended to. I do not agree
with him when he says that a special
ecommittee which is appointed to look
into the Kerala affairs can be called
& miniature parliament; because there
are members from different parts of
the country also, that cannot be a
miniature parliament. I do not know
whether he wants to raise the status
of that committee to the status of
parliament or to bring down the sta-
tus of parliament to that level. Any-
way, that cannot be s minlature
parliament, but in the absence of any
other alternative, the committee has
been appointed to advise the Kerala
administration to go deeper into the
matter of development and progress
of the people of Kerala. In the ab-
sence of any other alternative, if this
bas to continue, I do not see any harm.

Bhri Mukerjee went to the extent
of saying certzin things about the
Governor's report. He referred to
minor things in the Governor's report
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and referred to jts inadequacy. 1 do
not know why Members of the Oppo-
sition are concentrating on petty mat-
ters, inaccuracies and grammatical
mistakes in the Governor's report,
instcad of concentrating their atten-
tion on primary things of importance
which have led the Government to
continue the period of proclamation of
Emergency. Therefore, when the
whole country has stood up to the oc-
casion, when the whole country has
risen to the occasion, as one unit, 1o
meet the emergency, I do not under-
stand why the Members of the Oppo-
sition should raise a hue and cry to
discontinue the proclamation of emer-
gency. The people of Kerala are
equally patriotic. They arc part and
parcel of this great country. Even
though they are not affected by the
Pakistani aggression to such an extent
as others, they have risen to the occa-
sion, irrespective of any party politics
and so on. I think they continue to
support this eontinuance of the Presi-
dent's rule in the time of emergency,
and I hope they will appreciate and
take the highest advantage of being
under the Central rule.

There are many other parts in this
country which are now under Central
administration, and they continue to
be so, because if they come under
the State rule, they know that neither
thelr interests nor the country's in-
terests could be safeguarded, in
respect of the development of
the State. Therefore, they wish to
continue as it is. The instance of
Goa is there; I do not wish to men-
tion. If Kerala, though under diffe-
rent circumstances, [s under the Cent-
ral administration for the time being,
then, T hope the utmost advantage of
this position will be taken by the peo-
ple of Kerala and full devclopment

will be achieved during this period.
Shri Beshiyan (Perambalur): The
present resolution that has been

brought forward by the Home Minis-
ter for continuance in force of the
proclamation of the President in res-
pect of Kerala is o0 sad commentary
on the warking of Indlan Constitution
and Indian democracy. This is a per-
petuation of the political tragedy en-



Proclamation re.

[Shri Sezhiyan]

acted eight months ago, when the
parliamentary institution that was
duly elected, was not called upon to
fulfil its duty and when the elected
representatives were not allowed to
lunction for the purpose for which
they were elected by the people,

The speaker who preceded me put
it very correctly that there are two
sides for every problem. The Oppo-
sition presents one side of the pro-
blem, while the ruling party presents
the other side, probably in glowing
colours. In a democracy, who is to
be the judge? When two parties con-
tend and give g different picture of
the same problem in two different
lights, the judges should be the peo-
ple. Here, when a proclamation is
made, when the parliamentary insti-
tution is dissolved, when the elected
representatives are not given the
chance to function, then, it is not the
Ppeople who are having the say. It is
the Governor who is having the say.
It is not the elected representatives,
but a selected person from the hierar-
chy from Delhi; he is 3 staunch Cong-
ressman and he was so till the day
previous to his taking up office. He
goes there and gives a report, and on
that report the decision is taken by
the Government here. There are two
kinds of emergencies which should not
be confused. One emergency was
caused in Kerala about a year ago
when the Shankar Ministry fell due to
want of confidence from its own mem-
bers. The ministry was defeated
when votes were taken in the As-
sembly. That was the emergency in
Kerala which gave rise to President's
rule. That should not be confused
with the emergency now being spoken
of caused by the Pak aggression and
noatilities on the Indo-Pak borders.
We have to draw a line of distinction
between them. When we say there is
an emergency and all political parties
should be one in repelling the Pak
aggression and maintaining the secu-
rity of the country, in that we are
all one. But that should not be a
guise or subterfuge to maintain some-
thing else.
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Though thers is mention o emer-
gency by others, the Governor in his
conclusion does not make any refe-
rence to the emergency, caused by
the Pak aggression. He refers to the
instability of the political situation
there. He doeg not visualise politi~al
stability even after a poll and he rays
no political party will have suffcient
majority to form a government. Pro-
bably these things can be attributed to
the sphere of astrology, not to a Go-
vernor. We were under the impres-
sion that Ministers in Delh] and Go-
vernors at other places were consult-
ing astrologers. Each has a royal
astrologer to predict the political
events. But now the Governor him-
self has become an astrologer, pre-
judging future developments, becauss
he opinse that “if elections are held
now, the results would be much the
same as they were in the mid-term
elections.” Therefore, he has not only
given the politica]l situation now—the
strength of the various political parties
in the State now—but he has predict=
ed that in future glso, if you hold an
election, no party is going to get &
majority. If the Government has
come to that determined conclusion
that there will be no change in the
election results and there is no use
in getting the public opinion through
the ballot boxes, in each State we can
appoint one Governor—an eminent
astrologer like Mr. Jain—to forecast
the political situation without holding
any election. You can save lots of
money; there will be no preparation
and expenditure by political parties,
no appeal to voters, etc. They can
simply appeal to the astrologer and
get the results. Government can fune-
tion on the astrological data, mot om
the logical or political data.

The Minister of Rehabilitation (Shri
Tyagl): He has given his assessment

Shri Seshiyan:  Assessment not
about the present situation but a pre-
jection into the future, which is the
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act of a nastrologer, not a politician.
He says:

“The general opinion in the
State i that if elections are held
now, the results will be much the
same as they were in the mid-
term clections. Shri R. Sankar,
the last Chief Minister, shares
that view. 1 fully endorse the
view."

Therefore, the general opinion is
hearsay. It has been shared by Mr.
R. Sankar, the last Chief Minister. It
is put here as “last Chief Minister”,
but [ think in more than one sense he
is a “lost Chief Minister”, because
when the votes were taken in the As-
sembly, he lost the confildence of his
own party members and of the As-
sembly. Then, when he stood for the
election, he lost hiz seat at the poll
also. He lost the confidence of the
Assembly, later on lost the confidence

“of the pcople also.
13:13 hrs.

(SHRI SoNAVANE in the Chair)

Therefore, instead of making poli-
tical wssessments, as  our learned
frlend, Shri Tyagi pointed out, and
as we would like them to do in a
democratic sel-up, they project into
the future and lry to forecast the
future results also. That is why I say
astrological  prediction:  should not
enter into political a:scsiments,

To say that there is no alternative
to President's rule is to accept the
defeat of democracy  itself. Whether
it is the Congress or any other party,
we should allow the normal course of
dvinecracy to  run. My view is in
Keraly demoeracy was not allowed to
function. 1 do ney accept the defeat
of democracy there. When the elected
representatives were there, it would

" Wave becn wiser and constitutionally
eorrect to alinw 3 ministry to be form.
ed and the Assembly to meet, Then if
sumebody hrings forward a no-confi-
dence motion and the ministry fails,
you can say that such and such party

1807 (Ai) LSC—£.
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claimed that it could run the govern-
ment but it has not got the full con-
fidence of the Assembly. Without
going  through all that democ:atie
process, we cul short the way by
hasty assessments and astrological
predictions and we rushed to the con-
clusion that there is no other go but
to usher in President’s rule.

I can quote Mr. K. Santhanam,
whose sobriety nobody can doubt
and who certainly does not belong to
any opposition party, because mem-
bers from the other side were saying
that all the opposition parties had
been trying to put the blame on the
Government and because there was no
other alternative, Government had to
extend the President’s rule. In an
article in the Hindustan Times dated
9-3-1965 just after the Kerala de-
bacle—the heading of the article also
was “Kerala Debacle”—he said:

“It is foolish to rush to the
conclusion that President's rule
is the only alternative. I every-
time there is no majority Presi-
dential rule iz to become sutoma-
tie, the Constitution must be
deemed to have broken down and
all those who are against demo=
cracy in Indiax will rejoice.”

So, pulting in President's rule when-
ever something is not working as per
your expectations means it will come
handy in &0 many places. In 1952,
when the general elections took place
in Madras, the Congress was in a mi-
nority. It did not have absolute ma=
jority. Mr. C. Ruajagopalachari was
not an olected representative. At that
time the combined opposition under
Mr. T. Prakasam had a majority in-
side the House, though in a combined
manne:. At that time, the Governor
called the Congress Party, though a
minarily puirty, to foerm the govern-
ment. A government was formed and
it proved stable later on. So, whe-
ther a single party is able to com-
mand a majority inside the House,
whether the largest party, though in
a minority, should be allowed to form
a government and whether that gov-



Proclamation re:

535

|Shri Sezhian]

ernment will be stable are all matters
which should have been left to the
legislature to decide and not to be
decided by the predictions of astrolo-
gers like Mr.  Jain. Simply because
the Constitution provide; for Fresi-
dent’s rule, it does not mean that it
should be applied again angd again.
Various powers are given tp the Pre-
sident, lo the Judges, to the police and
others. If everybody thinks that be-
cuuse he has got powers, he can act,
where will it end? It is nol that be-
cuuse powers have been given, they
should aet. So, just because he has
been given the powers, he should not
gu on applying this measure of Presi-
dent's rule.

In the statement submitted by the
Governor he has said to the effect that
no political party has any chance of
winning a majorily. This is his opi-
nion; not 3 prediction about the future
elections, because in a parliamentary
democracy there is nothing as an ab-
solute majorily and an absclute mino-
rity., What 1 mean to say is, there is
nothing like a permanent majority or
a permanent minorily. The party that
iz the ruling party now may be de-
feated at the polls and it may become
the opposition party. The party that
is in the opposilion now may emerge
as the ruling party next time. There
is no chance in democracy for various
parties to function if there is to be
a hicrarchical order or an order of
descendancy where the son of a king
becomes the next king of the country.
That iz not the order which we are
following. In a democracy every
party has got full rights to express
its views, to place its views before the
public and become the ruling party or
the majority party. Only on that as-
sumption of a possibility to attain
majority at the polls so many parties
are functioning. There is nothing as
a permanent majority party or a per-
manent minority party, It is all a
temporary one. In a democracy un-
less *hat” aspect is given full weight
of, you cannot eazily presume to pre=
dict what should be the outcome next
time. In 1944, if there had been any
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prediction  in Englang everybody
would huve said that the Conserva-
tive Paity led by Mr. Churchill was
the purty tg rule the country. But
what happencd  when the elections
took place? The Conservative Party
was defeated and the Labour Party
which was in the Opposition was
ushered into power. Therefore, ins-
teud of making these undemocratic
assumpiions that no party can win
the majority and form a government,
these things should have been left to
the people for decision and not to the
Governor or to the presiding autho-
rity.

This President's Rule which was
brought in on the 10th Scptember
1964 was  renewed in March, 1965,
Again it has come for renewal now.
That is to say, one ycar has passed
and another zix months time is asked
for by this precont resolution. There-
fore, those who ure in the Cabi-
net, thuse who are in authority, they
can as well celebrate the first anni-
versury of the President’s Rule in
Kerala. Whether it is the death anni-
versary of democracy or the birtk
anniversary of a constitutional dicta-
torship, anyhow an anniversary cam
be celeb ated by those whg are (n
power, by those who are asking for
extension of this President's Rule.

Mr. Hathi and others were speaking
in terms of laudation about the minia-
ture Parliacent that has been created,
thit is, the parliamentary Consulta-
tive Committee that has been set yp
lo assist the Government in carryving
on the administration in Kerala. But
it is no substitute for a parliamentary
institution. A properly  elected re-
presentative institution is nowhere o
be compared to these parliamentary
commitiees. In the same stretch of
imagination we can &3 well dissolve
all the State assemblies throughout
the country and appoint se -any
parliamentary committees to function
in each State and nullify the whole
system of federal government that we
have got now under the Constitution
Therefore, we cannot stretch these
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things lco far and try to impose the
President’s Rule as a permanent fea-
ture of Kerala pulitics.

1 can  understand one thing. We
had roade a distinetion between the
emergency in Kerala and the emer-
gency in the country. If it is said that
becausc of the emergency situation
ereated by the Pak aggression and the
mostilitics on our borders there should
be no political rancour, there should
be no party differentiations or bicker-
ings and that, we should prescent a
united front and therefore the elections
should not take place for & consider-
able time until the situation attains
normaley, I can understand that posi-
tion. On thalt ground you can say
that we must not hold clections now,
but it should not be to porpetuate a
wrong decision tuken previously in an
undemocralic manner, in an unconsti-
tutional manner, in an autocratic wey
wilere you put aside the elected re-
presentatives, where you did throw
to winds all canons of democratic
justice.  What  hapgened in Kerala
wus in fact a pre-matal strangulation.
You did not aliow the Assembly to
function and the elected representa-
tives to formi the Government. As 1
said, if the plea is that there is an
emergency  situation created by the
Pak aggression on our borders and
until the situation comes to normalcy
we should not have any elections, I
can accept that. But the argument
presented by the Governor and others
%o far is that no party is in a position
to form a government and that no
party will be able to form a stable
ministry even after the elections.
These arguments I object to. These
estrolozical studies which are like the
vagarics of weather should not be al-
lowed to take the place of astule poli-
tical decisions of democratic institu-
tions. That is what I want to impreas
upon this House.

Shri P. G, Menon (Mukundapu-
ram); Mr. Chairman, Sir, T do not
wish to introdiuce any element of poli-
tical polemics in my observations om
this resolution,
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Mr. Chairman; The hon. Member
may resume his seat. Quorum has
been challenged. The Bell is being
rung.

Now there is quorum. Shri Menon
may continue his speech.

Shri P. G. Menon; Sir, 1 wish to
confine myself to *he very narrow
question raised in this resolution, as to
whether the President's Rule now in
force in Kerala should be extended
for another six months. That is the
unly question. And, the material be-
fore us to come to a decision on that
matter is  contained, firstly, in the
Report of the Governor on the situa-
tion in Kerala and, secondly, in the
reaction of the Government, the Home
Mir* try, towardsz that report. The
President is not bound fo act on the
report, because that is, after all, only
recommendatory.

Now, many harsh words have heen
spuken on the fluor of this House re-
garding the report of the Governor of
Kerala on the Kcerala situation today.
Yesterday and today we heard state-
monts made on the floor of the House,
~ot wvery serious statements [ believe,
trat the Keorala Governor in his report
was trying to be an astrologer. Now,
as Governor it is his  constitutional
duty to « ake an as:essment of the
situation 14 the Stale and to make
a report to the Home Ministry or to

the Tre:sdenl. It Qs ik -0 czsment,
anv  abjective asses: o1 if you
would eare to look ap i1 in an  wub-

jective manner, that is contained im
Shri Jain's report. The Kerala
Governor proceeds on  this  premise
that if ¢ven after the clection there is
no possibility of the formation of a
atzble government, iy is not proper
to conduc! ¢n election today and ter-
minate President's rule. Now, this
is not the first time that such a gilua-
tion has arisen. Fwver after the pro-
mulgation of the Constitution, several
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times this House has
convention.. . ..

adopted the
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Mr. Chairman: He might resume
hisg seat. The bell is being rung....
Now there is quorum. He might
continug hig speech.

Shri P. G. Menon: After the pro-
mulgation of the Constitution Presi-
dent's rule has becn introduced in
various States in Indig and I tiink
the powers under article 358 have
been exercised 9 or 10 time before.
Tt you look at the circumstances in
which the exercise of power under
that article took place on previous
occasions, it would be seen that
wherever the Governor's report indi-
cated that no stable government
could be formed or continued and the
President was satisfied about it, arti-
cle 356 was invoked ang President's
rule was introduced. Is it for the
Governor of Kerala today to adopt a
new policy? Thercfore, he presumed
Urat if in his assessment no gtable gov-
ernment could be formed even after
the election. thep there should be
continuation of President’s rule. It is
not his opinion that he has commu-
nicated to the President. He did con-
wult public men, leaders of all poli-
tical parties in Kerala, and he has
stated in hig report that no leader
Was in a position to state that if
election is conducted today there
would be g majority  for his paty.
1 do not think that statement has
been questioned on the floor of the
House.

Shri Vasudeven Nalr; Yes, it was
questioned.

Shri P. G. Menon: He also stated
that nobedy was in a position 1o sy,
excenpt the leader of the Marxist
Cummunist Party, that parties would
join topether and run the government
if after the election there would he
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no majority for any single party.
The only gentleman who said that he
could run the Government was Shri
Namboodiripad.

Shri D. C. Sharma
One great man.

(Gurdaspur)

Shrl P. G. Menon; He said that he
had 61 people in the last elections who
hag lost their membership on account
of the dissolution of the House.

Therefore, it the Governer's assess-
ment is correct and if the Presi-
dent's rule is not extended and
an election is  conducted  what
would happen? After the election
article 356 should be  invoked
ugain. The question before the
House is whot should Dbe the
choice. Should we pass a resolution
and extend President rule or should
we terminate President's rule, conduct
election and create a situation sgain
when President's rule  would have
be introduced by invoking afresh the
powers under artile 3567 If the
assessment of the Governor is correet,
I think the Government of India was
correct in deciding to mpproach this
House with a motion that there should
be an exiension of President's rule,

The question is whether that assess-
ment is correct. 1 do not think there
is anybody here in this House who
knows anything about the conditions
in Kerala who would say that that
assessmeny is incorrect. Fur politicai
purposes, for purposcs of argumenta-
tion, for purposes of running down
the government, for purposcs of cri=
ticising the Governor you may say
that that gssessment iz incorrect; you
may say that it is astrology that he
is indulging in. My friends from
Kcrala in this House know, anyboay
who has any knowledge aboui the
conditiong in Kerala knows, that it
electinnis are conducted in the ner
fu'ure, that is, next month or tre
month after, the situation would e
probably the same—1 do not say toe
same but probably bhe the same—
the picture would probably be the
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same which emeged after the elections
sarlier this year, in which case we
would again have to introduce Presi-
dent’s rule.

The question then is whether during
the emergency the elections should be
eonducted. The leader of SSP in
Kerala is reported to have told the
Governor that in the district of Pal-
ghat local self-government elections
should be postponed on account of the
emergency. We see that in the report
of Shri Chandrasekharan. When that
ig s0, should we conduct general elec-
tions to the Legislative Assembly when
a8 a matter of fact we do not con-
scientiously believe that as a result
thereof political stability could be
introduced in Kerala? We should
particularly remember that the leader
of one of the political parties who
was not called by the Governor and
in fact a charge is levelled against
the Governor and the Government o
tha! account—is Shri Namboodiri-
pad whp is going about saying that
the Government of India should con-
cede certain territory to China, that
the Government of India should not
fipht Pakistan to recover territory
which has gone to Pakistan, that war
hysteria is attempted to be developed
in this country to secure the interests
of he ruling party, that unless the
Government of India. the Prime
Minister and the Defence Minister
declare the war aims of India the
people should not. ...

Shri D. C. Sharma: When all the
Left Communist have been put be-
hind the bars why Shri Namboodi-
ripad has been &llowed to go on
making such statements?

Shri P. G. Mepon: Because he may
condemn himself.

He has been saying that the war
aims have not been declared, as if he
has not understood the repeated
statements of our Prime Minister and
our Defence Minister. He has been
asking Why recourse to arms was
adopted by India against Pakistan

KARTIKA 14, 1887 (SAKA)

Kerala (Res.) 642
during the last few weeks. In self-
defence we did it.

I heard Shri Vasudevan Nair, my
good friend, saying that an election
should be conducted so that the repre-
sentatives of the people could mar-
shall the enthusiasm of the people for
the prosecution of the war effort. It
is just like entrusling chicken to the
guardianship of foxes. Do you think
that the people could be enthused
to war effort by men like the leadew
of the Marxist-Communist Party, for
whom I heard wvoices raised in this
House?

1 am not for a moment contending
that President’s rule is good for us.
I am not contending that elections
should be postponed indefinitely. |1
am only stating that on the narrow
question which is raised before this
House as to whether President's rule
which is already there should be ex-
tended for another six months, there
could be no controversy. An ohjec-
tive assessment made by the Gover-
nor of Kerala is before us.

I would say, the report of the
Governor js a mirror in which you
could see the image of the political
situation in the country today. That
image is not an attractive image.
That image is something about which
all of us are wunhappy—an image
about which I, coming from Kcrala,
feel ashamed—that we could not run
the elections and gel a majority or a
stable arrangement in order to run
the government. But, because the
image Is bad, whv do you strike at
the mirror? That is what is happen-
ing here.

‘The speakers, yesterday and today,
wanted to attack the Governor who
mirrored in his report the situation
Kerala today. It is well known
that some people......

8hrl Warlor: Is it the fault of the
mirror or of the image?

Sri P. G. Menon: It s the fault of
the image. It iy my fault and your
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fault. The mirror only mirrors what
15 contained there and we arc at-
tempting o strike at the mii. . be-
cause the image is ugly. That is the
situation.

Shri 1. C. Sharma; Shri Warior is
u rood-locking man.

Shri P. G. Menon; Shri Warior is
good-iooking but not  his politics.
That is the pesition. I am not for a
moment contending that President's
rule should continue; but, let ug give
Shri Jain his dues.

Shri Warior: e got it
Sthyi P. G. Menon: Ile has been
{here for six months. Hos the admi-
nistration duriog these six  months
Leca something which could be con-
vemned outright? It wag during tlvis
period that the Government of
Kerala, under the leadership of Shri
Jain, presented the Kerala case before
the Finunee Commission and 1 am
glad to state that Shri Jain took the
initiative to marshall up all facts
before the Finance Commission and
the award of the Finance Commission,
in my opinion, is something which is
rather fair—an cxperience which, wa
in Kerala, rerely had previously.

It was during thig time that the
report of the Pay Commission was
adopted and implemented. There are
complaints rearding the report of the
Pay Commission. There are com-
plaints that justice has not been done
to all sections of Government ser-
vants. That is a different matter; but,
additional revenue expenditure of
Rs. 8 crores to Rs. 10 crores every
year in order to give better emolu-
mentg to the Government servants is
being incurred.

It was during this period that a
committee had been appointed under
the chalrmanship of Shri M. K. Vel-
lodi with two other very competent
members to look into the adminis-
trative machinery to avoid delays
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Something was stated here yestar-
day regarding the mishandling of ‘ne
food situztion. The food situation is
very bad in Kerala,

Shrl Vasudevan Nair: By your
own colleagues.

Shri P. G. Menon: 1f you look into
the question of the availability ot
foodgrains per head of population in
the wvarious Stuates in India, you wili
find that in Kerala it is the lowest.
What I mean by “availability” is the
quantity of feodgeaing seld through
the pation shops by the Governmen:
plus the quuntity of feodgrains avail-
able n the country. When that is
lovked into, you will fing that in
Kerala the average availability is H
to 0 punces—what you get {from the
shop. whag you get from the farmers
and what is awvailable in the state,
The average availability in  India
would  be 14

to 16 ounces. I am
not speaking of the ration given;
I am {inking into account the
full availability and dividing it

by the number of people in the State.
That iz the situation. The Kerala
Government, cven after it was taken
over by the Governor, has been com-
plaining regarding the availability of
foodgrains there. But if the Govern-
ment of India would not act in that
matter, what can poor Shri Jain do?
I do feel that in the matter of food,
Kerala is not being given the justice
which is due to jt.

Shri Vasudevan Nair: But we are
examining the President’s rule, the
Central Government including.

Shrl P. G. Menon; That is all right.
The real remedy for the situation is
in our hands, mine, of Shri Vasudevan
Nair's ang Shri Warior's and other
public men of the State. The time has
come for the public men of Kerala to
think furiously about what to do In
order to re-establish democratic rule
in the country. That alone will get
the people there their democratie

and to improve the administration. rights.
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Can we go on endlessly like this”
Can we take up the rigid attitudes
tha. we have been taking up all along?
Siould we not also  have—that 1s,
Kerala; 1 am speaking for Kerala
now—representative  institutions  in
u _stinon working there? We are
nop ab.we to do it and then whon .2
Ifome Minisiry is doing the next best
thing, we are pelting stones at the
hon. Minister. We should rather look
inwards and see where (he diffleul-
1y is. No government in Kerala wul
be able to remove the frustration of
the Kerala people on account of which

these things are happening. The
people there are frustrated.  Unlest
and until the Government of India

become nlive to the problems of the
people of Kerala, no amount of cate-

chism administered to the Kerala
people would be of any avail.
Yesterday ] got = circular letter

from Shri Raghunath Singh, Chau-
man of the Shipping Board, who paid
a visit to Kerala. 1 think, he sent 1t
only to Keralyg Members of Parha-
ment., He concludes that letter with
the statement ‘Wherever T went I
saw unemployment staring at me’,

Shri Rapga (Chittoor) That is the
case al] over India.

Shri P. G. Menon;: He spoke of
Kerala, and 1 am speaking of Kerala

Shri D. C. Sharma: Shri Ranga is
thinking of Andhra Pradegh.

Shri P. G. Menon: He says “wher-
ever 1 wint 1 saw unemployment
staring at me; there are no industries;
therefore, industrialisation should
come'. That ig what he has said. If
the Government of Indiag would have
that realisation, then the Kerala peo-
ple would become happy and this un-
fortunate and unhappy State would
be able to come to its own.

There wus some reference to the
consultative committee. We have at-
tended many of its meetings. Dr. K.
L. Rao, the Minister oy Irrigation and
Power repeatedly stated to us, and I
think he stateq it on the floor of the
House alvo, that I order to alleviate
the power famine in Kerala, it was
necessary to have a thermal plant
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He said that it would come, but we
hear reports now thai elscewhere it
has been decided that Kerala  should
have o thermal plant.

Do voy know, Sir, that in 1964 and
in the previous vears the industries
in Kerala including public undertak-
ings lay closed down cuntinuously
for four months for want of power,
and this wag in a Stuly where the
availability of power was the larpest
in India barring Mysore, in a4 State
where the cost  eof production of
power was the lowest in India. Where
is our Planning? N is an errating
planning under which these putentia-
lities have pot been exploited for the
benefit of the people. Political sta-
bility will comg if only the Govern-
ment of India would become alive to
the situation in Kerala and take stepa.

We are now having the Fourth
Five Year Plan. Under the previous
three plans, including the Thirg Plan,
Kerala did not pet justice. There gre
no industries  estabiished in Kerala
under the Five Year Plans under the
public secter which are worthy of
mention. In the Third Plan, a ship-
building varg iz reported to have,
come. hut it is still only coming. That
ig all. The oil refinery is now in diffi-
cultics for want of certain sanctio"
which the Government of India are
withholding. The petro-chemical
complex which it was thought would
come In the wake of the reflnery, it
has been stated, will not go {o Kerala.

1 wish to tell Shri Hathi that he
should utilise his elephantine strength
in order to do justice to us. Should
we continue as a Cinderella among
the States in India? Representing a
Cinderella among the Statey in India
it js a pity that 1 have to raise these
questions in this House. 1 would
rather have liked to raise them in
the consultative committee; but there
things ure ralsed but very few thinge
are accepted. That is the real position.

Therefore, thiy is a situation im
which Shri Hathi as the Minister of
State, Shri Nanda as the senior Minis-
ter ijn the Home Ministry, and every-
oneg in the Government of India
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[Shri P. G. Menon]

shoulj consider what to do in order
to avoid repetitions of thig situation
in Keralz ang thereby to remove the
frustzation of the people of this un-
fortunate and unhappy State.

Wo W WAL Wfgmr (Fean-
arg ) - gamafa wErET, AE g
1 ZFTNT wAT g 1 T H
e faega ams § o FATd W%
AEIATE ®1 WET WAL H AUAT
@ & AT qeT WAl 7 0F wW
s & TR @A @ oad qer
g afva & ga®) gare T IAE
FT9 # 547 A1 790 & w1 w4+ A of7
2 i a Ao A oft aow dradt
AR IFT U T E AT F
T w1 T8 A Tt
€ ST THT ¥ AR T e
ars femd aff mar @ = @
ofs &1 29w Fo W faaw ot @
afe agi & TeguTA 1 971 & faum
4T K T WE TgH AT FH
w R w9 e A foan, gam
w1 grar arfgr 1 99 fraer awr @
arfa A1 w0 34 290 71 3 fem
amr wifgw 1 g a5 ofg ot 2
g1 A

B oft YW W IA AW OT W
1 e frat@dmr s@ g wEr
fF 72 TSOW SO WETE | TR
oy TE gEgAE o A
gur o1 TE gy w I wdr maa o
wgt faarm wwr ar W g el E
Wi FW T FW AT XY o o
T §3 we o § Afew ¥ H
a; drars oA € agh o faw
FHI T AT § | WS £G w7
aft =war & 1 farar g fregy W
B ot gafm wg et frdfeat
& 7TF F TOT T ® FIC dferedy

PN W wwn W= F EvEr g
f& 9o a1 97 7@ TF & 97
a1 & nE fga fr A, W
wFAr SorEr wow £, fr ®Y 9ER
T AT € e fgedr § owm

Wi,
sl ﬂoinm:?i‘ql
Tlo TW WAL  wifgm - gt

=g | gafer zow & 3w
fasdt  ave & w1 w7 iE g
=ifgd 1 faowr segiag? e
g gmlag &

e wam o sfafafa we
gemTe Fvar IfEm g

o TR AT w.fgm . W=
w1 fgedt % wex wey & A, % w1l WY
wer am gifed, & S #1990 ¥
¥aT F 1 omdT A1 frew w8 W oW
B 7 Tl @1 ua wwen S o
affFT @7 wT T wAHd A7 §HE AT
A

ag fomr w1 ¥ 1 Agr 37 wahvar
Y gOT ¥ G ¥ oAegH. waE
qORT AT qFT S g R 1 33w
fogi Wt T W I E 1 3 A
¥ urzEt § | 4T ATEE WY HOA A
afma g welt € @ at
§ 9 o7 g 91 RN §, TuT wer
tior waEE AT e T
wrefont € gee § § A« @ §

TR oY FAd W g
*1 7 werera wwe A1 & on o TEEe
[T E 1 AT AT g oA wRr W
qraeT aE P A @ & wr oo
oy o 8, ) & F @y W @
I qeq i aywedy aTTWr oF
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wwOgr aregaETiagt & oF wfvw ey
% feegrsvorn g | T AT R 7
T 9O § 194 AT AT T6 7§42 G-
o Ay, gfrar a8 afer ox Sl Ay @
e qary Fx AT AW oA A OE
T |19 WIT OAE AH &7 o oo
T —fqmar o7 do—gla 1 g o
g &1 a7 W= T d ama A
g | W A9 79 @1 wremad
F1 T aqr wifgd W7 A7 FrEAr
arfgd | Ffew wa & araegy gveg-
arfzdi & g7 {61 F1 T g a1 7
Y WY Tz A wTIH o ¥ g fnoag
0T Fr T ST i qE ger @
WIT gt o1 facdt @ &5 g & v
qrEr agT qm gwr @ T F dr oW
A & & & gfmar e fgrgemma A
TR RS AT FT GATCH T fora ®7
2 fwt ot § s § v fgm
9T T LATAY, IAWT ]YT 47 fr ag
RF FT T ¥ F T wFaT
& av /&Y 1 &1 A% @ i araddy sna—
wifadi 7 AT 7 o /YT T 41 aT
T g7 H1E QY AT | a7 117 T
are #1 8 2, 47 ¥ 37 ¥y wrafoai

w oadt &

TEH T A Y vyl 0§
#qT woet §, weg fres f, 9k o
R R R Al § B
®T T | AT A REAT T FT CF
ma g% agt B fugm awr w9 &
e FHR TR AT 3y o ol qemar
T g far g oTEm fOfR
W m: wgA WA T T Fwd feg
T, TEET W= w1 ) {0 IH faurn-
WTET | KRS QR ORI, g A
“dfaweEE T IR @ gET w1 Wy
ot A ary o e W A g g A
¢ fr xat wimT aro wtiw o7 5
e faw a1 ww &7 7 @A 9
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A w19 Y @ fAr o AfE faa e
FEAT FF ATAT &, A & GIN | gAY
I9 FeAl ? 3% WY | AT IAT wA_T
w1 & g@ o ot g e g
f% g faet 2w & w=r ar o & Wz mw
T g3 wqrar @, a1 fr 8 g fa
TAqT FTIgETfEA] & w0 T WS
2, @1 9% W T AT 1 R &
OF §1 A 8, W AT AW aw
Y FAAT Al F FEF A 4 AK TR
AT AT AL | v o gz faary
AT A AT AA MAA W THRw
w7 fams  JgT v

14 hrs.

gt 9T & wigH) &f I Wwe  wuw
fear w3 & 1 & @y oF @@ WA
wigat g f¥ ggi 7 mwdt N @ T
T K AIAT 8 | GAT A A wfed
g% 3% @y 77 A3 qu A, i 7= v
RN, AW W F IET WA TN )
fraetr erert § ouwl ¥ ggr foeew
afarer & wreeT 3 o #1 & W v
77 WA # A ewm g, AR dn
oF e 2y & a7 ¥ wwi g7 g4
w1 7Y formr g1 @@ & wreer gamr
Z | e ® a9 ¥ ey oaq &t &
fe=i &, a1 wfam & qg =ef ®r Foarr,
&% fe gmr welY of T 72T ot &1 Faa,
fir Zat g T4, AR W) AW AW | T
g &1, wre & vy A I 7
AW ITRI WAN WA 9TT TR g E
az Tz w1 wraT few R d, R
qF |1q <1 | T THATAT § T
INH gL A M TAR OF A
T 1 9% AN K @ 3 A g
a0 mETel aeawferi & fams ;o
qr a7 %7 faar, ux o5 aw Te T |iv
wgr TR § F ara g o e
wedT w1 wem qun sl @ gy g1
ft wamar g e gg  wTowr agw werA-
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FTE ORI § AT AT W WA A
FTA K7 72E ZE0 TN OE TG TaAT
qifam . wrrwT Ul T T 7
/F |
gz &1 aF ¢ bF fog 700 7 a1
gt FadAaTs #1 a7 AL @, Ay
37 % Y fram gqr w0 a0 <1 A
FIIET &1 R T 2T & AT e aF
17 Fan % 227 fAadr starg g
#2717 A oWy 99z Agar | §
AT A@m-ANT T FEATF, | A7
oF FaLr A 5T & R B weeme
afufy w77 § 1740 AF-TaT T T
F O AT T AC E ST 47 R AT T
Tt T &, Alwa fEndt T § e
& g9 afufe ¥ @1 egfer G T M i
fag @1 wor fora war ¥ aed oow
e & | afwa dger mifasz ndf
 are | Ay 0 & wer gaena T fay
o wg WA, ¥ Adr wan fwoqw gt
a1 99T WAL, wI0F T AT
frmrg a1 gATT A AT 4 B, F—
freafa wg w1 qanan g fis fam 2 ¢
H7 7y &, fFa% §3w A g F
e § AU wada §, Ee &L Tfa-
fifggg =fafa & 7 &1 =7
for forg e w fad o msft @ 39 &
siafafafu | ga@I T F FIE
T 0T ATATFTAT ] | EAWTHET w0
ag & % TEAORIT A wfl ST T 1 FEET
AN AR LR Ci (U S
wogr a1 | afer afz e =
& FTC T4 graT W, wre & Y 5=l
Agt grdy o T forear s
ST e T R e an o
s wqr  Afadew fem 2w W
eI T | AT F AT H g w4,
oY IR A N IT RO E, ow gEe
Fawde f, e agr e § wff
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AT T G FE, T A qgF A AT E T4
FE wE | WA qraer ©F 7 4@ E
& fra w2 @ o # fer far &
TN AT | we Gy A g
HL OF T A Tt 41 a2 3gfane
T FY FIAAT | I K KL AT A9 g
it o A A7 oAy g e oA
frar?l o faaeEl &1 wed @
FaTd g BO Trr W o4 AT wg
T OUTTH § AT TEA 9% TR 1 %A
o AT "AAE S Ad T fE T oAg
dgrw afraes o, Afrr v & e
AT TE AT T2 T § (% Sw-wan
¥ 1 e A g FC ST
# qF a1 wam ¢ fo Ww 1
dwar wxd o\ A AT e
g ara faarg g o

WA G qr @y E w7 qares
FTATE A 1 Ta G4 T AT% T I
FEFOTAG A7 A1 A7 qaga e
412 faare 7 w71 T A AT woT wIE
qqMT T AT Wiy wween v ooy
1§ 917 &7 T 0T 2 ) FAae
HAAT FT & | TTAA AT AFAT gAT
g a frme F g A e = )
afeq ot Az frane &1 71t wama wt
W AR | WA §F O AT s E
T ®1E qAT AN § F0TE IO agi
390 WA }, T WIAT AT FE T TSR
w7 i FawTGE T WE

Mr. Chairman: Why anticipated
that?

Mo T AWMLY W : ag AT
TS £ AT & | O T THA gy o
& Ay are w1 waT™ e o 4y wwT W@
%3 fe It e ATl AT 7
Frrat for oy et @ w1 o 7 5 ol
N AT | TE O ) W
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¥ ARt AT TEaT % a8 gowrT
aifa @ #11 | Og FTAA AT HEIL
T2 W wTwaTE. EETe dl
faga 2+ | TR T W -
I F TR | HT AT T
AT R g ¥ 7T 0T A 5w e #
FA T 9 g I A | gAF
72z 77 A o d (F oAgh Sy
AT 471 ATAFI ACT O 1 qg THT
4 Frg AT F N7 o7 A qw B3I
gz AT womT d oo AmaE A
JTAG@IE T AT | AT HH a@i -
Tin, 0% for g@w ow tm aT F Zn
7z o fin e gq Sw at g A
oW wug ¥ oaam qF  wET
AITRT Fiwid Fr, & PdY Fofr T
q AT, wfat @Y A 61w 69
frm s g 1 87 dm fy o aga Ay
aa w1 g g, oma Ay ar & &
Arm fo #fam & wgg e wErow
T AT G AR wiE | AfEr e
# 771 A1 iF 77 2w oo ofq= 2 s
¥ v A1 fadTe ¥ oang #1 AT ad-
W T JAT 6 nedr Ao faad
aar @ wns g faw e 0 oaz
AT 77§ v gan &1 @ey w7471
8, fgraema & a2 faanz Sreweadi a1
T £ §, A% qar F avg faare Ay
TA4 AT &+ AT ag g 2 f fadt
T &I AH A W Aoy
AEHE araia off A W e &)

& oifeem & ww W g wwar
Efewmgiae ) ¥ Haamw w5
Wt ®TH HT AT R B W@ 8
# 3 wf T ard w v Ar6-guT F Q1
fer & w=x | wom woft wTEE A
T § A A F G H el o
wr sEdR @A 2w ogEn
M oAl ¥ foy Iw for 7 qaw oy
wT gyt e e wgt wr 7€ fiw
O dwaw ) afer @ Wk
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= g § s At awfearzi ST
a7 5tf g5 faare A1 g afeaa
afer @i fam o gm Jie-war
1w G T Z J1 e s
AR | A18 faaie g wTEs A1 9 1§
v & 1 F s 3y R aoem AT
gfwom am faam @Y7 wna ®
feame & mz qre-aAr w9 A1 4g ATA
o &9 & T A A o A R
7 Tga o v {4 afena §owgs
af snferir A1 ¥ 4y, q@ T § i€
g §7 warT |l @ oEgH A
M JTEH T E o

oY fro Fo oAl : A 1

Tlo YW wAET wifpar w@ WX
w g Wz owm fer e
Ll o G CIC S A CA N S (R
o % weEl ®owzen @ agar fe
Fagw T owfgw grdr 2 owEE
age B oo A wrmed A AT
ff g o9 fowear wEgaT Wi
AT ¥ o w3d g &t fam
& ot ¥ w3 e T @
fe wra @1 frafa ot g anft s
B O
fremr ot 7 @yl & 9T @
¥ I oAm o atg @ dhered
A A AMANT A WA ¥
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Shri P. G. Menon:
Report.
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21 &t e wwEr Qo tw
9T Wz T F oW A oar oag
VTN &1 T B | e weawa A e
W ATAAT &N A o q7 mam
feg =1 s s 2
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st grat ;34

o TR WAIET SEA : AT At
T E @ q@ A § wag e
# a1 weEr A F O owTr aF
w aTeA AT € AA gA FT A
T T | AT W A1 7 FF 0 AFe-
w7 T RER, AN, 6 wHA T
FTAT AT AF AT I W AW
afexr wrr am ag wgN AT A,
dm s A agw ¥ & g Uw
it a1 @1 TriY s A= A1 wvaen fag
L G|

EETY

¥ T g7%q ;0 UE FWT AT
A |
Shri AMobammed NKova (Kozhi-

kode): Evepn during thi: Emorgency,
Municipa! elections n:; poing to be
held in Palghat.

e M ®ART AMfgar a3
afem ATy AMF ®em AT, 9I Y
Af A w7 AR AT T ) oW
¥ mifFeams ot owgew w3 ¥ gETQU
g 2 & a3 M frr 9 wF AW
ARl R R 2o ]

oY agwlt  TT aF qifEE @)

Tto T weivge g : e o
E
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afvera g )
nommtw\fqm:na‘t
mrit ot ¥ gEro €@ 9T daen @)
AA— A § AT qAX TEH T
g AT A YW § 9 fe osm
for & frr oy ek A fn
& mifear %t a1 fewr # a0 Mrag

fawsr T g v Aft, mfeee @
s #Yy awmm ¥ fgmoag
a3 fowe sy vt B

wft ot : Gam TraT Wy & are v
oY WO g9 f1 qFW &1 A g ?

wo TH WA wifgar : 8w

femr & 1 &7 19-18 TTHRFAT @
@ f fir f@dt o m=lt R OAE
fage 1 &few faea o, oft fog @Y
war aqr 1 ¥ ag e am fean Afea
IA I T AE A ¢ T\ a
¥ T A0, FqTET FE Y T QA |

at & gg s wgn g e oag
FHZHTH FT TH T | 9 AT §
fi T 352 & Fggr @ §, AGT HT gAAT
#1 a1 &Y a1 g1 ar g, e aee
oo ¥ 1 ¥ wex g wiwe & fis gARY
HTAFE § 4% AOET A TS AR A1 §T
aFd & 1w A Amemar ¥
agwen A At W fayaw # ¥
# frgra e a1 e fRa 34T TR
art aw &1 fram qadi 1 @ea T
Tedy & 3 grTm A G oA R
@ gwF om T 7 OF A% fd
o= oo w5 farfaw o
Y = ww i 2, gw ardy from wama
#1 @ vor § 1 Pagrres oo g
€T AF A

# & s # i 1 e wwr
w ow @ g F w4 e
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[Tt T w7 difEa]

wa ¥ Wﬂ'ﬂmﬂﬁ;ﬁa|m
I ATIEG & WA FH L aF Al A,
wh fag & 3491 @ogw wwr f,
Afpr FIrEr gL A WY I e A
g 1 AT W g wew w52 6 W
& o @ wzr w0 wwRan 97 F g
FWT | AT I 46 FT FT 37 9T W
gt =T® FOT w7 qrfiee | 37 a1 grdy
avx g & erd g, 8 dET G w0
9 TITE B wew w4 X ¥ AT AAL
arfi 1 ag vk At faege st wrd
2, AfwT zoent s @ 1 0 Sfedy
T % g & it wga ar aga @
Wzt arge, o1 Wt 1% g, TS A
*3 wrzsr § s &fear, aaEn o
awala; a1 o 2 fpoard drlt T
fog or% foa % o0 TRT S W
Ty W qAT AT T F W AT AT
arél &1 FTHRA F1 AT W

ufaT T 78 armi'raﬁwifg
ure s @y 41 s gw aifs § wew
%) o=dt ui ST F, 6 Wi H, a1
WT W | gg TATE A WIEH T4 AT )
R A EF ¥ W guT AT o

ua & &7 ®1 UF 19 9o awa
T g | %1 T agt aefat
T 1 T FTH 21 5T 6 I e
At ¥ aEE W awer @ dE
i | AfeT At wwE ATE W o
aEi W= T & IEF I 7 g A,
Y qgree w7 o W g firm § 7w Y,
¥ aTT AT A § 1 AT §T FATH
wrar # &, Faerdy e serw & fop gt
agt 1 F19 AEA-ATAT wrarat F e
2 1 31 Frwr & 6 e o o v
WA T & FTOET | THA ¥ agq
o frrea 8, a7 wrfere A
# wre fran otmar & 1 ol wRfAEt AT

NOVEMBER 5, 1865
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ATt § W T@T AT w1 A1 AgT qHAA
g & 1 o g3 T & A AmEw
famr m ar at mfest & swstn &
T av o a7 ot e & ae A R
STCAT | U T AE T T e
¥ &\ I A T & 1 TWT G w0 A
7 firo &t 7 & fromn s @ feerd
efagt st gv= § O A o @oe
LS

o1 § qF $TH A A A o
fa ot @ A fazdt w #= fan
ATAT & | TAR AT I A AH (6 GA T
FIC T T & faw Aot §
& onft gere wdw v o9T ) dgr &
ox Fafem o 2t 1 77 wgw Al A,
wqt faweit §, smar frgdt 1 & fear
ST & " il # wA Al w1 oFw
famn atram @ 1 o7 ot @ A TN
o F& 7% war avarr ) faegw geEr
HTHAT FT T & | T ATH B AW T
faar mar & ot wgT A=l Ay oSanar
wgt faweft ot & 1 a2 ¥7 wrwh S End
qUel & qTd § 1 &7 v & arel wfa T i
T TEY &1 AT FE w7 A (T @7
g1 aat 3w el & fors fear om
* qur ot &+ ATOs T@ F9AT
TAT AFY AT i T2 AT T T
w0 o famr g #ga & 347 wra afa
¥ fagrases & §@ £ AEM
W FT AT T ATEA F AETRTL AT
arg fomn, 5 9\ S@ A fon a
I AR AT EAT R oF A owz S
Frgm g fr wav ew o fatnfreq e 2,
Fiforw s & oF 79L& q19 HTC GO
w35 % fag 1 & wrgAn g f Az w0
7 g7 I T TIALT I AW ) IS
FEAT 1 fes T 1 AN g 10
N1 HWHA RT AW 40T HIGH K AW &
N AT AT A AE G B oA ST
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g wTr A HATAQ AT F wE e
A G Fr AF g o3an & oAt
5 g AT (ATt O O AT
ST § AT 77 47 {4 FrddT AT R
aw A ¥ 3977 § f& ag grv T
Tt aY ag av Prdt gz aw wdtE )
crrx ot gEE w9 ogo T
AFEAT & | HAAT TR WA FOALT
FHA1 ¥ Feqfaez WA IATTEA ARY
THAT Fad T I IAR] FTT AEAT
Frad qrfqs w17 e
AT TF g FETT wTav § @ gl 2
T3 7@ 9O T T a1 A T oad
g or o & & o adt = oagn
v g 7&T oz TaAT fv AR A
Fxor g7 g #1 a4l 7 o qwer g
f= fEdr 9% ag 39 ¥ fas g o
T T W w1 R wior fR gwwt
517 ¥ 20 | ag w1 wriaw sy
W7 Ty # I et TE E
Tt & + & g g fw § # A
I A for e AT w4 ST R
wifr gATd | WA st wE wr fe
FTRT TF TR TOEQTST FT fgmm AT AT
QY fazrf agw wig AW @ & AR
et 2 A1 afaary B awdrA o od
IR AT 41 &1 O Fw 47T ) T@
aF 4o 2, TN OF J41 2 A W
IAR AT &@ew A &1 A fEToaw
e VRE R T E IR o o oG A
A1 FC & 97 ART ApATATE £ AN
¥ i w0 wadr N §3 v ad
A TAR A EIFTA IR AW
ETT T HA TEAT &

Shri Hathi: During the discussion,
several questions have been raised by
hon. Memberg from the constitutional
point of view, from the legal point
of view and from political adminis-
trative, economic and financial points
of view. 1 shal] try to reply to these
questions a5 sufficiently ss I can,

KARTIKA 14, 1887 (SAKA)
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14.24 hrs
[Mgr, Depury-SeEaREr in the Chair]
The first question was raised by
Shri N. C. Chatterji, for whom 1
have the preatest respect ang regard
as a jurist. He suid that, under Arti-
cle 356 of the Constitution iy was
only when tnere was a Ministry and
that Ministry could not function and
Government could not be carried on
according to the provisions of the
Constitution thal this provision should
rome into force. But, ag Shri G. N.
Dixit pointed out very correctly,
there is the second proviso.
“Provided that if and so often
as a resolution approving the
continuance in force of yuch a
Proclamation is  passed by both
Houses of Parliument, the Pro-
clamation shall, unless revoked,
continug in force for a further
period of six months from the
date on which under this clause
it would otherwise have ceased to
operate, but no such Proclama-
tion shall in any case remain in
force for more than three years."”
If, after six months again thig has
to be continued. then both the Hous-
es have to ratify it

After the first Proclamation, the
Assembly was dissolved.  Therefore,
at the time of the issue of the sccond
Proclamation, there was po Council
of Minister: sinee the Assembly had
already been dissolved. Therefore, to
sav that the Ministry did noy func-
ton ut (he time of issue of the second
Prociamation iz eut of question. Mr.
Dixit has very ably replied 10 that
puint and | do noi want to go fur-
ther,

Another questinn which wes raig-
rd by Mr. Rangn was aboyt hr ng
an all-party government, of the Swiss
type. Tha is an experiment and
that experiment can he made onlv if
there is some evidence to show that
this would function. W, had an ex-
pesiment of the coalition Minlstry
which failed. Even for the formation
of a coalition Ministry the leadery of
the parties, who wers called werr
not prepared to combin, together.
but there is one thing. T would agree
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with Mr., Vasudevan Nair that we
should have a democratic form of
Government. On that there is no
dispute. It is only under the present
circumstances, when Government
could not carried on according to tne
provisiong of the Constitution, that
this step had to be taken,

When I suid that people heaved =
sigh of relief, iy was not at the issue
of the Proclamation of {he President's
rule, If I had created that impres-
sion, | am very sorry and I would
likg to correct it. What I wanteq to
say wag that the administration that
was Tun by the Governor was carried
on in a way that people felt satisfied.

Some mention was made about a
slip that had occurred in the Gover-
nor's report. Shri H. N. Mukerjee
said that the two Communists were
put as belonging to PSP. Aclually
what happened was that there was a
tvpographica] error—the words ‘and
leaders of' hag been omitteq by mis-
take, [ think that clears the posi-
tion.

Shri Sham Lal Saraf (Jammu and
Kashmir); Was it the original letter
of the Governor that was circulated?

Shri Hathl: No; this was
summary,

only &

So far as Mr. Ranga is concerned,
I am obligrd to him on one point.
He gy least appreciated the work of
the Consultative Committee. So far
a5 the Swiss type of Govvinmeng is
concerncd, we shall study that; I
hav, gone through some lucrature
but 1 have not been able to po through
the whole of it. Shri Chatterji ex-
pressed his view yesterday that he
was not in favour of that. That is
one view. 1 have not gone deeply
into the subject. We are a'l thinking
now of today’s position. We have to
s the position that existed about
tw, monthy back when the decision
had to be taken or elections had to
be arranged. So that gquestion dig not
arise., But one thing is certain that
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there should be either a majority
party or if that is not possible, a
coalition Ministry, i.e., some democra-
tic form of government should be
there. On that there is no dispute.
If the present form of Governmeni is
not suitable to any particular area,
we cannot change for thay area alone;
if we have to change, we have to
change for the wholg country. In
the present circumstances, we feel
that it is not possible to do that.

Then an observation was made by
some Memberg that we bring in
Emergency here. While ay one time
the Congress President or somebody
said that we ghould have immediate
elections, it was said that Congress
wanted to take credit and get through
the elections. I may say that, if
there is any credit, it should go to
the whole nation. It wag not one
Party but the whole nation that stood
as one. So the credit goes to
thy whole nation. I would noy like
to say that iy was Congress and,
therefore, we were unanimous. The
country has shown tha it ig a mature
nation. And I would only make this
appeal: let the maturity that the
nation has shown, let it be shown
continuously, and let it noy be szaid
tha; wg wanted to take advantage of
that. But I was sorry .

Mr. Deputy-Speaker: Will he tuke
more time?

Shri Rothi: I can finish in another
ten minttes, if the Hunae ;rees

Sorm+ hion. Members: No, no.

Mr. Deputy-Speaker: The hon.
Minister will continue his reply on
Monday.

Shri Warior: He zhould reply e
the pointy we have made.
Shrl Hathi: I will reply to all.
o TH wNF Eigmr : F1 A
sara &, Are-aum FE |

Mr. Deputy-Speaker: Now we will
take up non-officiul business.
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14.30 hrs,
INDIAN TELEGRAPH (AMEND-

MENT) BILL*

(Amendment of section 5)
Yashpal Singh)

Shri Yashpal Singh (Kairana): 1
beg to move for leave to introduce a
Bill further 10 amend the Indian
Telegraph Act, 1885.

by Shri

Mr. Deputy-Speaker: The question
| B
" That leave be granted to in-

troduce a Bill further to amend
the Indian Telegraph Act, 1885"

The motion was adopted.

Shri Yashpal Singh: [ introduce
the Bill,
CONSTITUTION (AMENDMENT)

BILL—contd

{Amendment of articles 1, 2, 3, 4, etc.)
hy Shri Prakash Vir Shatsri

Mr. Deputy-Speaker: The House
will now proceed with the further
vonsideration of the following motion
moved by Shri Prakash Vir Shastri
on the 3rd September, 1885:

“That the Bill, further io amend
the Constitution of India, be tak-
en into consideration™

One hour ang ffty-nine
are left

Shri Kapur Singh.

Shri Sinhasan Bingh i Gorakhpur).
Sir, | was speaking op that day and
1 have not finished my speech. When
1 was speaking, the Prime Minister
Intervened, because he had to make
a statement at that particular time.
So I have to speak.

Mr.  Deputy-Speaker: You
not finished” You have

minutes

have
already
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taken ten minutes  You may take
one or two minutes and finish,

st fepras fog : soeme e,
34 fa7 o %g w1 a1 ¥ " e,
+fr arzat, *1 fagaw famofim § Wit
gafan = F1 w1 § 7 sANT AT
¥ fom dwr s sofeo | mw g
feafir av @, w17 29 570 97 fanT ¥,
T od wRT a0 {7 57 fadaw § mey
aar 3 mw g w1 faqT o gmy e
Flagr ag-mad ol Iw F foq s
FE AF GAAT KT IR W wgr aw
W g drg w7 oot

HA WTH WA & FEare fea
W & wgrr ot fafew mARTE A
qTAT &1 dATT wTaT & WAy 9T gy
frar ar, afsx maa £t gfaer 7 gfe
# A go fem g0 o gwA wrAl W
dzar1 A & warT 97 fe, fomwy
mnmﬂ:i’f;{nmﬁmma
oy ¥ fr 2w 9§ W & g T AR
i WY RTE 1 TR § | WA AT AN
zferor ¥ ot § g, ag g fag ow
Tt AT WA § | WA gE A
w1 WTHTC WiaT A T, @ A g4t
wzAT A gt 1 IW fegfa % g7 0% 92w
i wt wrord afewfaa geft @7 we w1
T TrE W A EAT |

qi¥T ¥ AWT LW X EWT WU
TgY g, i g ot wrer w1 A,
form sfaar & qam Fqm §, @ e
e B, & woer §) mn, e
g WO ¥ WTEIT a7 WAl €7 T
®1 | o) A, afew T qwy gy wiw AT
3wl e 7 3w & oo 1 ol a7
i g wrarT o £ w e g wdw
g §, ot T 7 e oW R
AT & sraTe o vy & Fawtor ¥ Aw

*Published in Gazetted of Inda Ex traordinary. Part II, section 2, dated

5-11-85.
1607 (Ai) LSD—T7
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[ o fegre fog ]
¥ wraitgar oY SiwEs w7 S
et )

TS AT HIHA ATATHAE W7 AAT
TTAT A0 ot ¢ | AT ATRAT ET Ay
oA wrw” A faan, e fedt i
T ¥ WTHT FEA §H NIA W CA1M-
A’ am fzmr | goEw W 9
qfeem & frv ¥ qzfaaw 2 1 QY
TRt ¥ a9 ¥ q@-feey fr A B A
W oo q6a §, Afe m ¥ o gt
o1 % \rq 13-farw &), oy aw aw
¥ Y Wit 8 1 e ) A F
¢ ¥ a8y orwen fowr 1 w4,
EATC TURTT OF WY qAAT 79 A
= & 1 feat g7 3o A Avafreen o)
ot &7 ux fafow qafeg argan 21
IEY ATAHA &4 F A0 777 AN
wgt W w1 g 2 ¢ Af ag
€17 &7 w71 & 97wz # i gw oy
% foer 7 arAEA w20 0 T w7 A
xdy fom & fr gwd /9 wmaa & qnae
T QYT F19 FH09 F) S 77, forg
# wdwrare WY qeEn A1 9o fre

t

# wefl wglTw ¥ Wi wem fe
9 ¥ w7 ag 579 g o fadg 7
*E oY ¥ & FAWT A1 F A0
A | OF WG 6T A TH AT A
THRT €1 ww W w5 g, 40 fF
wriffed ¥ gz & ) T Iaw
FHRR ¥ AT A ) FmE 9w
drtvA & At ® aagy m, ) 39 w1
por g€ rfref W3- o ¥ ey
¥ | T 7 ¥ ow §) gud we-mEa
U W GTATET | AT §S I TH-
fas 67T ox g ¥ @ o §,
aq aEt T WA FOTET g i w7
et § 1 gt o o e Feafer Y
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o & A oft WO § e oeft
TEea 1w fadae w1 fa<ig 7 &% Wiv
T F AT ST A S mfme
wTH

Shri Kapur Singh (Ludhiana): Mr.
peputy-Speakar, Sir, the Bill which
is now before the House is not only
misconceiveq but is mischievous and
must be stoutly opposed.

An hon. Member: Which Bilu?

Shri Eapur Singh: The Bill of Mr.
Prakash Vir Shastri, Bill No. 81 of
1964.

In the Statement of Objects and
Reasons of this Bill the Constitutional
and Political ills of India have been
attributed to “conversion of the origi-
nal Provinces of India into States”,
while in his supporting speech which
he made on September 3, the Mover
considers «qrarar meaY #1 famfor’ 13
the main culprit.

Let us anulyse the Statement of
Objects and Reasons to realise how
ill-conceived and mischievous the pro-
poted measure is. He makes nine
bald and bland statements in the
House and expects us to swallow them
uncritically ang arcept them as axin=
matic.

He begins by saying that what he
considers s conversion of the original
Provinces into States, has brought
with it a “train of fissiparous tenden-
cies of ever-increasing volume”, Mr.
Deputy-Speaker, “tendency” iy a dis-
position or  inclination, qualifying
things and persons, while “train™
signifies things and events externally
controlled. Does Mr. Shastri mean
that States in India engender tenden-
cies in individual citizens, or that the
very principle of federation is equi-
valent to “tendencies” that he deplo-
1es a3 “fissiparous”? He does not
make it clear, and perhaps he goes not
care to make it clear.
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“Fissiparous”, if you look inio the
dictionary, means reproduction by fis-
sion. Does Mr. Shastri mean that
political India was one organic unity
before, but our federal Constitution
has fissioned it imto numerous units?
It 50, he does not seem to have any
regard for facts of political and eul-
tural history of India.

India has always been a and of
minorities, a land of multiplicity of
cultures, and a plural society. Any
question of fissipation simply does not
mrise in the case of India.

Further on ne says that various pro-
blems, scrious problems, of “grave
anxieties” have been caused by these
wiy-called, fissiparous tendencies. These
“various problems of grave anxicties”
he does not clarify. What gre these
problems of grave anxieties which
Lave arisen just now and which did
not arise many years ago when the
process of demarcation of linguistic
States was set in motion in India? Is
it the demand of Punjabi Suba and
Vidarbh which has caused these
“grave anxieties"? I would very
:nuch like to have an answer to this
question. (Interruptions) Ang I
would not like to be disturbed by
those gentlemen who do not seem to
like what I am saying. They have
had their time and they will have it
after 1 have finished. (Interruption}.
Why is Mr. Sinhasan Singh worried
so much about Punjabi Suba, I can-
not ynderstand. [ am putting a ques-
tion to Mr. Prakash Vir Shastnn and
1 expect him to give an answer.

Shri Sinhasan Siagh: I say, nothing
of the kind.

Mr. Deputy-Speaker: Heo must not
be distracted by interruptions.

Shri Kapur Singh: Referring io
these “various problems of grave an-
xieties”, the mover says that they im-
ply ‘divided loyalty’, “loyalty to one's
State versus loyalty to India". Could
sophistry go further? The essential
pinciple of federalism is that there is
a union of two or more States under
one central body for certain perma-
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nent common objects. Is this a divi-
sion of loyalties or integration of loy-
alties? The hon. Member does not
care to submit this aspect of the ques-
tion to a critical examination, for
br::sons. which, perhaps, he knows
t.

Further on he says that....

ot g Wy pewww (3Amw)
KO WS T A1 G § Af6T grew
F worafa A g ofgd o
Mr. Deputy-Speaker: The bell is

being rung Now there u
quorum.

Shrl Kapur Singh: The hon. Mover
tells us that the federal structure of
our Constitution is tending to endan-
ger the very solidarity of India, and
adds:

“And at a crucial moment of
world consternation States now
forming the Union of India may
like to become fullfledged States
with full sovercignty and complete
independence.”

All these, if you examing them care-
fully, are hypothetical suppositions,
fanciful fears and necurotic anxicties,
completely divorced from the political
realities of the situation in our count-
ry. It is difcult to decide wheller
all this arises out of lack of cumpre-
hension or probity.

Further on he says thal, tiee federal
structure of our Constitution contuins
therein “the very germ that breeds
distintegrating mentality.” The argu-
ment of this is that the principle of
federalism is the germ that  brecds
disintegrating mentality. This  ig a
most  stariling contribution to the
theory of constitutionalism. From
Plato to Confucius, from Sukra Nit
and Artha Sastra to the present day,
governments have been conceived in
terms of ends of government such as,
‘justice’ or public good It is the
functional view of the government
which justifies the self-satisfaction of
those who do the governThg ss the



Constitution

671

[Shri Kapur Singh]

true  end of government. Thig is
disguised tolalitarianism which must
vither prevail absolutely or else it
musi fall, Such indeed is the true
impulse that lies behind the Bill be-
fore us. All power o a coterie of
individualg at the Centre and no power
1o anybody else.

Proceeding further, it is stated in
ihe Statcment of Objects and Reasons:

“....some of our trusted leaders
who are in the fulness of their
puwer and prestige will not  be
amongst us'”

And this, he thinks, is gn additiona)
argument for doing away with the
federal principle in our Conslitution
and imposing a unitary structure cn
this country. Even otalitarianism
does nol geem to suffice. It is total
Fascism and personality cult which
must rule the roost if Shri Prakash
Vir Shastri is to have his way. This
wish he expresses in Clausg 2 of the
Bill. In Clause 2 of the Bill, he
EHLEH

“India, that is Bharat, shall be
one consolidated unit exercising
absolute and undivided sovereig-
nty with full and wunhindered
powers of Government, in all
branches of administration.”

Muy ] here remind this House of the
solemn  promise  which Mahatma
Gandhi, in the year 1942, gave to.the
whole world which was sympathetic
towards the freedom of India, when
he rejected the Crips Mission's pro-
posals, describing them as a post-
dated cheque on a bank which was
under liquidation? When asked what

he  would do  with the cheque
it gt were not post-dated
and if it were drawn on a bank

which was not under liguidation, s
reply was: “T would draw thig cheque
and distribute the money to the
700000 villages of India”. Ths
Clause of the Mover of this Bill com-
pletely and absolutely repudiates the
solemn promise given by Mahatma
Gandhi to the world in 1942
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Further on he says in the Staic-
meng of Objects and Reasons:

“The threat of China, the atti-
tude of the hill districts of Assam,
have but one lesson for the
people of India. The bond of
unity should be one complete and
not dissected—namely cent per
cent loyalty to Bharat”

The argument of this is that loya.ty
to Bharat presupposes a unitary form
of government and destruction of the
federating units. I ask you: could
chicanery go further?

Oo the basis of these bald ascer-
tions, he draws two conclusions. His
conclusions are firstly that the
cost of administration will be greally
reduced gnd thereforg the federai
principles in our Constitution should
be done away with; secondly, that re-
moving the major incentive to dis-
ruption and ensuring undivided loyal-
ty in the hearts of the people for the
Indian Union can be achieved by
doing away with thre federal structure
of our Constitution. Is cost of ad-
ministration a valid justification for
fundamental constitutional changes”
And 1 aosk: are the hearts of men
governed by parliamentary laws’
Yes, this is the type of argument
whicl; the Mover of thig Bill wants
us to accept as & justification for
accepting this Bill.

To conclude, this Bill aims at crea-
ting supports for Indian solidarity
and unity suchr as ropes provide W
those condemned to be hanged by
the neck till dead. Outright rejection
can be the only true fate of this
Bill.

oft gew wx woTw : G4 @
am e gwT ur

Shri Harish Chandra Mathar
(Jalore): I have greai respect for
the hon. friend who preceded me who
spoke in utter denunciation of the
principles and objectives of this Bill
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and what it proposes to seek. In his
intellectua] flights, he has quo'ea
Mahatma Gandhi and calleg this Bill
a post-dated cheque, because if to-
day's cheque was presented to Maha-
tma Gandhi, it would be divided
among the seven lakh villages of this
country.

This Bill is absolutely nothing of
that type. As a matter of fact, if
you are to have real village republics
which would be really self-sufficicnt
and ‘ndependent, I think this Bill will
advance that cause very much. Any-
body who has some experience of this
panchayat! raj administration at tne
three levels, village level. block level
and district level, will bear me out
when I say that if there is any dis-
ruptive force there at the  prescnt
movement, it is at the State Govern-
meng level because of their political

interference and  all that, This
Bill will never stand in the way
of the goal of the village republics

coming up. I venture to submit that
1 stand here to support not only the
concept, the idea, the objective of this
Rill but T endorse every word of what
is contained in this Bill. It was very
rightly pointed out by my friend Mr.
Bhattacharyya when he gave unstint-
ed support to the concept and objec-
tive of this Bill though in his present
mood he only wanted to say: let this
be thought over, let this be the food
for tkought; let this Bill be taken up
for turther thinking and let it arouse
further thinlking in this matter so
that we can think of the India of
Harsha, of Chandragupta, of Akbar.
Whenever India was great it was one
unitary State; it was great and earn-
ed great reputation for the people of
this country.

Shri Kapur Singh: I question that
statement, Sir. It was never a uni-
tary State in the sense in which it is
now sought to be imposed; it was an
absolutist state but not a unitary
state. He is a learned man and must
be careful about his words. Coming
from anvbody else T would not have
minded it, Sir . ..
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ot mwme wredt (Ffaaeie) o
T Wy fag 71 97 £1§ 57 F wqrew
¥ {ere waa g A qu avn @ Afew
IY FEL F AW F Ag KETZ W §
AT T TGN
Shri Kapur Singh:
ing, not interrupting.

I am interven-

Shrl Harish Chandra Mathur: I am
prepared to take good intcrventions
from my friend . My fricnd is mis-
understanding it. When he thinks of
a unitury form of government, he
thinks it will be ruled from the capi-
tal of India and its edict will reach
all the corners of this country. It is
wrong conception. There are agen-
cies which will be there but these
state buundaries will be liquidated.
This idea that [ am a Rajasthani and
he is a Punjabi will not be there. 1
du not want these things. What Lre
thuse boundaries created for? If you
look into history, as my friend asked
me to look into, they are artificial
boundaries created for administrative
purposes by the British government,
Where were these bounduries earlier?
These were boundaries created for a
particular purpose and the on'y pur-
pose was administrative. I venture
to submit with the little experience
which I have of the conception and
the object that we will get rid of all
the ills which we are at present faced
with if this proposal is accepted
There are administrative difficulties
which we come across in the rela.
tionship between one state and an-
other; one state asking for this and
another area asking for that. The
whole country is one. There fs no
reason why the resources of the
country should be divided artificially
between a State here and a State
there; al] the resources should be
pooled together and distributed for
the welfare of the people as and
when they are wanted, whatever the
conditions are. ‘The only need that
we  have is for develop-
mental regions. Wherever it 1s, the
divition of India would be accord-
ing to the necessities of the power
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grid; we want a power grid which will
be suitable for the power region. That
would be the proper thing to see. Then
there are our river projects. We are
trying to see whether water should go
lo needy areas. My friend ghould
know that all the water from Punjab
is coming to Rajasthan. We are find-
ing difficulty as to how the Rajasthan
canal board should be set up; there is
resistance in Rajasthan for sur friends
from Punjab coming and scttling down
the Rajasthan canal. I cannot for &
moment entertain such a rubbish idea.
Why should not people from Punjab
go and settle down over the course of
the Rajasthan canal? This is one coun-
try. Why have difficulties arisen?
Difficulties have arisen because there is
a separate Punjab, a separate Rajas-
than. T cannot for one moment think
ithat there should be this sort of divi-
sion which is artificial and which is
standing in the way of the unity of
this country. It is absolutely in the
interest of this country that we have
a unitary form of government. We
are carrieg away by certain emotions
which are only superficial and with the
passage of time 1 have the last doubt
that these emotions which have seized
ug will be wiped out and we will feel
us one nation and one country. That
vonception will come only if this Bill
is accepted.

I will conclude in & minute's time,
Mr. Deputy-Speaker if you so desire.
You will remember that when we
formed linguistic states, ] was perhaps
the one solitary excoption in the Rajya
Sabha talking agminst the formation
and division of Indla into linguistic
states. I know that most of the friends
—1I said then—who are advocating the
division of India on linguistic basis
are patriotic people who had suffered
in the emancipation of the country. I
um & small fry but I feel that we are
going the wrong way and wrong direc-
tion. Today I find thoee people who
were in the forefront of that move-
ment, persons llke Mr. Jayaprakash
Narain and others, saying that they
are having second thoughts aboul the
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whole thing. They had made a mis-
take in giving support to such an idea.
1 em sure this artificial division of this
country, barriers beiween man and
man, between me and Mr. Kapur
Singh, must be abolished; the earlier
it is done the better, and so I give
my full support to Mr. Shastri's Bill.

Mr. Deputy-Speaker: The hon.
Minister wants 20 minutes to reply; he
will be called at .50,

Dr, M, S Aoey (Nagpur): There
are a number of members wanting to
speak. We may agree to extend the
time.

Mr, Deputy-Speaker: The time for
this Bill had been extended by two
hours. So, he will be called at 3.50.
Shri Kashi Ram Gupta may speak; he
will take about flve minutes.

! wytT® g (9F47)
Imeas wgred, § oft sweE e
¥ fam a1 qgieT & wwdw w37 & ol
LA A
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Shri G, N. Dixlt (Etawah): Mr.
Deputy-Speaker, Shri  Prakash Vir
Shastri deserves all praise for having
brought this Bill and for having
drawn the attention of the House to
the need for examination of the Con-
stitution basically. In every demo-
cracy, as the Prime Minister wvery
rightly said while rcplying to  the
first debate on the no-confidence
motion, there has to be a re-thinking.
The Constitution was passed in 1850,
and during these 15 years, we have
experience about where the correc-
tions should be, what the difficulties
are and where the Constitution needs
to be amended.

1 have looked into all the amend-
ments, that have been passed up till
now, of the Constitution. They were
passed as and when any difficulties
arose and was faced by the Govern-
ment. 1 saw out of them that there
were three amendments which were
necessitated only with regard to the
high court judges. In one case, the
age of the additional high court
judges was raised to 60; in another
case, they were permitted to practise
in the Supreme Court and in the high
courts where they have not worked
as high court judges. In three other
amendments on the principle which
perhaps Shri Shastri has advocated In
this Bill to be brought into action,
certain matters were brought from
the State list to the Concurrent list
or were brought from the State list
to the Union list. ‘The purpose of
amendment Acts Nos. 3, 5 and 6 to
the Constltution, was only to put one
subject from the State list to the
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Concurrent list or the Union list. The
difficulty was found that the Centre
required more power. Therefore,
this august House has recognised this
in principle,—that from experience of
the working of the Constitution, it
has been shown that this Parliament
requires more power in many
matters. Therefore, so far as the
basic question is concerned, which is
behind this Bill, it has been given
recognition here. So, a number of
amendments that we have passed
were with a view to make the laws
valid. The State laws which would
have been otherwise invalidated on
account of the Constitution were vali-
dated by a number of amendments
and a number of amendments had lo
be brought before this House omly
for placing the various territories like
Goa, Daman and Diu and Pondicherry
in the Indian Union.

Up till now, all amendments have
come in on account of the necessity
to solve the difficulties as and when
they arcse. During the 15 years, the
question of considering these amend-
ments basically did not arise, because,
though our Constitution-makers
were very wise people, very learned
people, our Constitution was framed
on the basis of an ideology: we
adopted something from the United
States of America; something from
the United Kingdom; something from
Australia and something from New
Zealand and other countries. What-
ever our Constitution-makers thought
would be best for our coumtry, we
adopted. We adopted the Cabinet
system of government from Great
Britain; we adopted the federal
system or structure from America,
though the two things were entirely
different. There was no federal
structure in Britain and no Cabinet
system in America. We have seen
from experienec of the 15 years
where the difficulties have arisen and
what changes should be made. The
times has come when we should
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examine our Constitution basically
from that angle.

Now, in spite of all the arguments
that were advocated yesterday on the
floor of this House on Kerala matters,
about new elections now and a gene-
ral election after one year, the peoples
generally feel that if it were possible
that we should have a general elec-
tion once only, in five years, then,
the administ-ation could work, func-
tion, for the development of the coun-
try for the rest of the time; let there
be no no-confidence motion in  the
Chief Ministers or the other Ministers
in the various States; let there be no
wrangling of the ruling party every
day. The people feel that much time
is being wasted in trying to uproot
the Chief Minister or any other
Minister of the State and trying to
put someonc else into power and so
on. All this would be avoided if we
had the presidential system. The
President of America is elected once
in four vecars; after all, no one could
challenge that Aemrica is not a demo-
cratic country. The President, having
been elected for a period of four
years, enjoys the executive power.
He cannot be set aside from that posi-
tion. After the perind of four years,
he goes again to seek the vole. We
#hould also consider whether our
Constitution meeds any change in this
respect

I think another private Member's
Bill to amend the Constitution is also
coming before the House, We have
changed the age of retirement of the
high court judges. Now, in this
Constitution, the provision is, if there
is a judgment of variance and if the
valuation is Rs. 20,000, then the client
has got a right 1o go to the Supreme
Court in appeal. But if a man is sen-
tenced to death and even if the judg-
ment is of variance he has no right to
go in appeal. Even if his life is in-
volved he canrot go in appeal to the
Supreme Court. This point was not
in the minds of the Constitution-
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makers then. Now, g0 many points
have arisen and by experience we find
that there are difficulties. So, after 15
years, the time has come when all
these questions should be considered,
Just one point has been raised by Shri
Prakash Vir Shastri in thig Bill; so
many other points have struck the
mind of Members of Parliament in this
Houuse and in the other House, Those
points must all be cxamined, There-
fore, I appeal to the Law Minisler Lo
take up this issue and to appoint a
commiltee 1o consider thege points
basically and see where the changes
in the Constitution are needed.

Similarly, T appeal to Shri Prakash
Vir Shastri that hg could convene a
meeting of all those prople who are
thinking of certain amendments lo the
Constitution, and form a Committee to
suggest the changes by themsclves.
You remember the Nehru report of
those days. Pandit Motilal Nehru was
nowhere among the cons'itution-
makers. But yet the Nehru report was
drafted. Thercfore, all those Members
who are interested in a re-thinking of
the Constitution should join and evolve
a Constitution and then we can all
press the House to consider it. There-
fore, what is needed is not that we pass
this or that. Let us pass a Bill once
for all and make a change.

With these words, I thank Mr.
Shastri for bringing up these points be-
fore the House,

ft Fo Ho fwwdt : (weHtr)
ITwE AgreE, & T fragw @
Fadgq war § o+ for wrar # AT
wqx fog A gt farg frnr & 70 )
A KR QU0 ATIAT g o v o fardr
frgra ot To% o7 a7 W A% F Mo
wgr &1 wrfww w7 & o

a7 7% fagrer 9 fs wromnd &
wrar gt & f wrowwd ow w2 g
gq ¥ am 2 fear gfew s fean,
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Dr. Sarojini Mahishi (Dbarwar
North): 8ir, 1 very well appreciate
the pious desire of Prakash Vir
Shastriji, which is behind this Bill
But 1 do not understand how this re-
medy suggested by him will go to
make the solidarity and unity of the
country stronger. After due thought,
the decision was taken that India
should have & federal form of gov-
ernmenl. Whether India has got a
thorough federal form of governmant
or not is a different question. You
will be surprised to know that many
times the question is put to the LL.B.
students whether India has got a
federal government with unliary
. features or a unitary government
with fedara! featurss. It does not go
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to prove thal India has got neither
federal nor unitary form of govern-
ment. The Government of India
cou'd not give up the federal form of
governmen: with certain unitary fea-
tures due to certain reasons, because
the Government of India was accus-
tomed to a unitury form of govern-
ment angd unitary rule. After that,
the high-powercd Cabinet Committee
under the leadership of Pandit Nehru
in 1947 submitted the reporl that in-
spite of the fact that there may be
the argument that the Centrul Gov-
ermment may grow weaker on ac-
eount of decentralisation ol powers,
at the same time it wnos thought quite
necessary that the units also should
be given greoter powers. According
to the Government of India Act of
1935 sutonomy was thought of being
given to the different units. Whether
it wos full sutonomy or not was &
different matter. But the autonomous
units were supposed to hand over
certain powers to the sn-called Cen-
tral Governmenl then cxisting. Sub-
sequent to our independence, our ob-
jective was to have 8 federal
form of government where autonomous
units having all the powers should be
able to hand over certsin powers to
the Centre, to the tederal government,
in order 1o carry on the smooth ad-
ministration in certain matters. This
thing har alrendy been done, Even
though we are following to a very great
extent parliamentary democratic type
of conventiong in our government we
are following to a very great extant
conventions in the Presidential form of
government also. But essentially we
are cutting a via media between the
two, following certain principles and
conventions of the Cabinet form of
government and certain principles and
conventions in the federal form of gov-
ernment, because of the very fact that
the so-called autonomous units in India
are not sutonomous to the extent that
autonomy {8 expected ay & pre-requi-
gite for the federal form of government.
Secondly, we have a third 1st called
the Concurrent List wherein although
the Con'ra) Government of the federal
government and the State Government
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can both legislate in cuse of conflict
between the two it is the federal gov-
ernment which is to prevail. Again,
there arc emergency provisions also in-
eorporated in our Constitulion, that in
case of any emergency, in case the in-
ternal peace and order within the
couniry are threatened op account of
external apgression or internal dead-
lock, there is the pruvision that the
President can declare a state of em-
ergency angd take away all the powers
in the whole country or in any part
of the country.

Constitution

Therefore, in order fo strengthen the
federal government, if this federal
government can be converted into a
unitary form of government during
times of emergency and if during nor-
mal timeg these autonomous units are
given the autonomy to exercise their
own powers, to haye their own rights
and also to exercise full autonomy as
independent units, 1 do not understand
what harm is there.

As 1 said, I do appreciate the pious
desire of Shri Prakash Vir Shastri, but
it doeg not mean that because we have
o federal government there is no inte-
grity in the country, there is no unity
in the country, there is no solidarity in
the country. I wish to remind him of
the saying: afz yn TR —diver-
gity in unity and unity in diversity.
The whole world is based on that. Even
if there is a unitary form of govern-
ment, does he mean to say that there
would not be any such divergence of
opinion in the country, divergent way
of thinking in the country? Does he
mean to say that there would not be
any such diversity in case there ia such
a unitary form of government? In
epite of all these things there is unity
in the country. In spite of all this
diversity, in spite of all the autonomy
given to different States, our only
anxiety i3 that the units should be in-
dependent to a very great extent, they
should be autonomous in the fullest
sense, in the true spirit. 'We have gone
to such an extent as to have
a federal form of government. We
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have chosen the via media between the
federal form of government and the go-
calleq parliamentary system of demo-
cracy. We have altogether found &
unigque form of Constitution. We are
having three lists—the Federal List,
the State List and ‘the Concurrent
List. So many powers are vested in
the federal government. There is pro-
vision that in case of any conflict the
federal government is to prevail. There
are also emergency powers vested in
the President. With all these provi-
sions, I do not know how our Consti-
tution is going to be appreciated by
the world,. We are not very much
concerned with that, But, as the mat-
ter slands today, we have gone
s0 much ahead with our Cons-
titution that in its wvery preamble
it is said quite clearly: “We, the peo-
ple of India, having solemnly resolved
to constitute India into a sovereign
democratic republic and to secure to all
its citizens: justice, sorial economic
and political; liberty of thought, ex-
pression, belief, faith and worship;
equality of status and of opportunity;
and (o promote among them all frater-
nity assuring the dignity of the indi-
vidual and the unity of the Nation;...”
If we are going to achicve all these
things I do not understand why we
shall have to go back and think again.

One of the hon, Members remarked
that some leaders are already thinking
that they ought to have given a second
thought over the linguistic reorganisa-
tion of the States. I am not talking
here about the linguistic reorganisa-
tion. I am talking about the autono-
mous units that go to form the federal
form of government. Linguistic reor-
ganisation is the second stage in the
formation of autonomous units. Om
what basis the units are formed is a
different thing. Formerly the units
were there, autonomy had been given
to those units and those auto-
nomous units came together for
certain purposes. That was a pre-
requisite for a federal form of gov-
ernment. But the native states stood
in the form of impediments for the
unity of ihe country. The merger of
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these native states with the federal
form of government was a great
thing achieved by our Government.
Therefore, | do hope that this Consti-
tution will be very much appreciated.

Mr. Deputy-Speaker: Dr. L. M.

Singhvi—
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St gen W wewrg - & Femia
s g fx n fadew & faom o
ap fear o | WO AT F MY
i qg g Ageagr fawa §

Fq.cq% AT : Tie fAwdr |

pr, L, M. Singhvi (Jodhpur): Mr.
Depuly-Speaker, Sir, 1 would very
much have liked to speak &l some
length on this subject of fundamen.
ta] importance, but it is not possible
1o express oneself adequately in o
<hort span of time on & subject of
such vita) importance and of such
wide-spread implications in  our
national life. In the alternative,
therefore, 1 would rest content by
suggesting Lo the House, and suggest-
irg to the hon. Deputy Minister who
is io reply to this debate. to agree to
permit this Bill for circulation for
«liciting public opinion.
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There is no denying the fact that this
Bill embodies a thesis which has ac-
quired an increasing edge among the
intellectuals of this country. It is diffi-
cult to say as to how far one can go
along to support this thesis for this
invelves a fundamental change in our
Constitution and a fundamental change
in the system of administration and
Stale organisation that we have in the
country. But there is no denying the
fact that the thesis which Shri Prukash
Vir Shastri has propounded through
this Bill is a thesis of signal impor-
tance. I am quite sure that if this is
recognised by the Government no harm
would be done if there is an open dis-
cussion through out the country on this
issue of great and wide-spread impor-
tance. I hope, Sir, that the hon. De-
puty Minister would be rcasonable
enough to accept this suggestion and
to agree to circulate this Bill for elicit-
ing public opinion, because it iz not
right, it is not appropriate to throw
out a Bill such as this in a summary
fashion. The Bill has attracled very
considerable attention in this House.
Hon, Members have expresscd them-
selves strongly, and though I am not
persuaded to express myself categori-
cally in support of thiy thesis I would
say that the thesis deserves close scru-
tiny and study at the hands of the
country once again.

Sir, when we adopted the federal
framework of government we did so in
the hope that the integrity of the na-
tion, that the unity of the nation would
not be undermines by the {federal
frame-work. There is no reason why
what has actually come to pass should
have happened, but the fact remains
that fissiparous forces in the country
have been gaining ground. The fact
remains that people have not thought
even twice of undermining the unity
and the intergity of the nation in the
nome of regional intcrests or territo-
rial claims. I am a votary of a deeper
federal feeling than is merely expres-
eed through a State organisation in the
form of a federation. In a country
which encompasses almost a wide range
of diversities, there is no denying the
fact & deeper federal gquality which
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makes for accommodation, which
makes for mutual consideration, which
makes for tolerance on a country-wide
basis has to be the fundamental tenet
of our national life. But, in the name
of federalism or in the name of State's
right or territorial claims, or the rights
of minorities we cannot allow the unity
of the country to be truncated, we can-
not allow the picture or the vision of
India that we have envisioned, that we
have harboured, that we have nursed
to be destroyed. There is no doubt
that even in terms of administration
the country has suffered considerably
because in the name of federalism, in
the name of State autonomy, irrespon-
sible claims are made or responsibility
is denied. I should like to cite before
the House what a renowned former
Chief Justice of India, Shri Mahajan.
had to say on this. Of course he is a
very firm believer in the unitary con-
cept of State, bul what he says in res-
pect of the development, political deve-
lopment, in our country is certainly of

great importance.  About hiz  home
State, Punjab he says:
“The last ten years unfold a

tale of intrigucs between political
groups and aspirants lo  political
power seeking an opportunity to
pull down ong another, In short,
the histor, of ten years is one of
the accession of power or downfall
of three politicians  intriguing
against one mnother and divided
into groups, though belonging to
the same political party. Nothing
gets going withoul greasing some-
one's palm or getting a ‘sifarish’,
Most of the time of our Ministers
{2 speni on the road between
Chandigarh and Delhi and in giv- ~
ing endless harangues.”

About Delhi at that time, he said:

“There is a cry for an autono-
mous state for the benefit of Delhi's
intriguing group of politicians.
The metropolis is degenerating into
a slum, instead of becoming a
paradise, as a result of their ad-
ministration. The residents have
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been drinking contaminated water,
electricity fails every now and
then. Health services are not
worth mentioning and now food
and milk are scarce. No greater
misfortune will fall on the Delhi
citizens than the one of again mak-
ing Delhi into an autonomous
state.”

1 would not say that autonomy is im
itself a bad thing or that autonomy in
itself is the fountainhead of corruption
or of inefficiency. But the fact re-
mains that the counter-pulls in the
direction of selfishness, in the direc-
tion which is a direclion contrary to
national purpose and national unity
have tended to dim the picture of na-
tional unity, to dim the national re-
solve and national unity.

In that context, in that perspeclive
of things, I would say that Shri Pra-
kash Vir Shastri seems to have a kind
of built-in political radar in bringing
about a Bill for the consideration of
this House. He has rightly gauged the
feelings in the minds of people every-
where in the country and I think his
Bill deserves very close and respectful
consideration in the House,

1 would say that the spectrum of
federalism in our country is a very
anomalous spectrum. No proper study
seems  to have bheen made of
federalism. Whenever a  State
Government does not  want to
do a thing, it would invoke
the reason that the Central Gov-
ernment is not willing to come for-
ward to assist it. Whenever the Cen-
tral Government wishes to evade res-
ponsibility, it would say that the mat-
ter is within the realm of responsibi-
lity of a State Government. This divi-
sion of r ibility has tended, by
and large, to evasion, inefficiency and
inertia on the part of Government.
What I would say is that there
should be a more functional division
of sovereignty in the country, rather
than mere territorial and subject divi-
sinn of sovereignty in the country as
found in the federal framework of
our coumtry.
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I would not like at this stage to ex-
press myself on the various merits of
a federal system or a unitary system.
We are ourselves called a quasi-fede-
ral system, a system which is closer
to the unitary system. But we still
have a lot of trappings of the federal
system which makes for inertia, which
makes for inaction. I would plead with
the Deputy Law Minister who is to
reply to the debate that he should
secept the circulation of this Bill for
eliciting public opinion 50 as to enable
this country to review and to take a
refreshing look at the problems which
have been engendered with federalism
in this country and how we can cope
with those problems.

Shri Sham Lal Saraf (Jammu and
Kashmir): I heartily thank my learn-
ed friend, Shri Prakash Vir Shastri for
drawing the attention of the country-
men to this important aspect of our
Constitution. I can say with a full
sense of responsibility that no Consti-
tution can be the last word, whenever
it might have been framed. It is al-
ways subject to correction, always sub-
ject to re-thinking. As my learned
friend, Shri Dixit, has said, the time
has come when there should be some
re-thinking un this subject.

1 remember distinclly thut when the
Britishers were thinking of giving some
sort of responsible government to this
couniry they always thought how they
eould gradually try to divide the peo-
ple in as many ways as possible,
Therefare, they brought in provincial
autonomy and that sort of thing. I
know that the time at my disposal is
limited and that I cannot deal in detail
with this subject. I would say that be-
fore 19468, before the Muslim League
concelved the idea of Pakistan and
they were not certain that the future
constitutional set-up would be that
India would be divided into two, India
and Pakistan at that time the framers
of the Constitution were thinking in
terms of the 1835 Act which envisaged
that the provinces will be more auto-
nomous and there will bg n loose type
of federation at the top on which the
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future edifice would be built. There-
fore, after mttainment of freedom and
very much conscious of this, our fra-
mers of the Constitution, our leaders
and ploneers thought how they could
weave a better type of federation with
a stronger government at the Centre.

With the limited experience that 1
have of the working in the States [
would personally feel that the Statcs
should be stronger and that they
should have necessury powers, But 1
am absolutely of the opinion that in
the present set-up, as things are, il is
absolutely necessary that our Gov-
ernment, while it may not be exaclly
a unitary sort of government, should
be ubsolutely strong at the Centre so
that it con hold its way all over the
country. As Shri Mathur has eor-
rectly pointed out, the country i1s now
going in the Community Develop-
ment way. That is to say. the powers
in the country are being dccentra-
lised, Formerly people believed that
the power would percolate from the
top. But in the actual functioning of
demorcarcy it should come up from
below,

My hon. friend, Shri Kapur Singh.
has spoken on this subject. 1 would
respectfully submit to him that once

upon a time I was also thinking like
him. Tt ig the sheer outeome of !.ho-
feudal type of thinking. If we think

wiscly and correctly 1 would say that
it is impossible now for any State to
function without the co-operation of
the neighbouring States, As rightly
pointed out by Shri Mathur, at that
time we had mno conceptlion, even
Gandhiji hag little conception of the
situation that was likely to arise. That
is why he said that linguistic Sta'es
be set up in the country. At that time
there was no conception that the coun-
try could be developed in such a fine
manner. Today giant multi-purpose
projects cannot be thought of in terms
of small States. Taking his own Slate
of Punjab, let us consider the Bhokra-
Nangal project. I it possible for Pun-
jab to consume all the electricity that
iz generated by that project? No. It
is consumed by the neighbouring
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States. So, in the new concept of
things, unless we look upon the coun-
try as a whole the country cannot
develop physically, mentally, materi-
ally or linguistically, It is felt in the
«ouniry that we should have one na-
tional language. I am absolutely cer-
tain that as long as we have linguistic
provinces it will be almost impossible
to develop one national language in the
country.

Shri Prakash Vir Shastri by his Bill
has provideq us with an opportunity
fo have some re-thinking on these
matters. It is a very very precious
opportunity,

Maybe, this very Bill may not be
accepted in the manner as has been
provided, but let the Minister, if he
thinks proper, accept that this matter
be circulated for eliciting public
vpinion as some of my friends have
faid. There are a number of aspects
that will come into this because new
things have come before us, new
dangers have come before us. Nobody
expected that Pakistan will be such
u lerrible danger for us. Not even
our great leader, Jawaharlal Nehru,
ever thought that China will ever be
our  enemy., But today that has
absolutely changed our mind and our
thinking.

As far as defence s concerned, all
round—not only on the northern and
eastern borders, but on our entire
seacoast—we have got to be very
carcful about that, I would say,
gbout a number of things—commerce,
trade, industry, irrigation—about
everything a re-thinking is nccessary.
How ao we do it? 1 requear the Gov-
ernment that they give a lead in this,
May I expect that the hon. Minister,
who will reply to the debate on this
Bill that has been moved by my hon
friend, Shri Prakash Vir Shastri, will
at least give an indication of the mind
of the Government, that in these
matters they would certainly prefer
10 re-think?
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Eighleen times our Constitution has
been amended. Why? Because it
was the need of the hour; because it
was the need of the day. Even after
that in these last few months our
minds have been revolutionized and
in this revolutionized thinking in the
ontire country, thinks may not be
there which we expect.

With these few words, I hope, the
Government will fully consider the
Bill that has been moved by Shri
Prakash Vir Shastri.

Shri Vasudevan Nair (Ambala-
puzha): Mr. Deputy-Speaker, Sir, we
are passing through a period of re-
thinking and now I heard from my
colleague, Shri Saraf, that in spite of
his very long experience and lessons
that he derived from that experience,
he is prepared to re-think on this issue
also due to certain recent happenings.
So, there is a wave of re-thinking now
going on in the country and, I am
afraid, in this wave and onrush many
Iessons that we learnt through very
hard and long experience are being
forgotien.

Of course, it is true, as Dr, Singhvi
has said, that our friend, Shri Pra-
kash Vir Shastri, has drawn our
attention lo a very important subject.
The subject is, of course, very im-
portant and because of that we should
be very careful also in dealing with
such subjects. In a lighthearted,
manner we cammot tackle such ques-
tions.

Fundamentally at least, our Party
has always believed and even today
we believe that in India we can have
a sirong, efficient and  effective
administration only on the basiz of
the willing ro-operation of the people
inhgbiting the various regions of our
country. There can be no guestion of
imposing something on any part of
our country, let it be a very small
region and let the population be very
small. Let us not forget that fact
and then dream sbout things and
dream about organising our life—
sdministrative, political, cultural and
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all that—by forcing something down
the throat of our people.

1 think, what is forgotten is the
historical background, the traditioms
and the developments that took pluce
over centuries and how we came
together. All this is forgotten when
we think of some shortcut to remove
many of the ills that we face. Of
course, we have many problems.

We have very often heard many
people speaking against the re-
organisation of our States on linguis-
tie basis. I could never digest that
argument. I should ask such friends
to imagine how we could pull on with
the old Presidencies left by the
British. What would have happened?
Could we live in peace, after all,
with .s0 many States with people
speuaking various languages and hav-
ing various degrees of development as
far as the economy is concerned and
with so many other guestions Was
it not a confession on the part of
Government itself when it decided to
have, for cxample, Maharashtra and
Gujarat? They tried to put these two
States together with the force of
arms and what all things happened?
There was a blood-bath. But, after
all that, the Government itself had
to come forward and say, ‘No, we
have to take a different decision”, We
are seeing the experience of the Gov-
cernment now trying to think about
the question of Punjab agein. All
along, the Government was taking up
a position which now, I think, they
will have to change. Personally 1
have no doubt about it. How the
change will take place and in what
direction is a different matter; but, at
least, now it is kmown to all concern-
ed, including those in authority, that
they just cannot impose something on
the people of Punjab. That senti-
ment has to be taken into considera-
tion. From our point of view. our
complaint  and, perhaps, charge
against this Government is that in
spite of the instructions left by the
wise framers of our Constitution, this
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Gm_mmmenl. during all these years is
trying to take more and more power
from the States, )

Actually, many States were feeling
that they were just reduced to the
pusition  of municipalities As a
matter of fact, a Congress Chief
Minster of my Stale, before he was
sent out of office, very recently said
in the Assembly itself in reply to a
question, when there was some talk
of an all-India service far Education.,
"I am opposea to it; I am a Congress
Chiel Minister but I am opposed W
it because already, I find, we State
Governments are just like municipali-
ties”. These are his own words. We
know, how the Central Government
found il so difficult about the Al
India Education Service or higher
education becoming the responsibility
of the Centre. Except for the Gov-

ernment  of Punjab, all the other
Governments are  opposing it tooth
and nail. That is the experience.

They are Congress governments. The
Central Government is a Congress
government.

Sao, it is a8 question which has to be
considered even above the parly
level That is why even the Central
Government is finding it practlcally
difficult in such matters as the orga-
nisation of more and more Central
services, So, this is a fleld in which
we should tread very carefully. 1 am
even against the suggestion of Dr.
Singhvi that at this time we should
leayve this matter for a discussion and
debate in the country. At least, this
is not the time for that because this
is a very touchy problem and we
should understancd that this is not
a question on which you can have
a majority decision In this country.
Let us be clear about that Mayba,
Shri Prakash Vir Shastri's opinion
may have majority support.

Shri Harish Chandra Mathar: We
will have unanimity.

Shri Vasudevan Nair: In India, as
it is constituted today, majority
decisrions cannot apply 10 such ques-
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Sons. So, I want to tell our friends,
who have come forward with very
good intentions—I do not, of course,
question their motives; they have very
good intentions—but, with all that, it
ls a very touchy problem and now
at least we should not try to open
this issue for a debate and discussion
mn this country.

The Minister of Rebhabilitation (Shri
Tyagl): May I just contradict one
thing that my hon. friend has said,
namely, that all the State Govern-
ments have opposed the organisation
of the All Indla Education Service?
That is not @ statement of fact.
Factually speaking, most of the Gov-
ernments have agreed.

Shrl Warlor (Trichur): Only most,
even then.

Shrli Vasudovan Nalr: I said about
higher education becoming the
Centre’s responsibility.

The Deputy Minister in the Minfa-
fry of Law (Bhri Jaganatha Rao):
Mr. Deputy-Spcaker, Sir, 1 have
listened with great interest 10 the
debate on this Bill. Shri Prakash
Wir Shastri's Bill has given food for
thought and the whole House had
some intellectual exercise. I am sure,
this idea which he has thrown up
will be seriously debated by the
people ak large.

But, having heard the arguments
advanced by various hon. Members,
who took part in the debate, I do not
feel and 1 am not convinced that a
time has come when we should change
the very structure of our Constitution
which we the people of India had
given unto ourselves on the twenty-
sixth day of January, 1050, The
main argument as stated by him in
the Statement of Objects and Reasons
(L

“Conversion of what were
originally provinces of India into
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States, has brought with it a train
of fissiparous tendencies of ever
increasing volume and magnitude
and various problems of grave
anxieties”.

This seema to be the main argumend
for bringing forward this Bill W
change the wery structure of ouc
Constitution,

Sir, the Chinese aggression in 1968
and the Pakistani aggression in 1966
have enabled us to prove to the whole
world that this country which con-
sists of 470 million people speaking
different languages and having differ-
ent creeds can meet the aggression
as one man. The Indian people feed
that they are Indians first and lasr.
It is but natural that, being human-
beings, there are bound to be some
differences of opinion and, therefore,
there may be some disputes., That
does not mean that this Constitutiom'
is responsible for creating any
fissiparous tendencies. What guaran-
tee is there that the moment you
have the unitary type of Government,
these fissiparous tendencies will not
exist in the country? Therefore, his
argument is basically unsound and if
the Bill is framed on that argument,
my submission iz that it cannot stand
scrutiny.

Let us go into the history of our
Constitution. The system of federal-
ism was int oduced for the first {ime
by the Government of India Act, 1508
and before that, under the Govern-
ment of India Act, 1819, there was
only the unitary type of Government
with provinces which were called
Local Governments and they ‘were
the apgents of the Cent al Gowern-
maent. They had no powers worth
the name. For the first time, in 1935,
the provinces were given some sort
of sutonomy. That was the type of
Government that was functioning till
we got opur Independence in 1947,

Curs is a wvast country with 4TD
million people, Let us examine
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whether it is possible for a unitary
type of Governmaent to govern the
entire country. It is not practicable
nor possible to have in India a purely
unitary Government like the Gow-
ernment of the United Kingdom
where there is a singls Legislature,
that is, Parl at  Westminst

and a single Government at White
Hall. Even if we revert to the
unitary system of Government, it
would not be the unitary system of
the British iype but it would have
to be a unitary system of the pre-
1835 type with Provincial Legisla-
tures and Provincial Governments
exercising functions over a wide field
of legislation and administration by
virtue of devoluticn and delegation.

Then, the next question is, when
the State Governments have exercis-
ed au‘onomy in the fleld of adminis-
tration, both legislative and execu-
tive, fo~ the last 15 years, and huv-
ing advanced so far, whether it iy
really possible or desirable to with-
draw those powers from the State
Government® When the Constituent
Assernhly discussed this guestion, the
Union Powers Committee which was
presided over by our late  Prime
Minister, Shri Jawuharlal Nehru,
ohsrrved in it Supplementary Re-
port died 5th July, 1947, that:

“ . . e are quite clear in
our minds that there are manv
matters in which authority must
lic snlely with the units and that
to frame a Constitution on the
basis of a unitary State would be
a retrograde step, both politically
and administratively. We have,
aceordingly, come to the conelu-
sion——a conclusion which was also
reached by the Union Constitu-
tion Committee—that the sound-
est framework for our Constitu-
tion is a Pederation with a strong
Centre

‘This was accepted by the Constituent
Assembly,

With your permission. I would like
to go through the various articles of

{Amdt.) Bill bare ]
the Constitution which go to shaw
thai the power is really with the
Central Government, the Union, and
nwt with the States, 30 thed the Uniom
can vontrol every Btate, so that op
State can gu out of ile demarceisl
fleld in exercising Ha powers ané
responsibilities.

Let me firat take article 3 of the
Constitution which says:

“Parliament may by Iaw—

() form a new Blate by
separalion of territory from
ony State or by uniting twe
or more Staies ar parts of

States or by uniting any
territory to a part of any
State;

(b) increase the ares O umy
State:

te) diminish the area of oy

State;

(d) alter the houndaries of any
Stale;
(e} w'ter the pame of any Stute;"

My friend Mr. Mothur was suving
that these provinces were not ea~ved
vut on any scientific basis but sonie
boundaries e lixest for adminis-
trative s, It may e true bul
the lan,uaee  furmed the principsd
tactor for constituting a State. Thesy
administrative boundaries are 1o by
treated as hyphens that unite wwi nod
ag dashes that divide. Rajasthan is nal
a separate country; Punjab is not @
separate country.  All these States urg
units of the ssme country, that 1
India. Simply becouse some Stalr
Governments ex'<t, 1 does not mean
that the Statey are entirely seprate
entities.

Shri Sham Lal Saraf: The approach
should be positive and nol negative,

Shri Jaganatha Rao: I am putting
a positive view. The positive view
is, let us not feel that we have fniled.
The period of 13 years is oot fou long
a period in the history of the natiom.
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Let us work it for some more years.
MWhencver an occasion has arisen, in
the past, we came forward with an
amendment so that the necessary
‘puwers are tuken over by the Centre.

Then, there  are  other  articles
whi*h really go to show that the
Union Government is more powerful
than the State Governments. Under
article 155 of the Constitution, the
Governor who is the executive head
of & State is appointed by the Presi-
dent of the Union and under article
156 he holds office during the plea-
sure of the Presidenl. These provi-
sions  have impurtant implications.
As every act of the President is done
in exercise of the oxecutive power
of the Union, the appointment,
removal and dismissal of a Governor
are nothing but acts done in the
exercise of the executive power of
the Union. Therefore, as the execu-
tive power of the State vests in a
functionary (Governor) subordinate
to the President, the executive power
of the Union and the executive power
of o State can hardly be regarded as
voordinate but in a irue and real
federation the executive power of the
Central Government and the execu-
tive power of a component unit are
coordinale and equal.

Again, by article 160, power has
been conferred upon the President of
the Union to make provision for the
discharge of the functions of the
Governor in certain contigencies.

I now refer to article 171 under
which Parliament may by law entire-
ly change the composition of the
Legisiative Council of a State having
such a Couneil,

Under article 249, Parliament has
power to legislate for any specific
period with respect to any matter
even in the State field it a resolution
has been passed by the Rajva Sabha
declaring that it is necvsiary or
expedient in the national interest
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that Parliament should make
with respect to such matter.

laws

Under article 250, Parliament has
power to make law with regard to
any matter in the State List while a
Proclamation of Emergency is ir
operation. .

Under article 254, the power of
Parliament over the concurrent fleld

averrides the power of the State
Lepislature.
Under article 256, the executive

power of every State shall be so
exercised as to ensure compliance
with the laws made by Pavliamum
und the executive power of the Union
shall extend to the giving of such
directions to a State as may appear
to the Government of India to be
necessary for that purpose.

Article 257 lays down that the
executive power of every Slaw shaul
be so0 exercised as not to impede or
prejudice the exercise of the execu-
tice power of the Union and the
executive power of the Union shall
extend to the giving of such direc-
tions to a State as may appear to the
Government of India to be necessary
for that purpose.

Under article 275, the Uniou gives
grants-in-aid to the States.

Now, I come Lo the emergency pro-
visions of the Constitution, which ar»
mentioned in articles 352, 353, 355 and
356. Under article 355, the duty has
been laid on the Union to protect
every State against external aggres-
sion and internal disturbance and to
ensure that the Government of every
State is carried on in accordance with
the provisions of the Constitution.

16 hrs.

Under Article 356, the President
can, on receipt of a report from the
Governor or even otherwise assume
to himself all the functions and



705

powers of the Stlate Government by
abrogating the State machinery if he
is satisfied that a situation has arisen
in which the government of the State
cannot be carried on in accordance
with the provisiing of the Constitu-
tion. All these are drastic powers
sonferred upon the Union and they
positively and definitely place the
States—the component units—in a
position of inferiority end subordina-
tion.

Article 365 is an importunt one. It
lays down that, where any Statc has
failed to comply with or to give
effect to any direction given in exer-
cise of the executive power of the
Union under any of the provisions of
the Constitution, it shall be lawful
for the Presidenrt to hold thut a
situation has arizen in which the Gov-
ernment of the State cannot be
carried on in accordance with the
provisions ol the Constitution. Thus
the President is, under the Constitu-
tion, the fingl arbiter to determine
whethe, the Goveenment of o State
s o7 is not beag  varried on in
accordance with the provisions of the
Constitution,

Therefore, a perusal of the various
Articles of the Constitution which [
have referred to clearly leads to the
conclusion whichk is irresistible that,
though India is a Union of the States
and the Constitution of Indla has
the external trappings of a federal
aystem, the federal features are not at
all strong in our Constitution. I may
quote here the remarks of Professor
K. C. Wheare of Oxford in relation to
our Constitution:

“It establishes, indeed, a system

of Government which is almost
quasi-federal, almost devoiu-
tlonary in character, a unitary
State with subsidiary federal

than a federal
unitary

features rather
State with subsidiary
features.”
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This is the currect reading of the
Constitution as it stands today. Al
the powers are being exercised by
the Union Government. As pointed
out by my friend, Shri Vasudevan
Nair, all the State Governments com-
pla:n that, in this planned econumy,
thuey have been reduced to the stutus
of a District Board or a Zila Parishad.
That being the case, what is  the
glamour in having a unilary tvpe of
Government?

An bon. Member: 1f that is a fact,
¥0u are arguing against yourself.

Shri Jaganatha Rae: What you
want is already provided for in the
Constitution. Thercfore, no Bill s
necessury to amend the Constilution.
The Constitution which we  have
given tu ourselves really provides
for o systemn which is almost unitary
in churacter, Therefore, 1 cannot
understand the feurs expressed by
hon. Members that  there will be
fissiparous tendencics in the country
and that they cannot be checked um-
less there is o unitary type of Gov.
ernment: there iz no logie in  ther
argument.  Ours is a country with o
many lunguages. People have to un-
derstand what the administration is
We have thought of democratic de-
centralisation; we have introduced
the three-tier system of Panchayati
institution. What is the principle?
We want to inculcate in the people
the sense of participation, the sense
of belonging, the feeling that they
have also a share in the administra.
tion of the country. Otherwige, in-

dependence has no meaning. (Jnter-
ruptons).
Mr. Deputy-Speaker; Order, orde .

Shrl Jaganath Rao: 1 have ex-
plained the true nature and character
of our Constitution. In view of that,
no amendment is necessary. We have
worked this Conttitution for ffteen
years; let us give it further trial
These fissiparous tendencies have not



Yo7 Constitution NOVEMBER 5, 19085 (Amdt.) Bill ~08

[Shri Jaganatha Rao]

arisen because of the federal type of
Constitution.  Therefore, the very
Yogic of the hon. Members does not
donvince me and I am opposed to
this Bill and also to any motion for
circulation of this Bill for eliciting
public opinion.
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AW AF AT FARH KT L AT 00 WA
frea & fimw & 2 1 ww ga fegfa &
qquE Ay fr vat sITd awr
WHTA & A1 7 T ¢ Afe OF wowe
AT AT @ R e & oar
& o w1 arafa w74 o A 0
&7 {9 qr Ame ox f1 dw ¥ fw
Tt & ¢ wigr g qoee gad
T & A9 74 A A wadf § 7
o'z g4 16 avg g ¥ wmdr ¢ 7

€ feafr 4 & qigm f & g
frd 6 Foraar mefe &, a7z g #
AT aefrrar @ oA 0 ww g1 fr
e A, oft FmRg Ty, wTAdm g,
argdr W, ¥ g3 TNy &1 @
w7 & f& a0 favaw €1 sawa v
& faq qarfra & fen a1 & €a
fagrr 1 TFNaw ZA & WA €A
FETT F1AATHT TN F 1G] Ty
w1 ST FH T 707 K AW oW
A AR &1 gwa7 of fedm o ag
ot wr g1 wgm fa. ATEIX 7 A
fadre & 7w 0 §@ mefrTm @
faora fam &

affa e v g i A4f)
st a7 ga § avdron aft fadr,
ot & &% 7 F¥7 o 47 ¥ i gaAr
aw7 w®0T fr § [ fador € Gg
x % (xa% ag friez g1 79 | W ¥Y
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W M & gg fadrs AN amE Fn
afaw wx w€m 1 afe @ "
a1z ag friaw f5T Srara ¢q w29 &
W Y7 qHTC R A9AT G 57 grafewa
FA W17 ag A9 &1 waa fwy fe
afe 7 w1 & 4, @ vEw faerd
freit g w0 2w A qEn w1 AR
3T TN T A1 qwaAr §

% gei Fm f& I9HE wga
ATIAT WA F g TEATA W EfrwT w6
fe wa fdow &1 T ama ¥ fag
yarfw fear sl

Dr. M. 8. Aney: May I have your
permission 1o move an amendment?

The Deputy Minister in the Minls-
try of Home Affalrs (Shri L. N.
Mishra): But who is accepling the
hon. Member's amendment?

Mr, Deputy-Speaker: Ig the hon.
Deputy Minisier prepared to accept
the motion for circulating the Bill for
eliciting apinion thereon?

Shri Jaganatha Rao: No.

Dr. M. 8, Aney : My amendment is
that the Bill be circulated for elicit-
ing publi~ opinion thereon,

Mr. Deputy-Speaker: The hon.
Deputy Minister is not accepting that
amendment.

Hus the hon. Mover lcave of the
House to withdraw his Bill?

Several hon. Members: Yes,

The Bill was, by leave, withdravm.

Mr, Deputy-Speaker: The next
Bil] is in the namc¢ of Shri Parashar.
He is not here. He wants postpone-
ment of his Bill. The next one is in
the name of Shri Siddiah. He is also
not here, The next two Bills are in
the name of BShri D. C. Sharma. He
is also not here. Now, we have to
wait for the Prime Minister's state-
ment.

16.12 hrs
[MR. SPEAKER in the Chair]

An hon. Member; Let us adjorun
for a few minutes till the Prime Min-
ister comes.

WMo TW WAL witfgan ;W
ARy, a8 w¥a 99§ e w1
Fa afdr

werR wgy ;A 34 fae & fag
goa ¥t gt wwr § 1 W fame
% T gw s

The Lok Sabha then adjourned till
Twenty-two Minutes past Sirteen of
the Clock.

The Lok Sabha re.assembled at
Twenty-two Moutes past Sirteen o)
the Clock.

[Mr. SPEAKER in the Chair)

STATEMENT RE INDO-PAKISTAN
RELATIONS

The Prime Minisier ang Minister of
Atomic Energy (Shri Lal Bahadar
Shastri}: In the stalement which 1
had made in this House on 24th Sep-
tember, 1065, 1 hiad given an account
nf the Jdevelopments culminaling in a
cease-fire coming into force between
India and Pakistan at 3:30 a.m. on the
23rg September, 1965 1 do not wish
1o tuke up the time of the House by
going into details ahret  subsequent
happening: which .ive  been  fully
reported in the Press. 1 would instead
try to present the broad picture of the
later developments and to share with
the House Govenment's views and
thoughts on the variou: issues that
have yet to be resolved.

The cease-fire ig still far from being
fully effective. The main reason for
this is the fact the! ' Li*< - Torces
have continuously tried to occupy
posty and arfeas which were not in
their handg when the cease-fire came
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into effect. It is these violations by
Pakistan that account for the uneasy
conditions that prevail in arcas where
our troops wre facing the Pakistan
army. The House will recall that the
actual hour of the cease-fire had to
be put off by fifteen hours beyond the
dead-line set in the Securily Council
Resolution of 20th  September, 1885
because Pakistan delayed its accep-
tance of the ecase-fire till the last
minute. During this period which
clupsed between the acceptunce of
ceasc-fire by both countries and its
actual coming into force, Pakistani
forces were aclively engaged in try-
ing to octcupy fresh territory wher-
ever nossible und particularly  in
South-Wert Rajasthan. Even after the
cease-fire, Pakistani troops did occupy
a few posts and villages in Rajasthan,
which are separated from each other
by long distances and are located in
area;, where there had been no fight-
ing before,

Apuart frem  Rajasthan, in  the
Fazilka Sector on the 24ith and 25th
September, in the Tithwal area on the
1ith October, Pakistan launched
major attacke in total disregard of the
cease-fire.  In the Chhamb area too,
they have repeatedly tried to  move
forward after the cease-fire

The cease-fire Agreement cannot
stand in the way of our troops regain-
ing territory treacherously occupied
after the cease cease-flre came into
effect, Wherever such violations '..ve
occurred, we have obviously mo
choice left except to deal with the
sitvation and foil the Paklstani de-
signs. Our taking such rtemedial
action cannot be considered a viola-
tion of the cease-fire. It is necessary
that the Security Council should give
serious thought to this aspect of the
matter. We have been regularly
drawing their attention to the cease-
fire violations by Pukistan, the total
number of which now gdds upto about
a thousand. The Security Council must
ensure that there are no more vicla-
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Tid
tions of the cease-fire and that the
places occupied af or the cease-fire
are vacated forthwitn. 1f real prog-
ress is to be made ou the rond 1o
peoce, the cease-lire must be made
truly effective.  Unti] the cease-fire
becumes effective, it is not possible W
proceed tu the suloeyient step of
withdrawal of simed personnel, This
was emphasized by me in a  letter
dated tae 18th Qctuber, 1965 1o the
Secrewry-General. 1 place on  the
Tab!e of the House cupies of communi-
cations exchanged between the Gov-
crunment of Indin and the U.N. Secre-
tary-General ang between our Per-
mancnt Representative on the UN.
and the President of the Security
Counvcil. [Placed in Library. Ser No.
LT-5076'65].

Another factor of the greatest im-

portonce in any discussion on  with-
druwals 15 the muanner in which we
can be assurcd that  the infiltration

technigue which Pakistan initiated gn
the 5th August, 1965 will not be
repeated agein. 1 TET  emphasized
thig point  in  my discussions and
ceriespondenve with  the Secretary-
Genernl even before  the  cease-fire
came into being, As far as [ am
aware no stutement hoy been  made
by any Indien delegaie tg the TN,
np to the UN. Security Council which
has been inconsistent with whatever
1 have said in this House. [ find it
necessary tu revert to this point with
even greater emphasis, because we
have reports of a fresh build-up of
infiltraters in  Pakistan  occupled
Kashmir and in the tribal areas. The
tragic events of the last few months
shou'yd 1..¢ thy UN and the Security
Council realice that prevention is not
only better but easier than cure, 1If
firm action bad been taken when infil-
tration began and General Nimmo
reported on it, perhaps much of the
tragic loss of life and property which
followed, could have been avoided, Al
thai time, despite all our eforts,
strong and prompi action was not
taken. 1 do hope that the Secretary-
General will start immediate investi-
gations into what is going on im
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Pakistan-occupled Kashmir in prepa-
ration for unleashing a fresh wave of
infiltrators,

I cannot help expressing the feel-
ing that the world would be =zaved
much trouble and misery if aggression
i8 not countenanced any where and
objective ¢™ ris are made to identify
the aggressor. In the recent conflict,
the fact of Pakistanl aggression coul’l
be seen by any one who wanted to.
The Chief UN Observer gave i clear
und objective verdict. The Sccurity
Couneil itself referred to August 5 us
the crucial date. On this date, India
had taken po action. It was Pakistan
that had started gending nus ive
waves of infiltrators and clearly she
wag the aggressor., Impliedly Pakis-
lan's aggression was noted but this
certainly was not enough. A clear
verdict wag necessary and a body
which is charged with the important
roesponsibility  of preserving  world
peace must neces-arily he prepared to
give a JJcar nerdict, It s all the more
necesgary, becuuse a8 new technigque
ia being adopted under which inva-
sicns are launchey in disguise and
forcez of destruction are unleashed
without the usuul declaration of war.
1t is for thiz reason that India had
heen urging from the beginning that
Pakistan should be identified as the
aggressor. On its parl, Pakistan has
been denying all along its complicity
in sending infiltrators into  Kashmir,
The aclual position is, howewver, g0
clear that any impartial atency could
testify to it. I would still like to
sugpest that the aggressor, in the re-
cent conflict, be identified, by some
such method.

Pakistan it seems js not really in-
tercsted either in a cease-fire, which
it grudgingly accepted in form but
not in substance, or in the subse-
quent steps which the Security Coun-
il Resalution on the subject contem-
plates, namely, the withdrawal of all
armed persnnnel which includes not
onlv trops but alsy other infi'trators.
Takistan iy pleading instead for im-
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mediate steps for bringing about what
it describes &g a political settlement
Translated into plain words Pakistan
wants the Security Council=lo give it
what peither its armed inflitrators nor
its regular troops could give it With
thig object, Pakistan's Foreign Minis-
ter engineered a meeting of the Secu-
rity Council and tried to have a dis-
cussion on the internal situation im
Kashmir making all kinds of wild and
ba eless accusations. OQur Foreign
Minister mmade it quite clear thut while
we were ready to cooperate with the
Security Counci] in the task of restor-
ing peace, we would not participate
in any discussion on matters relaling
to our internal afairs. Whea il be-
came glear thal Mr. Bhutto could not
be resirained from  raising meutters
pertaining to the internal adininistra-
tion of our State of Jwnmu and
Kashmir the [ndian de.egation abs-
tained from taking part in subsequent
meetings of the Security Council,

‘{ Pakistan wanis uan end to the
pre.cnt tense situation, let it first
honeur and respact the  Cease-fire
Agrcement. Let it put an end to 100
daily violations of the gease-fre. Let
it thoen withdraw 1its armed personnel
fram our territory and we shail wlso
withdraw our troops from the areas
under gur  occupation in Puki tan
Mure important than any of these
things, ley Pakistan stop the various
things which it is doing apparently in
preparation for a fresh trial of
strenpth.  Let it stop the recruitment
of irregular forces in Pakistan-occu-
picd Kashmir. Let it put a ‘op to
the digging of trenches and putting up
of militnry structures which is going
on at so many places just acros. the
present cease-fire line, Let it give up
its atlempts to acquire arms and
ammnunition. Let it release the goods,
the cargo and the vessels it has seized,
Let it also give up its collusion with
China which is ba‘ed only on a com=
mon hatred of India and is aimed at
woeakening  onl  disintegrating  this
couatry. Let Pakistan, to put it
briefly, first restore normal relations
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wefore we can discuss how to establish
“setter relations.

Once Pakistan genuinely r~mbarks
apon the path of peace, the Govern-
asent and the people of India will be
teady o reciprocate. Unfortunately,
all the evidence that we have about
‘Pakistan’y intentions shows no signs
of any change of heart, any re-think-
4ing, any desire to prefer peace to war.
in these circumstances, we have to
shape our policy on two planes, as it
were, On the one hand, we have to
be careful not to allow ourselves to
be gwayed by the same atmosphere of
hatred, whieh the Pakistani leaders
kave tried to build up, and not to
depart from the fundamentals of our
policy—of peace, of secularism and of
economic development. On the oiher
hand, we have to be vigilant and pre-
pared to meet any thr.at ag any time
an any part of our territory.

In our rolations with Pakistan, we
shall continue to behave in gevordance
with the canons of civilised so-iety.
Pakistan violated a!l diplomatic im-
muntics by subjecling gur High Com-
wmiision in Pakistan to a search at the
potzt of o ond  bayonels, Even
thotivh il wanveronts and activities
of the personnel of the Pakistan High
Commission 1n Delal were restricted,
they enjoved cvery  protection  and
lived in safety and withoutl molesta-
sion of any kind. Rather than retali-
ate apain t them, we decided to recall
our High Commissioner from Pakistan
and it 15 5 ! our {ntention te send him
®ack in the immediate future.

‘There hag been a good deal of dis-
cussion wich regard to the question of
paymeni of pur due under the Indus
Waters Treaty. The Minister of Irri-
gation and Power yesterday made a
atatement and the House is going to
discuss this que tion, We do not wish
to go back on commitments solemnly
entered into by us, whethef in regard
to the Indus Waters Trealy or under
the Kutch Agrecment While we are
alwayy ready to meet force with
strength, we chall continue to honour
our piedged word,
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o To 5o frh (5EEIT) : @
% ot wy wrer fen on gwar 7

Shri Lal Bahadur Shastri: Regard-
ing the seizure of our ships and car-
goes by Pakistan, the Minister for
Transport has already made a state-
ment in this House.

On the plane of preparedness, we
are doing all that is necessary. We
are fully mlive to the fact that at e
time of their own choosing, Pakistan
and its ally China might decide to aet
againsi us in cancert, and we have,
therefore, to be always on our guard
against anv evenluality. In our
defence cffort, we want lo achieve
se'f.reltance fo the maximum extent
poasible and in the shortest possible
time. Our soldiers who are fighting
at the front are fully entitled to the
bhest that thix country can give them.
and in this eflfort wp must not oe
found wanting.

A new Department of Dofence Sup-
17ies hag been created in the Ministry
of Defenve with the prime object of
Iacating capacity within the country
far those items, whether they are
spare Parl: oF components or com-
plere equipment, needed for pur de-
fence for which we ore dependent on
imports Even so, we may have to
import either arms or the machinery
to produce them. It was this impera-
tive nced that made me appral to our
people to subscribe to the Gold Ponds
in a massive way. We have got to
harness a gubstantial part of the gold
reserves in thig couniry and put them
te the sarvice of the nation, if we arte
to be strong and seif-reliant, We have
given considerable thought to the new
Defence Loans  and  the National
Defence Gold Bond Scheme. which
are now in operation, and we have
tried to take m practical view and give
whatever inducements are possible.
In thomselves, these gchemes are a
usefu] investment, but what is more
impnrtant, they represent a vital con-
trihution 1 the nation's defence effort.
Qur counirymen (oday are imbued
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with o fierce determination to offer
any sacrifice to make the country
strong. 1 have cvery hope, therefore,
thut people will respond suitably to
these schemes and especilly that of
the Gold Bonds in order to attain this
ehjective.

The House would naturally want to
know how we view the likely course
of fulure evenks go far ag Indo-Pakis-
tan relations are concerned. Our gwn
position is quite clear. We want to
live in peace with Pakistun, We have
never taken the initiative jn forsak-
ing the path of peace por shall we do
so in fulure, We do mot want to
annex any part of Pakiitan'y territory,
But. the restoration of peace and jts
future preservation an  be sssured
only if Pakistun gives up the siormy
course of wanton aggression. We ean-
not, Mr. Speaker, Mr, Chairman pro-
pitiate uny aggressor. Threatencd as
we are, with a renewal of aggression,
we have to b ever vigilang
ready.

and

Touvking at all the circumstances,
there is gvery possibility that the
period of travail which began in
August lasi may continue for s long
time. Ag a nation. we have to be pre-
pared 1o wmeet thic many-sided
challenge, There is, therefore, no
room for complacenty, At the same
time, the experience of the recent
past must All us all with & new con-
fidence. Hon'’ble Members would be
gratified to know that when 1 visited
the forward areag in the Lahore and
Sialkot Sectors three weeks ago, I
found the soldiers and the airmen
imbued with the highest morale. Most
of then had fought in the battlefleld
end had seen scme of their colleagues
laying down their lives heroically in
defence of the Motherland. On behalf
of this House, and indeed on behalf
of all the people of India, I conveyed
to them our feeling of highest appre-
clation and deep gratitude =snd told
them how the entire nation was unit-
ed In its determination to fight the
invader,
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T hiv peen able ulso to go to other
Maves und to see millions of persons,
ull resalved to meet any hardship and
to maky any guaerifice. U2 ubtedly,
the people are facing difficulties, but
these are not feit nop mentioned, It
serms that there ig a regeneration, and
muliong of our countirymen ure ready
Lo ¥ive of their best to  make the
nativn self-reliant and strong. To-
wurds this single common purpose, [
know that this House and this Nation
will funch from no danger and count
no sacritice too great,

Some hon, Members ruse—

o TW wHIET Atfigat (FRenanz ) -
HER HEEA, W 1 A1, (W -
‘WA ¥ ) Wmsar g ew

weqw g ;& ow oF wied e
TETHAT | A7 g M wgE w qman
gt

Shri  Ranga (Chittoor): Al
Spesker, it was my privilege on the
previous occusion  to assxciale my-
self and the group that we represent
here with the stand taken by the
Primve Minister after Mr. U Thant.
the Secrctary-General of the United
Nations had left India. 1t is again my
privilege on this occasion to associate
our pgroup and our party with the
stund that he has now indi-ated in hus
statement today. Like most other
people we were also very much upset
by the attitude displayed by the
Security Council during the recent
discussions. When an issue which
ought not to have been raised was
being raised, we expected that Coun-
cil to prevent it; it falled.  "When
again, the representative of Pakistan
began to use words and hurl abuses
in such unseemly and indacent man-
ner, we expected the members of the
Security Council to raise objectioa.
They failed on that occasion also. All
this has upset us, and it is wrong for
anybody outside India to think that
whalever the Prime Minister is doing
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or saying is being dittoed by every-
bndy else because no one clse has gol
any freedom in this country. This is
& free country and we are a demo-
cvrary and this is our Parliament, as
vou know, and you have the honour
in preside over this Parliament. We
are entirely free lo disagree with lbe
Prime Minister. There is no compul-
sion at all fiom anybody against any.
one of us here in the Opposition. Yel
we find ourselves completzly in ag-
reement with the Prime Minister. If
anyone wants o know how this Par-
Hament works, all that he has to do
is to read the proceedings of this
House yosterday and this morning in
the discussion that we had over
Korala, how much we differ from Lhe
Government, how free we were fto
condemn the Government and abuse
Ministers and take them to task.

Dut, in spite of it all, on this occa-
sion, on this particular issue of India~
Pakistan relations, in regard to which
Pakistan has again and again refus.
cd the offer made by the Prime Min-
ister ax well as kis predecessor, to
declare that there would be no war
ut al! ag between these itwo  coun-
trics,—Pakistan refused Lo accept our
offer; and on top of it, she has indulg-
ed in this aggression—i v+ these cir-
cumstances, we have foun! it neces-
sary as our minimum patriotic duly
to stand by the Prime Minister in the
stand he has taken and continues to
take.

We are glad that our representative,
Shri Chagla last time, and this time
Shri Swaran Singh, have fittingly re-
presented the attitude and the feelings
and the politica]l approach of all the
pecples in this country before the
sevurity Council. The Prime Minister
tas referred Lo 50 many things in re-
gard to which he would like to mobi-
lise the strength and support of the
country and he has indicated many
points there on that ] am prepared to
yvin igsue with him. Therefore, there
may be differences in regard to our
internal affairs, but so far as our ex-
wernal  affairs in  regard to  Indo-
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Pakistan struggle s concerned, we
ane all united and | appreciate the
stand taken by the Prime Miniter,

Shri Suresdranath Dwivedy |Kon-
drapara): I am wvery giad that  the
Prime Minister, when we have met in
this session, has made our potition
very clear to the world. He hus voi.-
vd the unanimous opinion of (his
country; it is not only (he voice of
the Leader of the llouse but it iy the
nation's voiee that h.:  been spoken
through him in the Parliament, We
would like to have a discwssion of the
different issues thal he has  raised,
and a lime should be fixed for that,
during the course of this session, A
day should be fixed when we should
discuss these matters

At the same time, | want the Prune
Minister to remuin firm, not to ilinch
an inch from our stand, whatever the
Security Council may decide, what-
ever steps Pakistan may choose to
take; it must be made very clear that
in no circumitances are we going to
g0 ba k to the 5th August line which
no longer exists; that must be .nade
very clear. There is no coase-fire
line; thay does not exist, If there will
be any line at all, it will be a per-
manent internalional line so far as
India is concerned.

While we arp one with the Prime
Minister on this matter, while w.
want to give full support to the defenc.
rfforts of the country to face the ene-
mies on both sides, 1 want, at the same
time, to remind the Prime Minlster of
one thing: it is all right, it is good
that we have shown to the world that
our nation as a whole has risen like
one man: but let us not slacken our
efforts; let us not take for granted afl
the support that we are getting now.
We feel that during this emergency
period, it has not been possible for the
Government, for the leadership, to
take steps 1o mobilise the entire people,
take all shades of npinion and associate
them with the efforts that we want to
make in this country.
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We found thesse mistakes during
the Chinese invasion in 1962 I am
afrald, probably due to complacency,
we are again returning to that atti-
tude 1 would request therefore,
when we are meeting here, when the
Parliament is in session, let us all
dis;uss together and decide bow
unity can be maintained. As Prof.
Ranga put it very correctly, without
any compulsion, without any condi-
tions, all parties extended their sup-
port. Let us make this united woice
of India effective and let us unitedly
face the situation. Some concrete
measures have to be taken to see, not
only at the Centre, but at all levels,
beginning from the village upto Delhi
that there is mutual co-operation,
active association ang there is a feel-
ing of participation of the people as
a whole in the war cfforts of the
eountry.

ot o Ho faxd : weaw =T,
wrx gt wréw fafee & oY e wft
e gmamagma € ww # ol W
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W WY § 36 WA F A 4 €T
g W i 939 9 A g
frwm iimmeasogam faxg ¢ fe
O IqEHA AEW WA
w1 I« fiF w9 WA IEA
o ad v § 1 I TS wEG Iefeaa
T Fwet § oy & o g 9gm fr e
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e S v ad | @ gl A}
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Tk ot wgt & g miAat @ 9
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Wit & S ww o o g fe e
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L F

Dr. L. M. Singhvi (Jodhpur): ir
Speaker, Sir, the Prime Minister's
statement represents the guintessence
of our national thinking today, repre-
sents the deiermination, the oneness
of purpose and the identity of outlook
which is to be found in the whole
country. The Prime Minister is to be
felicitated, and the nation s grateful
to him for having brought aboul this
unity of purpose, this regeneration,
this resurgence of national feeiing
We all pledge our dedicated support,
our unquestioning support to the
cause of national defence und natio-
nal development. We shall spare no
effort, we shall consider no sacrifice
too great in this great caus,

Shri Indrajit Gapta (Calcutta South
West): Mr. Speaker, Sir, so far as the
Primie  Minister's  statement goes,
which we have just heard, there can
be no guestion of the unanimity of
the entire country and of all parties
and groups represented in this House
in support of the policy which he has
just stated again, namely; that we do
anst covel an inch of anybodyelse's
territory ‘but we shall not yicld an
inch of our own. The ques: for a
peaceful settlement ia a part of our
way of life and tradition. I am glad
the Prime Minister has reiterated it
together with the firm warning  to
all aggressors that our defence pre-
paredness will not be let up for a
single moment and the country will
be prepared at all times to defend our
natlona) honour. sur solidarity and
our territary.

Having said that, Sir, 1 must = ~ke
. a slightly disrordant note.

An hon Member: Do not do thal,
Avoid thay.

Shri Indrajit Gupta: It is not really
a discordant note, but thére i€ an
omission in the Prime Minister's
statrment; perhaps  necessarily  so,

Indo-Pak. KARTIKA 14, 1887 (SAKA)

relations (Stt.) 736
tut I must drawr brief attention to i
We are constantly, and rightly, pay-
ing tribute, whenever the occason
arises to the feats, heroism and sscri-
Bice of our jawans at the front. Bud
may 1 suggest, if we are to be lrue 1o
the  edge that we have taken to the
jawuns, pow it is time, while we con-
tinue our political and diplomatic
activities and our defence prepared-
nems. to turn the spotlight o  Litthe
more strongly on the rear. If they
are responsible for the front, we nre
responsible for the rear, and the
bigneﬂduwweempedommth!
jawansg now s to show concrelely
through practice that really the whaole
country is behind them, not merely i
the form of words, meetings, assem-
blies and demonstrations but wlso i
the form of concrete worle Thoerefore.
the question, how goes the rew.
should be the question which should
dominate the current session of thin
House, it T may say so, because we
will not be doing very good scrvie
to the jawans unless we can show
them that the urgent problemas, fur
example, of food shortage, of high
prices, of production, of black-murket-
ing ¢ consemving the foreign  ex-
chun -, of the Plan and al] these ques-
tions sre being really tackled in a
srious spirit and In  an  objective
manner by everybody in this country.

Therefure, while pledging suppert of
our group to the Poome Mimiser i
the country's unity and cominon efloris
for defending at all costs our territory
and throwing oul the uggressor, T
weuld  requet the Governmera
through you, Sir, to sce that this cur-
rent session is purposefully used, use-
fully used, so that all these other pro-
blems, which add up to the shiengthen.
ing of the rear and which have not
been, in my opinion, given adequate
altention and trestment by the Gov-
ernment. are dealt with in this sessiou
in surh @ way thut we can really sy
thet it is not only the jawans at ther
front but the people behind whe are
astrengthening the nation in a way
which will really take us forward,
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i Fridud Kumar Chaudhuri (Ber-
Rampur): Mr. Speaker, 1 join  my
voite with that of other hoan. Mem-
beors in expressing the unanimity of
the whole House behind the stand
lak'n by the Government and the
Prume Minister. The Prime Minister
has made it abundantly clear that we
are not prepared to ondlessly tole-
rate the wviolations of the cease-fire
deliberately porpetrated by Pakistan,
We have supported the stand that
our Government  has taken in the
Uniteed Nations and outside. T would
have liked if we had also adwerted
and made it clear to those big powers
who scem surreptitiously to be en-
enuraging Pakistan ond trying to put
prossure on us by dubious methods,
hy adding political strings to the aids
which they often profess to agree to
give us 50 that we might accept the
demands of Pakistan. It should be
stated clearly that we are determin-
ed as a nation to resist all such big
power pressures and we shall hold

what is legitimately and by right
our owm.
I would only add my voice o the

plea mad~ by my friend, Shri Indrajit
Gupta, that the rear also nceds to be
taken care of properly. We all know
what happened after the massive up-
murge following the Chinese invasinn
and how we allowed that upsurge to
waste itself instead of utilising it
properly. Let it not happen a second
time. 1f we take care of the home
front in the proper spirit, that will not
happen. [ would like the Government
to pay attention to that aspect of cur
struggle also.

Mo T v wfgm ;o afe
A 30 ot ot i & wET A AR WY
aredt Farear W 37 € 3 S,
A wror & ag o fog Y s a1 @
i fs o o faaraee g
CECL LR LR & o R
g fe@mam ¥ @ it ¥
e § fs AR O freree o
wroy ¥ qee G A o o ooy
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FATH-TATT & F7 A4 &, T8 T@F w7
o g

FAZT TF T WAL F T T AAF
t IR IA N geam aF e
wfgd | w7 & qgen quTe & i w1
wra gurr faedt o arfemm ¥
w=x X3 S ATE At d 39 A
T@TAT | I A @Y TA-AE TS 6T
€0 B3 oo F10F A9 frarar
TEAT AT A A N T ATH R AW
oY 9T 9w var | & 5 gaA |
o1 Y qarar T § e g wnd @
N W frgeama #t afesas &
=& ¥ % §, § g s @, afaew
3T AT &, FroqTOT A rfEEa €
& 3w gre w1 A & ag qen
wTT W ot * awaT g |

AHT WAl AT 9 WA AT AW
w7 § M I A gww ME-A
w23 § et & qe ag @ fE w
qfeera qadfsai & ot § www
Wt ¥ gATATE AT FW F FATC
& e §, A Ay g W s
o ¥ AW gEW | IF & @ ¥ qEAv
war § i & gz o (‘ ([nterruptions

s WA wwew o agr, T o

we Tm wAge Wi - o an
ars § | & aw 77 fafex 19 ot 3w
w g Frdmfeaw G aww
oY fz3dr aves, T W@ 4, 1 om0
wrew gran ar f gwet g g ar
gt & § 1 T AT 6 NG gy
¥ ayy aifaat T R Y, IR &
T s e f Ry igres
arrar §  ({mterruptions ) Fw &Y
TETT dlan )

ot fow areme (@) - AT
g1
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WMo TW WAL wifgay : AT T
R

gEHIE i Id v o7 g
& 13§ faegw a1% A% & quat e
g1 oifssata qadfeat & @ & o g
Wt & o7 7 I, FA7 qOT gA g
U wrvaraa a7 fed gu # fr ag feelr
o grem § grede a7 gEae
¥ 7Y g2 ?

ot ag arfeeara & arg Fgreo
v 91gd §., Forg & a1z g sy wver
foor ®7-37 & we @ 9-wiT
A9 AT T, ST T AT
w4 | og Wt ow Aifg T @ ¥
% fawz &1 & wAw g W7 WAAT g
feamam ArE@ AR A T f= 8
ag tar o gf @, a9 o ®1{ wfea
stz gfra o1 gane a7 347 ) frm faq
ag ar fazit, 30 fiq wf= 91 = fg
&1 gaTH WAl § | AT §F 97 agw
gt wfgn, a7t g 74T A7 Tr-E
ag FATL A oF wiaey A ¢ ama
wm, sz fzq w§m, FamoTg,
T 97 7 A1 371 391 W16 AT FAT
urd are §, 39 93 ¥ A Am7 v
TE AATT A A% TN IAFH KA
formft aara #r g w i fam 2 g ?
7 9T agF FAT iz fa qan gw g
AT F7 AT W I TqA B

aifedr a¥r o7 & ag faaas w7
Wiz g % 7 gw 0w g9 w@a i, A
o ¥ T ad, are 9§ F-& 19 gy
am Wgw-fE wgWTE W g
faw ®1 1 & ) e gfafss £ =
At wgA g, @ wg v afesa
wron ®1 & oY wrew oifesm 7 8,
qrAt qrfweA & 78 0w qrEfEgn €1
A g WA & 48 78 wEfagi
afeerm™ & 1 F@ AT AW OF i,
1607 (Ai) LSD—9.

a7 o1 F% mifsa ¥ wddt | ag gfufes
FTIETE | TEET W A AW, A0
1A g1 o gfafet & avd @ aqr,
I FT A R TH A K S

T/ & a1 ¢, gw fog & A
ATEAT E

st i (wehry) : weaw wgA,
wTaevig gu gad A1 A gyt g W
TSy faut @, 39 & a1t § o R wwre
8, for w1 a7 o gver A0 W B
for far 1 qg faerw g §, 99 fem
wvary frsgea €t foadft i oz arfe-
A o fem d 7 owiew oot
Fmg A § forg frgrma s arfeeana
¥ W1 ami gy, war I8 aml & feT &
FIVHTT &Y ATt 1 71 Y AT nigar ¥
arad & A & fag wye g

gl @ wifea 7T TRA 1 g,
qrfyras o aa1 ez g, faw w1 wg
& wrg WY qon & gwt ¥ ) forw wew
T o= g Fa W 9w § ger @),
ag wifs & 7@t wIAT, ag A7 wfaa &
WAr ) GRNAT £7AT § | J@ AW gw
wiwa & &% 4@ a1, ax o o
eqifam AFY &1 7oAt B

a frwgfed) wYfes & =i §
{1 41, 39 7u 7 § §io Qo HTo ¥ famfain
a fzaym 7 a1 1 mfwear i sfafafy
a mx THT Wwrar w1 FEWTE fean, o
TE T A0fET 4T, €W 9 HH §®
ATSAT AT FAT, A TET W1 AT Wi
oy gz ot 7Y g, afew qw afeaare
T TR WA | HA §H A1 97 A
vaw gt fr frwafrdr wMam & o
oA g, IFA W TE W oAl
i e s opmaa dF ¥ @
£§ 9T W AT AT g | agt oft
& oo S faar B1 @ o fw o
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as aren g gar fw dac & af 9o
#ZF ¥ FIMSRT F GEIATT AT | IW
aeg & oY @ §, off g a<g wr AAAT
¥ firdy g o w0 & W & wfw &
W Y HAT? W ® AT arfe agvr
grft ofs 2w qx AYE Y & o A
wrerk qry | @@ ¥ fad g awh ¢ fw
Aw oY I WY TPvAT Y | I A
¥ foeht oy gart a1g ity &, 39 &
ot ey w o efr | wrEefig yuE wet
oft ¥ oft wgt & s g s & guar &y g )
v wfn & o=ht ¥ohrgm e
wrar wfg® | oF oF 7w qfw § I
wgrk arh wifgd arfe gw  wfsams
w

ot afi fs 3w o o gfaa
Y ;e e WY T a ¥ g
aff § 1 ©zw ww A o o gd oA
qa |

& ferwarey fewman g f 2w &7 aTews
wraw & 1962 ¥ fam wir & e
o & @19 qr WA I8 F W g
wfer & arq 3w &7 g aTEE, AW T g
afor e Al R ag g mbag @
fir ST sy WY Y aowTT 3w wfe

1 gETATT ST A9 IA F w7 § ggr"
LLo

ot T Ty () @@ w R
oTew fam arfgd 1 fm & 2 s g
g 37w ot o st wrfgg ) o
ot oy ava &4 Wl ofr | I W WraEw
fren wifgh forr & 32 wé @1 @
i afasio @ § ar @
m

st awmmie gresht (faoei)
o wTRr & avx dw F faw @rror
W T W1 JEm gAT @ g &
oqE GORTT 3T A% TH KT ITAN 7 K FHT
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Ffea w1 ff qurd gAY N F AT A
afy g3ar oY froia & goxfmar @ A
& favarg & ma wgan § % 2w W
weft ofr ¥ arq @ 1 v A afz wg
TEEETy a1 T 3w % 1w 23 7 wfawre
SUT Fefl a1 §7 TOFTL KT A KT |

W oW Wy w1 sfefafeer
T FT VA T A Q) WA AT
ot & Frare ®¢ ¥aT TgATE | W AT
g f 9@ ag 7g Fgv ¢ e smee e
fame®= & TTH ¥ gW aw gET aa
qiffe ova W weT & gATRl ¥
ge WM | wHW AH oY @@ Wi
% g3 gu 9V W AW 01T g wd
fr e o faaresiz &7 oF oF g9
et 1 3 ¥ ferd Foerey et ) e
# qa &, fead a=ai W) e gt
qur & | T4 w wiEl ¥ 97 €T Ag W
st q@ T WraT © FUN w7 gurt
ot weft Fy Ay e WY e W #
wgm1 wifgd fr or@ aw T W
arft Fd g aw v AR w
foarawie & gz w7 fawre ot A frar
AT GEaT |

0 am & ag wgAr e g
fir waT Wt ®1 3w & Mw WY s &
T gu _gon ofew W ooy wen
ifgr fr mfem &1 a@ @@ I
T WTAT FT AT a1 A} w1 g
fe wpr mim a%  FWIR & T W
FaTaT afg A g A1 W gean afory
a1 §qFT U &9 & g2 wra | e
afz s g & i HT W
T fgeet W T s
wiae & vt avg ¥ wreqr Izt @ wE
@ 77 7g Y ¥ wngy §
afz wrea & o1 g9 dmer ¥ gEA
w1 fava W fera o o Fe ag Qan
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Fm 34y frx 39 *1 ag 757 ag we
T T q frg s

wx ¥ o waer 16 aTq 9T grar
g 1 91 Qe AT AT WY E g
afreg Wt 3 giz & sfer w1 5w @7
famr § Y & Rwarfirdt # o ¥ qwm
wat ot § e son g § fe
wTAE AW g waer ) A w) ow et
qT /1T ¥ | WA ¥ wF fr oA qtw
TR AT WIEA T §T AT A Wy 7
%¢ fis gt W 99 wEd A A 6
76 W 9T /T @1 § | I wer 5
arx are ) fr @ Afww g & wwew §
¥aw ooy qfexda T fogr wg 1w
ag wigx § fF qiw ooer 1965, B
g7 g § fs ol 1947 €10

Mr Speaker:
ister.

Bhri Hem Barua (Gauhati): 1
wanted to seek a clarification.

Shrl Nath Pay (Rajapur):
can he reply now?

The hon, Prime Min-

What
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Shri Yashpal Singh rose

Shri Lal Bahadur Shastri: 1 shall
be grateful if [ am now allowed to go
because I am to make a statement in
the Rajya Sabha. I must express my
most sincere thanks to all the hon.
Members for the sentiments they have
expressed and for the support they
have given to the Government. 1
shal] also bear in mind the other
points referred to by some of the hoa.
Members.

ot § TdwE TTew (wrew)
SwAl & aaw v gwr & @ faar
e A wver QAT |

Mr, Speaker: The House stands
adjourned to meet again on Monday
at 11 am.

17.04 hrs.

The Lok Sabha then adjowrned ™li
Eleven of the Clock om Monday,
November B8, 1083|Kartika 17, 1887
(Saka).
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